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Charak, Th, Lakshman Singh (Jammu and
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Chatterjea, Shri Tushar (Serampore).
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Chattopadhyaya, Shri Harindranath (Vijays-
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Chertiar, Shri T. S. Avinashilingam (Tirup-
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Dabhi, Shri Fulsinhji B. (Kaira North),

Damar, Shri Amar Singh Sabji (Jhabua—
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Damodaran, Shri G. R. (Pollachi).
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Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch, Castes).
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Das, Shri Kamal Krishna (Birbhum—Re-
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Reserved—Sch. Tribes).
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Deshpande, Shrj Govind Harj (Nasik Cenwras).

D:shpande, Shri Vishnu Ghanashyam
* (Gunas).

Dholakijs, Shri Gulab Shankar Amritlal
(Kutch East). '
Dhulekar, Shri R, V. [JThansi Distt.—(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
{Central-East) cum Gorakhpur Distt.—
(Welt,)l—Reaerved—Sch. Caste].

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt.—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
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Dube, Shri Mulchand [Farrukhabad Distt.
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Dube, Shri Udai Shankar [Besti Distts
(MNorth)). .

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Durt, Shri Asim Krishna (Calcutta South-
West).

Dutta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Distt.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A, (Vikarabad).

Elayaperumal, Shri L, (Cuddalore—Rescrved
—Sch, Castes).

)
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir).
L] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <gowd, Shri (Kurnool).
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)
Gami Mailudors, Shri (Visakhapatnam—
Reserved—Sch. Tribes).

Gandhi, Shri Feroze [Prawpgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal Maganlal (Panch
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Decvi, Shrimati (Lucknow Distt.

cum Bara_ Banki Distt,—Rescrved—Sch,
Castes).

Ganpati Ram, Shri [Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C, D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam),

Giridhari Bhoi, Shri (Kalshandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Arcas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
Sch. Castes).

Gounder, Shri K. Perisswami (Erode).

Gounder, Shri K. |[Sakthivadivel
(Periyakulam).

Govind Das, Sett (Mandla-Jabalpur South),

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri’ Distt.—
East).

Gupta, Shri Sadhan Chandrs (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).

H

Hansda, Shri Benjamin (Purnea cum Santa
Parganas—Reserved—Sch, Tribes).

Hari Mohan, Dr. (Manbhum North—
Reserved—Sch. Castes).

Hasda, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazariks, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hmﬂbuh—ﬁeuﬂed—&ch. Tribes).
Hem Raj, Shri (Kangra).

Huksm  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,=
North),
I
Ibrahim, Shri A. (Ranchi North-East).
Iqbal Singh, Sardar (Fazilka-Sirsa).
Islamuddin, Shri Muhammad (Purnea—
North-East).
Iyyunni, Shri C. R. (Trichur).

J

Jagjivan Ram, Shri (Shahabad South—Re-
served—Sch. Castes).

Juin, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North),

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch. Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh),
Jangde, Shri Resham Lal
Reserved—Sch. Castes).
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaj
Madhopur—Rescrved—Sch, Castes).
Jayaraman, Shri A, (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jens, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes),

ethan, Shri Kherwar (Palamau cum Hazari-
bagh cum Ranchi—Reserved—Sch-
Tribes).

(Bilaspur—
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Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
wm). . .

Joshi, Shri Anand Chandra
Sidhj). i

Joshi, Shri Jethalal Harikrishna (Madhya
Saurashtra).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Wandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami

(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch,
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch. Castes).

Kandasamy, Shri S, K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D, P, (Dharwar North).

Karni Singhji, His Highness Maharsja Shri
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
War).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch., Tribes).

Kiatju, Dr. Kajlas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Faizabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).

(Shahdol-
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekay, Shri B, H. (Kolhapur cum
Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldans.
Akola).

Khongmen, Shrimati B, (Autonomous Distts,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

. bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankurs),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnea).

Krishna, Shri M. R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T. T. (Madeas).

Krishnappa, Shri M. V., (Kolas). L

Krishnaswami, Dr. A. (Kancheepuyem).

Kureel, Shri Baij Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch, Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatchpur Distt.—Rescrved—Sch, Cystes),

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sardar (Ferozepur-Ludhiana),

Lallanji, Shri (Faizabad  Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes),

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distr.—North—
Reserved—Sch, Castes).

M

Mgdish Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseswed—Sch. Tribes).

Mahata, Shri Bhajsharf (Manbhum South
cwn Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).

Maitra, Shri Mohit Kumar(Culcurta—North
West), .

Majbi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Tarsn).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinivasa (South Kanars—
North).

Malvia, Shri Bhagu-Nandu  (Shajepur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Rescrved—Sch, Castes).

Mandal, Dr. Pashupati (Bankura—Reserved—

Sch, Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriyva Din, Shri (Allahabad Distt.—
East cwm Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).
Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mchta, Shri Asoka (Bhandars).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Durg-Raipur
—Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandrs (Monghyr
North-East).
Mishra, Shri Bibhuti (Saran cum Cham,
paran).
Mishra, Shri Lalit Narayan (Darbhangs
cwm Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishra, Shri Mathura Prasad (Monghyr—
North-West).

Mishra, Shri Shyam Nandan (Darbhanga—

North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).
Mohd. Akbar, Sofi (Jammu and Kashmir).
Mohiuddin, Shri Ahmed (Hyderabad City).
Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shentaram (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako,
nam).

Muhammed Shafes, Chsudhurl (Jammu
and Kashmir),
Mukerjee, Shri Hirendra Nath (Calcutta—
Nor.h-East).
Mukne, Shri Y. M.
Sch. Tribes).
Munjswamy, Shri N. R. (Wandiwash).
Munjswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Bluru),
Musafir, Giani Gurmukh Singh (Amritsar).
Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).
Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).

(Thana—Reserved—

N
Naidu, Shri Nalla Reddi (Rejshmun-
dry).
Nair, $hri C. Krishnan (Oyter Delhj),

Nair, Shri. N. Sreckantan (Quilon cum
Mavelikkara),
Nambiar, Shri K. Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re-
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasjmham, Shri §. V. L. (Guntur).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes),
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri Jawaharlal (Allahabad Distt,—
East cum )aunpur Distt,.—West).

Nébru, Shrimati  Shivraj Vati (Lucknow
Distt,—Central)

Nehru, Shrimati Uma (Sitapur Diste,
cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R, (Dharwar—South).

#Nevatla, Shri R. P. (Sahjahanpur Distt,
—North eum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt.—
North—East). -

Pande, Shrit ¢. D. (Naini Tal Distt. cum
Almora Distt,—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambalpur),

Pannala), Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt.—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram (Zala-
wad). .

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch. Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bahadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhaj
(Kaira South),

Pateria, Shnn  Sushil
North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Patl, Shri S. K. (Bombay City—South),

Patjl, Shri Shankargguda Veeranagauda
(Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao ( South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (QOuter Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T, (Allenney),
R
Rachiah, Shn N, (Mysore—Reserved—
Sch, Castes).
Radha Raman, Shri (Dcl.h: City).
Raghavachari, Shri K. S. (Penukonda).
Raghavaish, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahai, Shri (Etah Distt.==North-
East cum Budaun Distt-—East).

Raghubjr Singh, Choudhary (Agra Distt,.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabad
Distt.—Central).

Raj Bahadur, Sh.ti (Jaipur-Sawali Madho-
pur).

Kumar (Jabalpur

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shastri, Swami (Unnao Dibtt. cum
Rae Bareli Distt.—West cum Hardoi-
Distt.—South-East—Reserved—Sch, Castes)
Ramananda Tirtha, Swami (Gulberga).
Ramasami, Shri M. D. (Arruppukkottai),
Ramaseshaiah, Shri N. (Parvathipuram).
Ramaswamy, Shri P, (Mahbubnagar—
Reseryed—Sch. Castes).
Ramaswamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch, Castes),

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagh
West).
Ram Saran,
West).

Ram Shankar Lal,

Central-East
West).

Ram Subhsg Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Sin Shn (Shahdol-Sidbi
—Reserved ibes),

Rane, Shri Sh.ivnm Rango (Bhusaval),

Shri (Moradabad Distt.—

Shri (Basti Distt,—
cum Goraskhpur Distr,—

‘Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinads).

Rao, Shri B, Rajagopala (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).
, Shri Kr Mohana (Rajahmundry

mfom:ved—ﬂ. Canres).

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Raso, Shri P. Subba (Nowrangpur).

Rso, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayasam Seshagiri (Nandyal),
Rao, Shri T. B. Vitwsl (Khammam).
Rll:t'i Shri B;h;?h‘(S&:l“n“;m Champaran
Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said Ullsh Khan (Sebore).
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Reddi, Shri B. Ramachandra (Nellore).

Reddi, Shri C. Madhao (Adilabad).

Reddi, Shri Y. Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Karim-
nagar),

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy, Shri Ravi Narayan (Nalgonda).

Reddy, Sbri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John @ominated—
Andaman and Nicobar Islands),

Rigshang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deogia Distt.
—West).

Rup Narain, Shri (Mirzapur Distt, cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Cem’rll).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ()Lucknow Distt.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri (Rayagada-Phulbanie—
Reserved—Sch, 'I‘Hben

Sankara jan, Shri M. (Sankaranayinar-
mll)?.nd )

Sarma, Shri Debendra Nath (Geuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat),
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr, Virendra Kumar (Karnal
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central),
Sen, Shri Raj Chandra (Kotah-Bundi),
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. eum Bijnor Distt.—North,)

( v )

Shah, Shri Chimanlal Chl.hlbhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-

Wara),

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South ecwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (Meerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt,
~West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morcna-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).
Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).

Singh, Shri Digvijaya Narain (Muzaffarpur
~—North-East),

Singh, Shri Dinesh Pratap
Distt,—East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West).

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). ¢

Singh, Shri Ram Nagina (Ghazipur Distt,
—East cum Ballia Dis(c.—South-West).
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Singh, Shri Tribhuan Nmyln (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr
cum  Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central),

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East),

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samastipur
East). _
Sinha, Shri
West).
Sinha, Shrimati Tarkeshwari (Patna East)
Sinha, Thakur Jugal Kishore (Muzaffar-

pur—North-West).
Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagsur-Pali),
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri),
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Ssharanpur Distt.—
West cum Muzaffarnagar Distt,—North—
Reserved—Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad),

Suriya Prashad, Shri (Morena-Bhind—
Reserved«-Sch. Castes).

Satyendra Narayan (Gaya

(=)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).

Syed Mahmud, Dr. (Champaran . East).
T .
Tandon, Shri Purushottamdas [Allaha-
bad Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rso (Nanded).
Tewari, Sardar Raj Bhanu Singh (Rewa),

Thimmaish, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).

Thomas, Shri A. V. (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur
Distt.—North cwn Farrukhabad Distt,=—
South).

Tiwari, Pandit B. L. (Nimar),

Tiwari, Shri Ram Sakai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang),

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rac Bareli Distt.—West cum
Hardoi Distt.—~South-East).

Trivedi, Shri Umashanker Mulji bha
(Chittor).

(Chhatarpur-

Tulsidas Kilachand, Shri (Mchsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt,
cum Bijnor Distt.—North-West aum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhysy, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatehpur Distt.).

Upsadhyays, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantraso Ganeshrao
(Ambad).

Vaishya, Shri Muldas Bhuderdas (Ahme-
dsbad—Reserved—Sch. Castes).

Vallatharas, Shri K. M. (Pudukkottai).
Varms, Shri B, B. (Champaran North).
Varma, Shri Manik Lal (Tonk).
Veeraswamy,  Shr V. (Mayuram—
Reserved—Sch, Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch. Castes).
Venkstaraman, Shri R. (Tanjore).

Verms, Shri Bulagi Ram (Hardoi Distt.—
North-West aom  Farrukhabad Distt.—
Bast cum Shahjahanpur Distt.—South—

* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch. Castes).

Vyss, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras Distt.—West).

Wodeyar, Shri K. G. (Shimoga).

z
Zaidi, Col. B. H. (Hardoi Distt,—North-

West cum  Farrukhabad Distt,—East
aom  Shahjahanpur Distt,—South).
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L SABHA
Saturday, 28th July, 1956

The Lok Sabha met at Elrven of ghe
Clock.

[MRr. SPEARER in th
- ORAL ANSWERS TO QUESTIONS

Cyclone in West Bengal and Orissa

*396. Shri Radha Raman : Will the
Minister of Home Affmirs be pleased to
state:

(a) whether Government have a
correct estimate of the havoc created
by cyclone in West Bengal and Orissa
States during May 1956;

(b) if so, the total loss in Tty
and lives ; and ESwe

(c) the relief measures that were
adopted ?

The Minister in the Minl of
Home Affairs (Shri Datar) : (a) Yes.

(b) and (c). Starements showir? the
loss in life and property and also the details
of relief measures undertaken arc placed
on the Table of the House [Sse Appendix
"1, annexure No, 13.)

.. Shrl Radha Raman 1 May [ know
if the Government has set up any com-
mittee to find out the causes that led w0
this cyclone?

Shri Datar : That is gencrally for the
State Government to undertake We
are concerned only with relief measures
and, as the hon. Member is aware, Wwe
have set up a Divsion in the Home Minis-
n?r dealing with all cases that arise out
of such calamities,

Shri Radha Raman : May I know
Whether this statement which has been
placed before the House includes the los-
ses that have becn incurred by Private
persons, or is it only inclusive of the losses
to Government property ?

Shri Datar : Possibly it includes the

losses or damage to the property of pri-
Vate persons also,  As the hon. Mcmpl:r
would see, the statement includes items
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like “Value of houses damaged”. So
there must be private houses.

Shri N. B. Chowdhury : May I
know whether in addition to the usual
assistance that is given for relief work
in the States, the Central Government have
given any special assistance for relief in
the cyclone-affected districts ?

Shri Datar : The Central Govern-
ment have made rules in this respect. I
believe a copy of the rules that we have made
has already been placed on the Table of
the House. According to it, what is done
is that whenever there are such unfore-
seen causcs and calamities, the Government
of India bear fifty percent of the costs to
the extent of Ra. 2 crores, and three-fourths

er. )

Defence Stores, Equipments Iotc.

*398. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased
to lay on the Table of the Sabha a State-
ment showing:

(a) the amount of losses of stores,
provisions an d equipment etc. due to storm,
rains and other storage hazards written
off during the last three years, year-wise,
by different Unit Officers in exercise of
their financial powers; and

(b) whether the Government of India
have any machincry independent of these
authorities to check up the genuinencss
or otherwise of these losses?

The Minister of Defence Organi-
sation (Shri anﬂ) t (a) The infor-
mation {s bein ected and will be laid
on the table of the House in due course.

(b) Yes.

Shrimati Renu Chakravartty:
May I know what is the independent ma-
chinery, independent of the authorities,
rhich?chech up the genuineness of these
osses

Shri Tyagi : The losses are investi-
gated by the officers superior to the indi-
viduals in whose charge the lomes have
occurred; and then, if there is a loss
in_which further enquiry is warranted,
a Court of Enquiry is constituted composed
of officers i t of the authorities
concerned. and the Court of Enquiry goes
and investigates.
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Shrimati Renu Chakravartty:
May I know if there is any specified amount
above which a Court of Enquiry must be
set up?

"Shri Tyagi t I am afraid that in-
formation is 'not readily available; but
cases of big losses are generally enquired
into by the Court of Enquiry.

Shri B. S. Murthy : May I know whe-
ther ;hil machinery is temporary or perma-
nent

Shri Tyagl 1 These stores and depots
with their mlgllincry are more or less perma-
nent,

Shri Gidwani : May I know whether
Government are aware that lots of stores
and equipment are still lying in the open,
exposed to sun and rain and thus getting
deteriorated and causing grear loss?

Shri Tyagl : I am sorry to confess
that what the hon. Member says is true.
For want of sheltered accommodation
quite a lot of stores arc lying outside. But
most of them have already been declared
surplus and they are awaiting disposal,

Shri Gidwani : Will the hon.
Minister see that in future no costly stores
or cguipmem are left exposed to sun and
rain

Shrl Tyagl : As the disposals pro-
ceed and as the stores are disposed of,
there will be some accommodation avail-
able to us; because good stores, even though
they are surplus to the requirements of the
Defence Forces and have declared to
the Disposals Department, are kept under
shelter. So, as soon as they are di
of, accommodation will be available to us
to accommodate other stores, the costly
?n:d to which the hon. Member has re-
erred.

Shrimati Renu Chakravartty:
May I know if, as a result of the Courts
of Enquiry that have been conducting
investigations during these three years,
any officers have been found irresponsibly
leaving the stores open to loss; and, if so,
whether it is a fact that the losses have
been detected years after the actual losses
took Pplace ?

Shri Tyagl: In fact, most of the cases of
loss under enquiry should be the old losses,
because there were quite a ¢ number
of such instances in the past when parti-
tions operations wWere going on, and some
losses were then reported. The latest losses
are immediately enquired into, and there
is no such case during these years which
takes a long time to enquire.

Shri dhar Das : May I
know if stock-taking is done every year
or in a period of two years or so?

Shri Tyagl 1 It is done every year.
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Corruption Casesin Travancore-
Cochin

*399. Shri A. K. Gopalan : Will the
Minister of Home Affairs be pleased
to state @

(a) the total number of cases of cor-
ruption referred to the Anti-Corrmgf.ion
Department in Travancore-Cochin State
dur:'sns the months of April, May and June,
19563

(b) the total number of cases under
investigation; and

(c) the general features of these cor-
ruption cases?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) 750,
congisting of 1lo petitions fi ed
to the Anti-corruption Branch by the State
Government and 640 petitions received
direct by that Branch;

(b) 155.

(¢) Broadly speaking these cases relate
to alleged malpractices by the staff of the
various Government Departments inclu-
ding alleged connivance at the irregulari-
ties of contractors and others by the super-
visory staff, on considerations of il]pegul
gratification.

Shri A. K. Gopalan : During the pur-,
chase of buses for the State mg:‘n,
gn.nzhlinkh: had been lohl: ‘tfnGovemment.

this case gone to t ti-Corrupti
Department ? prion

Shri Datar : It must have gone, but
I am ffﬁ;-.'ff beca:;e I h;vc got only the
gener es regarding the question that
the hon. Member has asked,

Shri V. P. Nayar : On the 26th,
on a similar question, when I asked whether
these cases include cases in which the ex-
Minsters are reported to be ies, this
is what the hon. Minister said. : “I have
not got the details before me so far as these
cases are concerned”. I want to know
now whether the hon.  Minister has
subsequently collected this information,
in view of this question also having been
put on the list.

Shri Datar : Yes, Sir. I have col-
lected the information and I am in a posi-
tion to state now that none of these 750
complaints and petitions is against I?IC
former Ministers of the State,

Shri Veeraswamy: May I know whether
those who arc invol in corruption
cases have been given punishments and,
if so0, the nature of the punishments given
to them?

Shri Datar ¢ So for as the cases that
have been disposed of are concerned,
1 find that none of them are of such a na-
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ture as to enable us to prosecute them;
but departmental enquirics are proceedi
and pr:ﬁ:r punishment would be met
out to se who are guilty.

Shri A. M. Thomas : The hon. Mi-
nister stated yesterday that a Se
Officer has taken charge. May I
whether after the Special Officer has taken
charge, he has been able to detect any ex-
traordinary  casc, apart from ordinary
cases the like of which are in existence
in other State?

Shrli Datar : I might inform the
hon. Member that after the appointment
of this Officer, thinr have been
very fast and enquiries have been start
in a number of very serious cases.

Shri Achuthan : Mn{éhknow. among
the 750 cases pending, which Department
has got the maximum number of cases
and whether any Head of Department is
involved in any one of them

Shri Datar : I believe—subject to
correction—that a head of Department is
not involved. But the hon. Member might
imagine the Departments in respect of these

Shri B. 8. Murthy : Apart from all
these 750 cases, is any attempt being made
to find out why such a large crop of corrup-
tion Cl?lCC is coming from scveral Depart-

+ ments

Shri Datar : Government are in the
first place, anxious to find out who are guilty.
Then 1 am quite confident that in due
course proper steps will be taken not only
by this Stete but by other States also on
the model of what we are doing here in
the Vigilance Division.

. Shri V. P. Nayar : The hon. Minister
said that no ex-Minister has been involved,
I want to know whether the Anti-Corrup-
tion Department has taken ce of
& petition submitted to it by the x-Pre-

nt of the Travancore-Cochin P.C.C.,
Shri Sangu Pillai....

A
Mr, Speaker 1 Individual cases should
be brought to the notice of the Minister.
How can he expected to give an answer ?

®ay Jam e fewm

*Yoo., sft wrwiwll : W faw
WY 9% q@ Ay waT w3 e

(W) texa-yy, fewy-yy WK
teN-4E #F ¥ W g
(qwamew) fawmr & frad wasl,
D Wi graned W fegfe
o o Wk AR ¥ ferd segfe
wifedt & @;
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(7) afx g, @ I ofr ¥
ford war wrdAmY WY o it & 7

oy aite wfrewt sqo Wt (sft
Wo Wo qg) : (%) wHATE FeAv
& fararor &z ¥ ¥y 93 w0 femr wv
¢ [ afefirer 3, sqeew o Y]

(wr) ofr g, T wToor ag & e
wfer ofraY & e S
Frerge IHEA Af faed o

() srepforer onferat ¥ forg, <hear
forr wt & gwen fafaw s
W ST FrdvorT- WY € ot &
o & I aferl & Sy ST
Y AHUZ ®T | IX grawaw gar g
¥ faroe ¥ & Forr Y #Y
WAT W ® v et W 38
& o i fsar o & s
orfora} ® efrger vl ar seqay By oA
fomr omar § e & Sugwr IwiRATY
Y ATANT FT | WA THA THTATAAN
# faareer gward and § foerd s
nfaat & IemaTy ¥ wrAgAer Ao
% fag wgromar &

Some Hon. Members : In English
please.

Shri A. C. Guha : Very well,; I shall
.rﬁlod the English wversion of the answer

(a) A statement containing the neces-
sary information is placed on the Table
]?qf the I:oune [See Appendix III, annexure

0. 14

(b) Yes, Sir. This is because of the
non-availability of the Scheduled Caste
candidates with the requisitc minimum
qualifications.

(¢) The vacancies reserved for Sche-
duled Castes arc notified to the various
local and regi Emp! t
for nomination of sui condidates
longing to those Castes and where neces-
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sary, the Exchanges are further requested
to n‘otify the vacancies tollll_Emplo ment
l n.dl‘ -

nised Scheduled Caste Associations and
Federstions are also to nominate
suitable candidates,  Finally, advertise-
ments are inserted in the leading news-
g:ﬁ:n calling for applications from the

duled Caste candidates direct.

oft meiie®t . 2 . R ¥
AT g & iF QRYI=1Y, QRAV=YY
Wi peyy-1% # o I ad Srag
*1 wrer § Iew fgam & foredt e
ey et wifgy off ag afY frely &
W 3w w § oy wver g @ § @
£ WX ®Tor SweT qy aawmar @ g
fe wgfe anfagt & smoers
qrgager IRa T fred, oy @
AT wTEE g fw grenifE v oerem-
¥z grrdor w17 w7 § fee ot qw AR
RqUART AT R ST} ?

ot wo %o Wy : w107 1 47wt
AT |

I do not think I can add anything fur-
ther to it. We contact all the Bmploy-
ment Exchanged and we publish advertise-
ments in newspapers. ut I should like
to mention one thing.  Service in the Cen-
tral Excise may not be quite alluring to the
Scheduled Caste people because they may
not like to take a job where transfer to dis-
tant places may be involved. They would
probably like to have jobs near about their
own places. But in the Central Excise,
even an officer getting Rs. 200 also is likely
to be transferred even beyond his own
State, That also may be one of the rea-
sons why sufficient number of qualified
candidates do not apply for these jobs.

can get better jobs with the same
qualifications within their own State.

- oft wreshielY : s graifE o oI
ATgie TR ® 9T d9[UE W e
gz dwe ey § afer fae
ITeT g A faeel § ot war wifw-
wifEY #r FareaT e fag et
L U S

Shri A. C. Guha : [ think I have
explained the position. We make every

ort to get sufficient number of appli-
cations. -

Shri B, S. Murthy : May I know
whether the Minister will be pleased to
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take a particular unit and seec how man
applications had been called for and mf.

many of those applicants did not possess
the requisite qualifications, as he stated.
as a special case?

Shri A, C. Guha : I cannot say how
many applications were received. I
can only give, if the hon. Member is inte-
rested, and if you permit, the number of
persons belonging to the §cheduled Castes
recruited in each category of posts.

Shri B. S. Murthy : My question was

ifferent.

Shri A. C. Guha : I understand his
Question.

Mr. Speaker: He is making a suggestion
that as a test or sample . i

» & parti-
aﬂnrmnmre or u.n.!t_ may be and the
er or some important son
look into it to find out if this fuﬂmllym:g

state of affairs,

Shri A. C. Guha 1 About six or eight
months ago, there was a question on this.
I If took some interest in it and asked
Ihe tg‘iuue instructions to all the col-
ectorates that proper attention be
80 that Govrrne:mnt policy ml;%leyprop‘;ig
implemented. Now, we have also decided
that posts which cannot be filled this year
up to the allotted quota, will be carried
OVET {0 next year, so that we may get a
better chance next year. I think with this

licy we may get better results in the near

Shri Gandilingana Gowd : May
I know if it is & fact that in the Hyderatad
Circle, although Scheduled Caste people
had applied two years back, their appli-
cations have not yet been considered

Shri A. C, Guha ! I thinkin some cate-
gories in the Hyderabad Collectorate, our
recruitment has been somewhat above the
fixed rate for Sceduled Caste candidates.
As regards Lower division clerks, in 1953~
1954, the percentage of recruitment was.
4 per cent higher than the allotted rate.
For Inspectors, of course, it was lower.
As regards Supervisors, it was some-
what higher.

Gold and Dollar Reserves

*402. Shrl Sadhan Gupta ! Will the
Minister of Finance be pleased to state:

(2) the amount of gold and dollar re-
serves of sterling area on the 3ist May,
1956;

(b) the increase or dec¢rease of such
reserves in cach month from January,
1955 to May, 1956; and

(c) how the rate of exchange of our

currency is affected by the present state
of such reserves?
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The Deputy Minister of Finance
\Shri B. R. t) : (a) 2360 million.

(b) A statement giving the information
is placed on the Table of the House [See
Appendix III, annexure No. 15]).

(c) The ‘Reserves’ have no direct bearing
on the exchange iate of our currency.

Shri Sadhan Gupta : Is it not a
fact that our currency is linked 1o sterling,
and, therefore, the stability of the sterlipg
has a great bearing on the stability and
value of ‘our currency as well?

Shri B. R, Bhagat : It is true that
the stability of sterling has a great bearing
on our curfency, but it does not naturally
follow from that that it there are fluctuations
in the level of the sterling area’s central
reserves, our currency position would have

- to be changed or another rate has to be
fixed. As a matter of fact, during this
period there have been wide fluctuations
in the central rescrves, but our rupee ex-
change ratio has remained the same.

Shri Sadhan Gupta t Are tne Govern-
ment aware that the British Government
themselves are very much perturbed about
the state of the reserves, because the state
of the reserves has already given currency
to rumours in the world market that sterling
will nave t0 be devalued, and that way
-the overseas market of Britain is likely
to be hit and it must have repercussions
on British currency? Has the atienton
of Government been drawn to this fact?

Shri B. R. Bhagat : The Govern-
ment are always slive 10 this. I may refer
the hon. Member to the recent debate in
the House of Commons where such fears
were expressed, and the reply of the Chancel-
lor of the Exchequer was that these fluc-

+ tuations or these remourr had no bearing on

~ the stability or strength or weakness
of the sterling,  If there is any adverse
balance in the balance of nts, it is
just seasonal, and he Fas refuted all insinu-
ation that there is going to be any devalu-
atjon of sterling or that even the position
of sterling has been weakened as a resul
of that. I can only say this much at this
stage.

Integrity of Publc Servants

m Shri Dabhi : Will the Minis-
- ter me Affairs be pleased to refer
to reply given to Starred Question No,
1919 on the 3rd May, 1956 and state :

. (a) whether Government have since
issued orders regarding the recommends-
tion of the Planning ion that if
allegations of dishoncsty arc made against
c servants in the press, the public
servants concerned should be asked to clear
their names in a Court of Law; and
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(b) if so whether a copy of the orders
would be placed on the Table of the Sabha ?

The Minister in the Ministry of
Homve Affairs (Shri Datar) : (a) and
(bl Details of the orders to be issued
on the subject are under consideration.

Shri Dabhi: May I know whether
there are any such public servants who
mof hnked? to clear their names in & court

W

Shri Datar : I might inform the hon.
Member that two such cases came to
our notice. In one case, the officer
was requested to take it up. Then, when
the officer had made preparations for filing
a suit, the defaming party tendered an un-
ified apology and therefore that matter
ended.

So far as the other case is concerned,
the preliminary enquiry is not yet com-

Shri Dabhi : May I know the names
and designations of these officers?

Shri Datar: It is not in public interest
to mention these names.

Dr. M. M. Das : Itis a s tion
for action. Government may look into
the matter,

o wer T w T R e
A foow durc o ¢ f o g



497 Oral Answers
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Dr. M. M. Das Yes, Sir, we have
sent some of professors of Hindi to those
countries to teach their boys and cul'ix"

ture

Hindi and also to spread Indian
among them.
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fadft | oF vy AT & & oY gEd
T 1 wR S g i et at
IF ®Y §F7 9 Y wrErr & g

Hyderabad State Bank

'43. Shri Kamath : Wjll the Min-
ister Finance be pleased /to refer to
the reply given to Starre? Question No,
2485 on the 29th May, 1956 and state :

(a) whether any p al has since
been received ‘rom the Hyderabad Go-
vernment regarding the appointment of
& Managing Director in the Hyderabad
State Bank; and

(b) if so, the details thereof?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha) : (8) No, Sir,

(b) Does not arise.

afiaer g gfirar w atepfos
seferforfarsiae

*Yof. sfywwr awbw : w7 fiven
#AY qg TATH A AT w3

(%) wr ag aw § fe g
# ov wrel sfafafeses 1 zfao
o oftrar 1 waor fear;

(=) afx gi, ar v sfaffases
® Tl ® AW A4T IR gy
wr off;

(m) SR fea-fer 2ut o1 W
fwar;
(%) w1 IR I W § ¥y
e fed; W
(¥) w wfafafedes o wrw
gopR ® g fe aref farar ?
ferert Il (WMo Wo Wo WW)
(%) &, o 1

(&) wxeal o g% ot @aT Qe
R | [t afcfe 3,
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@Y ® yrmfos s &)
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(%) w=i, wriRw, aTEEEA,
(zfavft wix sudr), wwnfear, fed-
T, T fera, fermrge W wwmE o

(w) &, &
(v) aafas =g ot o
o T g &pw sw-afw

8 ¥00 To Wt |

stwerawin ©  ag  faacor @ar
TIH QT T@T AT § SEY AT I
2 fr @ fre www & 33 sufey gfe-
fra q |37 & ¥ 30 =ufim Q& @ oY
A~ o TR # fagaw 9 1 & o
argan § fe war itz @ ofcamr &
Fepfa 91X 97 § G2 K7 AT W%
AT € wrar & a1 Wi O o et
g

Dr. M. M. Das : This particular dele-
gation that was sent to t countries
consisted of dancers, musicians ctc.

sty wiw : W x@ wfafafs
#ea 7 R ¥ W § I i B
o€ foord € & fn zfewr qff oferar
% 2qi 7 few sy § Wiy desfa
® damar o1 wear § a1 I 60
AT T NHTT AT Ry o § e 6
agi ® frardf qgi T s g EwR & 7

Dr. M. M. Das : Students from those

countries are invited to come to this country

and get admission in our Universitics.

Shri Gidwanl: Is it a fact that
another delegation to China is going to be
sent soon ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlsl Nehru) : There is some mis-
take or some confusion about the use of
the words ‘cultural delegation’, Thereis
a cultural delegation, let us nl\;. of ‘professors
and educationists and the like .There is
lncnf her cultural delegation of artistes—
of singing, dancing, paintaing, music etc.
They are qu.iteugfﬂ'mnt. Any cultural
delegation that goes to dance and
sing does not giv.cngn "mn:em the
students coming going, y func-
tion in quite a different plan.
<arry owr arts and learning something of
fheir  art. So, we must not mix
two things up.
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Shrimati Renu Chakravartty : May
I know if any body has been set up who will
actually choose those who will icipate
in these cultural delegations ? If so, who
are the people that chose this particular
delegation ?

Dr. M. M. Das : There is one speciali-
sed body, the Sangeet Natak Akadami.
But this body does not always select the
artistes who arc sent to other countries.
The External Affairs Ministry and the
Education Ministry work in close co-
operation in selecting these artistes.

Shri Jawaharlal Nehru : We are
rather in the early stages of this particular
type of business and sometimes there is
a little confusion. There are three or
ganisations which are concerned with choos-
m. One is, of course, the Education

nistry more especially, it is the Akadami
thatis concerned, the Lalit Kala Akadami
or the other. Then therc is the External
Affairs Ministry which is in charge of send-
ing them, Then there is the Information
and Broadcasting Ministry which has many
artistes and is in touch with the artistes.
So, usually, these 3 Ministries Choose them

Basic Education

*408. Shri Bibhut Mishra : Will
the Minister of Education be pleased to
state:

(a) whether it is a fact that a Basic
Education Conference was held at Kan-
chee puram from 3oth May to the 1st June,
1956;

(b) if so, main decisions of the Con-
ference; and

(c) how far they have been given effect
w?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : (a) Yes.

(b) Report from the Organisers of the
Conference has not been received,

(c) Does not arise.

o fqfe fawm: & ag o
wgm g fr afew e (gFamd
fam )R M AN e A g WX
&t afaw qupeaw agrear ot wiE 9,
3@ % wETC dfqw frar & amft &
ot 7 ? W W AR § e A 7
o fear & 7

To ®To ®Wro shwrelt - oft i,
@ 9T e a0 ¥ o fear mar g
W TR | qg deve fwar § e oy ot
el quware &7 &ed (wrew) dor
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Shri Madiah Gowds : Who organised

this Conference and how many and who
were its delegates ?

Dr. K. L. Shrimall : The Conference
was organised by the Hindustani Talimi
Sangh. They requested the State Govern-
ments and the Central Government and also
private organisations. Normally, all kinds
of people attend this Conference because
this is organised by a private association.

Shri Madiah Gowda : How many
representatives of States were  there—
basic education experts ?

Dr. K. L. Shrimall : We sent
our own representative there, the Direc-
tor of the National Research Institute.
But, I shall need notice with regard to the

ion as to how many representatives
%ﬂu actually attended the Confer-
eaze,

ot feefiv foret : & oo s P
W1 gETR W aTer o § R fee
XfaF o § I v aw w8
a® & e s o w7 e .
¥Mo ®o Wio wwTelt : T i,
Wit age oW O A § N O e
eyt §i, df T uT 5 o |
WA %7 Saer fear o1 @r

WA WS ATy & O g A @
aw Al e f W IW K g W
Afew wfgg

Teachers in Masaipur Schools

*411. Shri Rishang Kelshing : Will
:he ﬁiniuer of Education be pleased
o State :

(a) whether it is a fact that the Go-
vernmeat of Manipur have appointed
a number of graduates as teachers in the
Goverament High Schools without invit-
ing applications and in supersession of
scnior and trained uates already ser-
ving in the Schools from January, 1955 to
May, 1956;

(b) if 83, the number of the graduates
so appointed; and

(c) the reasonsifor the deviation fiom
general rules of recruitment ?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : @) No, Sir.

(b) and (c). Do not arise,

Shri Rishang Keishing 1 The Minis--
ter has given a negative answer to part (a)
of my question, But there have been
cases, I know, where there have been su-
petsessions in the matter of these int-
ments, ] would like to know whe the
Minister will receive direct representations
from the aggrieved teachers and whether
in such cases of representation the
teachers concerned will be victimised or
not.

Dr. K. L. Shrimali ; Our information
is that there has been no supersession as
T eation Wit 40 be s dLrcigh

tation wi ve to ct
r channel, and I do not think that
my will be victimised on that ground.

Shrimati Renu Chakravartty :
In view of the fact that there is a difference
between what is known to the hon, Member
and the answer given by the hon. Minister,
in the case of those people who are in tervice
but who are lhow:l:] as notht:vim been 'u'-f
perseded, what will be their' poeition 1
they are refused by normal channels ?
Will they have the right to come to you
direct or not ?

Dr. K. L. Shrimall : As I have
alrcady stated, as far as the appointment
of graduate teachers during the period
January, 1955 to May, 1956 bout which the
hon. Member wanted information, is con-
cerned, there has been no such appoint-
ment. Some mes emergency appoint-
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ments are made pending regular int-
ment after inviting applications, t if
there are any cases, representations will
have to be made through proper channel

Sbrimati Renu Chakravartty : Are
we to take it that emergency appointments
are not in in the answer given by the
hon. Minister ?

Dr. K. L. Shrimali : As | said, no
such appointment of graduate tuchcrl
was made, particularly during the period
referred to by the hon. Member.

Floods in Agartals

*413. Shri Birem Dutt : Will the
Minister of Home Affairs be pleased
to state:

(a) the estimated loss of Government
mﬂy due to the recent devastating
in Agartala Town;
) the nulnber of people who lost
l:hdgb lives during the floods; and
{‘2 the number of cattle that died in
he floods ?

The Miniater in the Miaistry of
Home Affairs {ll.ri Datar) 1 (a) Rs.
3,64,816' approximately.

(b) Bleven.

(¢) Bighty-six.

Shri Biren Dutt : What is the amount
of p y that was lost by the Tripura
State lectorate ?

Shri Datar : So far as the damage or
loss to Government is concerned, it is
about Rs. 3,64,000.

Shri Dasaratha Deb : May [ know

wheghet:}l is oaﬁ;'act that ﬂﬂnmd tH_n Sub-
strar's ce in a

ﬁbﬂm damaged due to the f“
causing grave loss to the public in Enm.f
and if 30, how many documents of the pub-
lic and how many copies of the documents
entered in volume boaks ?

Shri Datar 1 I have not got the details
of the loss, but it is true that some non-
issuable notes and small coins have been
damaged.

Shri Dasaratha Deb 1 May | know
whether it is a fact that many recoeds
concerning settlement of land in Sadar
Collectorate, Agartals (Tripura) had been
damaged ?

Shri Datar: It is not so.

Aligarh University

*415. Shrl Krishaacharya Joshi :
Will the Minister of Education be
Pleased tostate:

(a) whether any financial help was

iven to the Aligarh Mudm Umverﬂry
the King of Saudi Arabia
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(b) if so, the object of the grant; and

(c) how the money is being utilised
by the University authorities?

The Deoputy Minister of Educati
(Dr. K. L. Shrimali; () Yes, Sir,

Th!: obj of the h 1
in < ;ect lishment of a m Colle P
and Hosplul at the University.

(c) The money has not yet been placed
at the disposal of the Univenlty P

Shrl Kl I
know the tommmlmw .wsivmnd
also whether any conditions are imposed abou
the utilisation of this grant ?

Dr. K. L, Shrimali: Rs. 10,00,000 has
been donated and there are no conditions
imposed, but as I said, the object of the
grant is to assist in the establi t of a
medical College and Hospital at the Ali-
garh University,

Shri Krhluuhl.m oshi: May I
know whether "'2' uﬁ“ was sent to-
Saudi Arabia an there was any
necessity to send a delegation? What
was the expenditure incurred on the dele-
gation ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharial Nehru): When the Ki
of Saudi Arabia was in India, and he visit
the Aligarh University, he in\rlled the Vice-
Chancellor there to visit Ssudi Arabia to-
tell him more about the University. He
was much impressed by the work done at
the ﬂg:: h University and so he invited the
Vv or there and his cnllu'uu to
visit Saudi Arabia.  Therefore,

went on behalf of the Aunrh
University. .M a matter of fact, even be-
fore of t tion returned here. the
King of Sludi rabia had sent me a
cheque for Rs. 10,00,000 earmarked for a
College and Hospital in the Ali-
p.rh University. I have not paid t hlt
B e 1. Loing srapty Borich
possess it. Iwas awayto Eurog
and as I thought chouﬁ
not be allowed to lie in disuse, I invested
it in a short-term fixed deposit......

Shri lun-th t As the Aligarh
University, a Central University
will the d.lrective which the Home
Minister referred to the day before yester-
day in respect of gifts given by the Russian
and Arabian leaders to Government officers
apply to the gifts given by the Saudi Ara-
bian King to the Principal or other members
of staff of the Aligarh University?

Myr. Speaker: It does not arise here.

Shri Jawaharlal Nehru: It is not a
private ; it iv & gift to the University.

Shri Kamath: Gifts given to the Prin-
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Mr. Speaker: It doecs not arise,
Shrl Kamath: You were not present.

Mr. Speaker: I was present then,
but that related to a different matter.
Here it is the case of the University itself.

Shri B. S. Murthy: May I know
-whether there is any implicit or licit
understanding that students of cine
€rom Saudi Arabia may be sent here?

Shri Jawaharlal Nehru: Not that
know of, but I am quite sure that they will
be quite welcome when they come.

Secondary Education

*417. Sardar Igbal Singh : Wil
the Minister of Education be pleased
to refer to the reply givento Starred
Question No. 409 on the 2ad March, 1956
and state the steps taken by Government
for implementing the recommendations of
the All India Council for Secondary Educa-
tion, as apg;wed by the Central Advisory
Board of Education, that provision should
be made for the compulsory study of three

at the Secondary stage of
-education ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): The matter is
still under consideration.

Sardar Igbal S t May I know
whether the views of the State Governments
have been invited on the subject? If
#0, may [ know the views of the different
State Governments ?

Dr. K. L, Shrimali: The opinions
-of the State Governments have been E‘M:od,
but replies are awaited from most of them.
We have sent several reminders.

Sardar Iqbal Singh: May I know
whether any State Government has replied,
and if so, in what manner ?

Dr, K. L. Shrimali: We shall wait for
some time till we have considered all the
replics, and then I shall be able to place
that information before the House.

Sardar Igbal Singh: May I know
whether there is any State Government
or University where this decision has already
beenimplemented ?

Dr. K. L. Shrimali: I cannot say it
offhand, but I know that in several States
these three subjects which we have re-
commended are being taught.

¥ Mferaw : @ T § W
faw firw Tt @ fawr sifat o Wi
qfcag g &7 fawrc § Wi afx § ar
A6 W @ 0 § A Qo
frr oA Sreamr g ?
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WMo wlo ®Wro  ofmrelt : oft g,
o fafred (fmer dfraY) o
FTRE 3o WX 3L R WY AT or
@ & o & wrer ® Ty 7 aur vy
forer =it aTHeY 97 free fear
T |

Shri Dabhi: May I know the names of

the three hrmn which are reco=
mmended to be ¢ as compulsory ?

Dr. K, L. Shrimall : The two
formulac which we sent to the State Govern-
ments are as follows:

The first formula is this—
(a) Mother-tongue, or regional lan-
guagéror & composite course of
mother-tongue and regional

language, or a composite course
of mother-tongue and classical

language, or a composite course
of reﬁon’al llxmuepnon‘d classical
language;

(b) Hindi or English;

(c) AB modern Indian or a m

To' t
P, Aaeegs P
(a) and (b) above,
The second formula is:

(a) as above;

(b) English or a modern Buropean
language ; and

Hindi—for non-Hindi speakin,
@ areas anyr other modern Indi-i‘l

language
Indian Navy
*418. Dr. Ram Sub Singh: Will
the Minister of Defence pleased to

state whether there is any proposal to have
a submarine force for the Indian Navy?

The Minister of Defence (Dr. Katju):
It will not be in the publicinterest to disclose

whether there is any ger to have a
submarine force for t ndian Navy.
Shri Kamath; On a point of order,

Sir, is it the function of the Government
alone to decide whether something is in the
public interest? Or, have you any voice
in the matter? Can you not at all have
a sy in the matter?

. Mr. Speaker: Normally, it is the func-
tion of the Government to sec what ought
to be disclosed and what ought not to be
disclosed. The Speaker does not sit in
judgment over that as, except in apparent
cases, Government would not claim that.

The Prime Minister and Minister of

External affairs and Finance (Shri

Innhgr Lal Nehru) We do not desire to
tnings from this . But, obviously
every detail in the initial stage cannot be
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disclosed without perhaps some disadvantage.

But, I may tell the House that I cannot
guarantee about the future at the present
moment, weth;;re no such definite proposal
before us, , I cannot commit ourselves
to the future.

Shri Kamath: That is a different
answer from the Defence Minister's—a
more satisfactory one.

Vigyan Mandirs

*430, Shrimati Kamlendu Mati
Shah: Will the Minister of Natural
Resources and Scientific Research
be pleased to refer to the reply given to
Unstarred Question No. 2229 on the 21st
May, 1956 and state:

(a) whether any decision has since
been taken about the number of Vigyan
Mandirs proposed to be set up in the State of
Uttar Pradesh; and

(b) if so, the names of the places?

The Minister of Natural

(Shri K. D. Malaviya): (2) and (b).
No proposal has been received so far from
the U. P. Government forthe setting up
of more Vigyan Mandirs in the State other
than the one alrcady set up at Masauli
Barabanki,

sfelt g Ty wr &
o wwelt g fi W aTeTe ® aw W
qaT s wra & fin e s, s,
fegdt mgarer A syt F fawr-afae
e gy awa &, wgr fF wre qyw
o ke § 7

oft Ro Xo wrenhy : Far fir ¥ 3
it frdee fsar &, go dto wTwC &
ot % werg W ark ¢ fir fisw frd
# ot fawmsfez sqrfre feg o
gvd &

iteeft wwegaf g W Ag &
AT W 9T O 99 9T faex
wuft ?
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st o ;W\ # O gwar
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Cottage Industries in Andamans

*421. Shri 8, C, Samanta: Will the
Minister of Home Affmirs bc pleased
to refer to the reply given to Unstarred
Question No. 1565 on the joth April, 1956
and state:

(a) whether the details of the scheme
for the development of cottage industries
in Andaman and Nicobar Islands have been
worked out; and

(b) if so, what are they?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Not
yet.

(b) Does not arise.

Shri 8. C, Samanta: May I know
whether any scheme in the form of sugges-
tion has been received and if so, whether
it will be considered along with Govern-
ment’s pr

Shri Datar: All these suggestions will
be duly considered. May I point out to
the hon. Member that an officer has been
sent out on hehalf of the All India Khadi
and Village Industries Board to take
enquiries there as to the kind of industrics
to be started, After he comes, necccssary
action will be taken.

Buddhs Jayantl Celeberation

*433. Shri C. R. Iyyunni: Will the
Minister of Education be pleased to
state:

(a) the total amount spent by Govern-
ments for the celebration of the 2500th
anniversary of the Primroana of Buddha
in Delhi and in other places connected
with Buddha's activities; and

(b) the purposes for which the money
has been spent ?

The De Minister of Education
(Dr. M. u’B?n: (a) In Delhi Rs. 6,071/
12/6; at other places mi.

The nditure incurred in Delhi
wua:iu oonnc:ctpeion wih the Foundation-
Stone laying ceremoney of the
Buddha ~ Jayanti Commemorative nu=
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ment on 23-5-1956 and a Public Meeling
on the 24th May, 1956.

Shri C, R. Iyyunni: May I know the
account to which that amount has been
debited ?

Dr, M. M. Das : The amount was spent
by the Education Minisiry from the amount
ear-marked for the celebration of Buddha
Jayanti.

Shrimati Tarkeshwari Sinha: Who
is the designer for the monument of the
Buddha Jayanti? We have heard that
Government pmﬁm to construct & vihar
also. What will be the cost of that vihar?

The Prime Minister and Minister
of External Affairs and Finance
(Shri Jawaharlal Nehru): As 1 am
connected with the Buddha Jayanti Cele-
brations Committee, I shall reply to this
zuenion. People were invited to submit

esigns, not only from India but from all

over the world, Prizes were fixed—subs-
tantial prizes—and a committee of asscssors
was appointed ., We received hundreds
of designs and the committee approved of
three of them in order of merit. When
we saw them, we found that they were
excellent designs.  But, owing to some mis-
understanding, they were much too ornate
according to our thinking. We thought
of a rather simple dignified structure.
These were very good and some of them very
valuable but rather beyond our thinking.
The other matter remains. We have
got those designs and in fact, according to
the assessors we have to give the prizes
too; but, we have asked some of the desi-
gners to think still in simpler terms.

8hri Kamath: Is it not at all possible
for the Prime Minister's able colleague,
the Treasury Benches second |n command,
the Education Minister, to be present here
to give some relief to the Prime Minister?

Shrimati Renu Chakravartty: We
read in the papers that none of the designs
came up to the mark and it was stated that
the CP%D was now given this oncrous
job of drawing up a sketch, Is this true?
?r is it lhldt‘;)l';; ‘r;le' the designs, that of the
apanese, shou brought up to
and finalised ? BRRD 0 the Mk

Shri Jawaharial Nehru: What the
hon. Member said is only y correct.
The idea is that the principal monument is
to be a column, may be with some additions
round about. The erection of the column
will be the work of the CPWD.The CPWD
may produce their designs. . But, we have
ourselves some others; they have been
submitted previously. I should like to
make it perfectly clear that it is not correct
to say that the designs did not come up to

mark, They were cxcellent designs——
very fine ones. The point was that they
were 0o ornat: and on too big a scale.

28 JULY 1056

Oral Answers s10

Our scale was—I am not referring merely
to the monetary aspect but to the artistic
aspect—we wanted simpler ones. Wedo
not want,—or insiance, & wvikar. Onc of
the designs was to build a big vihar there.
We do not want a vikar; we want something
simpler.

Shri Kamath: The Prime Minister
was about to answer my question, when
the hon. Member on my right clamed in
and put her question.

Mr, Speaker: The hon, Member has
made a suggestion; it is not a question.

wreh ww fewrrera

3. oft wo wo Wfwmn: ¥
wyfre swwr ot dwifes  afeer
HoAY qg TamR Y §Ir w46 e

(%) wr =g wv ¢ f& wrof
aw faurem & ans-Ao § wm-
=ae F T A ¥ WITSEw WY
affreae o w0 W a4 T Y

(w) afz &, o fer sper faeme-
FrorTaY ® wTOr ATfEw ST § Al
gt W

() v ¥ waw ov fewlr
winfom afe s 7wt § 7

wpfae derew woft (s ®o o
wrefi) (%) & (w). o g
text—xe ®ae wygw (Budget
Grants) fexy-xs ® wefuer
wpf Wy (Revised
Estimates) & o wrw st & #
wiew a3 T § | @ ad & oW § aifes
YT T 4y ¥ o IF YR ®
qfcoma e agy gwT &Y, Y@ wfafoRr
Tfer ara qu g

ot ®o wo wifuar : W WA ®
e ® fag wré e g o 8,
forg ® forg & sumay faremdf wr o @ 7

t ®o Yo wrera : o wwH
frerforees () wre s
(@) oRfra wr arefier &y ol 8,
oY fiF TW A ot WA F—aT ot
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R ff i F—ew w@ ¢ ) g N
arerx ayrk w€ §, 9w & o AT
dar g, F e o aE F ofr &
&

wrer gfear gfeew  owifedeom
*v3e, ot vgarw fey : w fade
#fY 7g o & wor w4 fw

(%) wr wrw cfwamr  Hfem
gofedas & qoee & wir wr §
fs faftw aar Tor  fawmr-sas) o
i fwal § Iy weree ®
o ¥ qEeal & fag @ gt
T & wF; W

(w) afx g, @ w o ® MW
HFawerRreawy?

fefw wd st (vl qreeet)
(%) o «ff )
(&) o §r wff 3=

Shri Radha Raman: Sir, recently
2 conference was held in Farukhabad or
somcwhere in U.P. under the name of
All India Muslim Conference where cer-
tain resolutions were passed which go
against the secular policy of the Govern-
ment of India. May I know whether that
has come to the notice of the Government
and whether any action has been tiken
by the Government ?

Shri Pataskar: No. We are not
awsre of it, but if the hon. Member makes
that suggestion I will try to look into

that,
Sanskrit University

‘4;;‘. ShriMadiah Gowda: Will
the nister of Education be pleased
torefer tothe reply given to Starred
Question No. 544 on the 7th March, 1956
and state:

(a) at what stage the proposal for
starting & Sanskrit University stands at
present ; and

(b) the amount of grant to be given 10
the proposed University ?

The Minister of Education
. KL. 8 )t (a) The Kurukshetra
niversity Act for establishing a University
at Kurukshetra has been passed by the
Punjab State Legislature and has received
the assent of the Governor. The Act came
into force from the 24th May, 1956.
(b) No AppHeation for grant-in-aid
has so far been received by the U. G. C.
from the Kurukshetra University.
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Shri Madiah Gowda : When will it

be ible to make this University a
full- one?

Dr. K. L. Shrimali : That is for the
University to decide ; it is not the concern
of the Central Government.

Dr. Ram Subhag : Somctime
ago it was said on the floor of this House
that the Government of India Was not in
a position to have that Sanskrit Univer-
sity started at Kurukshetra, May I know
what considerations weighed of with the
Government now, by virtue which the
Deputy Minister said, if the University
sends an ication it will be considered
by the University Grants Ccmmission ?

Dr. K. L. Shrimall, The advice of
this Ministry was sought with regard o
the establishment of a Sanskrit Univer-
sity. The University Grants Commis-
sion was consulted and that Commission
was of the opinion that a Sanakrit Univer-
sity, for certain reasons which it very
clearly mentioned, should not bec estab-
lished in the Punjab. The Commission
took into account various considerations.
In the first EIICE. it was said that the
University should not be established till
there was a clear evidence of this need.
Secondly, the Punjab Universi!ﬁitulf was
not prwts;.v-erl‘i::1 established. e Punjab
University not have proper buildings.
Thirdly, itis our policy not to e::ﬁuu:l uni-
versities but to consolidate the higher
educational institutions. Considering  all
these things the University Grants Com-
mission thought that it would not be ad-
visable to start another university in the
Punjab in the near future. But, since
the University has been started inspite
of the suggestions which were made by the
University Grants Commission, the only
thing that I can say at this stageis that the
University Grants Commission Will ccn-
sider the application and consider - it on
its own merits. .

Dr. Ram Subhag Singh : Does this
reply mean that there is no coherence in
the 'golicy of the Government ef India
and the State Government ?

Dr. K. L. Shrimali : Unfortunately,
in this martter itis so.

Sardar Iqgbal Siogh: May I know
whether the Government is aware that
a comprehensive scheme, in which trans-
lation and other classical things were also
included, was prepsred by the Punjab
Government and sent to the Government
of India in respect of this University, but
the Government of India has not approved
that scheme in full but has approved it
only in part?

Dr. K. L. Shrimali: As | said, the
Governor of Punjab submitted a
to the President of India, Then this
Ministry's advice was sought and we



513 Oral Answers

submitted, after consulting the University
Grants Commission, all the facts to the
President. That is the position. Ins-
pite of that the University has been
established

.

Shrimatl Jayashri: May [ know
whether there is any scheme of convert-
ing the Benares Sanskrit College into a
Sanskrit University ?

Dr'K‘Lthfthﬁh?.u' I have read in
the ] there is a proposal to set
lil}) rn.c;'timr Sanskrit University in the

.P.

U.N.E.S8.C.O. Scientific Exhibition

. Shri Kamath : Will the Minis-
ter of BEducation be pleased to state :

a) whether it is a fact that in 195
the(%JNESCO presented toIndil_;g;
materials of the Scientific Exhibition
on ‘Our Senses and the Knowledge of
the World’;

(b) whether any decision has been
taken as rds the location of the ma-
terials of the exhibition ;

(c) if so, Where ;

(d) whether the decision has been
implemented ;

(¢) If not, the reasons therefor?

The Deputy Minister of Education
(Dr. M. M. Das): () UNBSCO offered
part of the Exhibition in 1955 and the
remaining part in 1956.

(b) Yes, Sir,

(€) National
New Delhi.

(d) Yes, Sir.

(¢) Does not arise,

Shri Kamath : Is it afact that there
was considerable delay in bringing this
over to Delhi and, if so, what was this
inordinate delay due to and where was
it lying all the time? -

Physical  Laboratory,

Dr. M. M. Das 1 There was no in-
ordinate delay. As the exhibits were
going to be shipped—outside India, at that
time the Government of India wrote to
the UNESCO so that the UNESCO
may give thosc exhibitn to the Govern-
ment of India to serve as a nucleus of
our science museum. It took some time
because the concessions given by the
railways for transport—priority of wagons
etc.—were to be extended,

Shri Kamath: Did the exhibits
reach Delhi intact or were they: damaged
or lost on the way to Delhi?

Dr. M. M. Das : Some exhibits were
ilﬂi:}uly damaged during their tramsit in
L
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Shri Kamath : Badly damaged.
Dr. M. M. Das : No, slightly.

Training of Manipur Officers
L ’&;s. Shri Rishang Keishing : Will
the Minister of Finance be pleased to
state :

(a) whether it is a fact that the Resi-
dent Auditor of Manipur is runni
a regular class to train the officers
the staff in accounts, fundamental rules
ete, ;

b) if sn, the term, nature and scope
of the training ;

(c) whether the Government of
India  have recognised the examina-
tion which will be conducted by the
Resident Auditor ; and

(d) how far the result of the exa-
mination will affect the position of the
examinees ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah):
(a) Resident Auditor, Manipur is taking
Fn-nme training classes in accounts,

undamental Rules, etc.,, outside office
hours while in Manipur to train officers
and stafl dealing with accounts.

(b) Programme of training for six
months covers neral outlines of Ge-
neral Financial Rules, Tressury Rules,
Account Codes, Fundamental Rules and
Pension Rules.

(c}‘Np examination is conducted by
the Resident Auditor,

(d) Questicn does not arise.

. Shri Rishang Keishing: Is it the
intention of the Government to train all
the officers employed in the Manipur
Government Secretariat ?

Shri M. C. Shah: Yes, Sir. We
had found that the efficiency of accounts
in various offices of the Manipur Ad-
ministation was not up to the standard
and, therefore, the Government hsve the
Intention of giving training to all the offi-
cers employed there.

Shri Rishang Keishing: May |
know when the training class was started
and how many officers have so far been
trained -

Shri M. C. Shah: I have not got
that figure with me.

Shrimati Renu Chakravartty :
May Tknow how many of these officers
arc coming from the tribal people ?

Shri M. C. Shah: 1 |
that break-up, ! ave not got

menstlu'.. Rllh:nl Keishing : lgo Govern-
e Incur any extra expenditure over
this scheme and, ifso, what is the amount
spent annually ?
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Shri M. C. Shah : There is no extra
money because the Resident Au-
ditor in ipur has agreed to train the
officers outside office hours.

Highway Code in Schools
*436. Sardar Iqbal Singh :

Will the Minister of Educatien bo
gleased to refer to the reply given to

tarred Question No. 420 on the 2nd

March, 1956 and state whether any
decision has since been taken in rd
to the teaching of the Highway J
in Schools, as recommended by the
Central Advisory Board of Education ?

The Deputy Minister of Education
(Dr. K. L. Shrimall ) : State Govern-
ments have been requested to take suitable
steps to necessary instruction in
the matter to school children.

Sardar Igbal Singh: May 1 krow
whether the State &ovemment: have
agreed to this decision or not?

Dr. K. L. Shrimali : We have not
yet received reports from the State Go-
vernments. I believe they are considering
the matter.

Sardar Igbal Singh : May I know
whether the Government is aware of the
fact that the decisions that are taken in
the Central Advisory Board of Education
are erally delayed and, if so, whether
the vernment will consider some other
ways by which the decisions are taken and
implemented very soon?

Dr. K. L. Shrimali: I do not accept
that suggestion, There is no delay,
soon as the Central Advisory Board
assed certain resolutions, they are fina-

sed and we take carly steps to send them
to the State Governments for implemen-
tation.

SHOHNoﬂﬂ“Q_t'ﬂ_ﬂ_oumm
o foaqes # @t F qogd W
e

W gUAT e Ho X. (st qo wvo
AT ) W7 9w A TR 6 T
w4t
(%) wur 75 @fr & fis Twea
Y amwra fagew wl ® TR fed
Y HIH ¥ TEATH 9 &, A7 P Y IAwr
#itt WX g ® T W=

() war Sa< s & agr o
O fem §, oft ot &Y s M wr v
afcomre fwar;
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() s afefrr ® qwvr o
g W W apfee s gt

¢ W
(w) fom o aF @ TRl o
it g mfd?

The Dfﬂ” Minister of Labour
(Shri Abid All) 1 (a) A strike was declared
on the 2s5th June 1956, but all the workers.
are not on strike.

The demands of the workers which led
to the strike are :

(i) Increase in wages.

(ii) Payment of bonus to workers:
including contract labour.

(iii) Re-employment of workers of

- dismissed contractors.

(iv) Determination  of permanent
strength of staff and confirma-
tion.

(v) Abolition of contract labour.

(vi) Pay for the strike period.

(vii) Formation of a Co-operative
Society.

(b) The Chief Labour Commissioner
visited that placc on the 4th July 1956,
He agrin held discussions with the partics
on the 25th, 26th and 27th July, 1956 and
brought about a settlement.

(c) The workers are entitled to all the
facilities provided for in the various labour
enactments applicable to mines.

(d) As stated in reply to part (b), the
parties have come to an agreement.

sft 9o Wro wTwwT™ : W 7% &Y §
fis Tod gferat v gF w7 a1 gw faart
N Aewrt 9T ¥ A 9T wR W
aoeTdt 1w ® wETe f R @
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siwfecaft: a7 AT ot
wod ety aw qgw wer § o
ot O} ® X F wawhar T gur &
I Ak § Jufewe< (=mafavias)
frqwr @ s |

st qo Wro wTewTw : WT ¥ I
ot § e o wef & oo freree
qT Yoo HAFT AHTT §Y I § o fis
FTATH ATHIT GHTOATEY  sqqeqr ®
NI 9 Fqr ¥ wrdr g2rAT el 8,
A ogh 9 JwTQ @Y Awr AT o
xR AT Wy fear arar § ?

The Minister of Labour (Shri
Khandubhal Desal) 1+ The details may
or may not be truec. The question was
settled yesterday. It was also settled
that if all the questions which may be
raised before the conciliator fail, they
will go for adjudication,

WMo Tw gum fag w7 wre
® sarer & A wowtar gor § av & s
wigr § e 9w gued ® seerey
HAFU B QAT FR A 7R A wredr
# T wror & gaear F |y owRT
wrar g 7

sft wrrfare wreft : agd oY TR ww

AT W 2 IART T 9T T gt I
H|TOF (qyaT) & TR g g W
gor fear mr a1 Ty fr @ femn

- argen oY forr wiy & ar & oot o
e Y gum & I art & qaoEheex
Quae  (Frgwr) g w3w dww
(3% ® wagx) Py ger fiegr mar ar

“FAwY Wt T farar o

ot e wo fwg : W FTET A
W A ® ST of faare v W R
f§ gaa A wft grer 7 fafgae feegzw
wiedz faw (Ve faae gone
fad aw) qrw fiear § 999 S wAw #
Fu g WYk ame A g ?

o wfax ool : oy oY Jw 9w
frar § ey A g o T v A
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< 78T ¥ T fegr § T AT T
ared €Y e Iad war & W W A
Ia%T oW T w% § g fear
mr ¥

oft 7o W0 wreAT™ : WT T¥ &
t e ot ¥ W fogas # aTe
o & A fredy ® v fasd § war
xR ar & frgew Iy faar wagd
et Y, fest ¥ arge P faear oman
L

oft wnfire welt : gfraw & g fawr-
e T W g

oft o wo foy : 7w Y farer wrd
T fiar o & e g et o
forw st & Qam farer og@ & qr Y T
o agt 9 7g A v gew A §fe
o< w¥w ¥ oar faw qw @ qwT §
& x@ fasr ®7 ary 9o Ry » T
fodtor

Khandubhai Desai : How
does this supplementary question arise out
of the main question ?

Mr, Speaker : The main question re-
lates to Rajasthan, and not toc]J. P.

WRITTEN ANswERS T'o QuEsTIONS.

wewt § weaw @ ¥ sufe

*Rav. oft wrTen W wren ;w1
five ot 78 T Y TR fF

(%) wsdi & woTw wRE W
sqfr &Y Iw & fad W ETRTT
fefw dwadfa doeT & $g QoA
affas s g §; ok

(=) afz gf, av senfaw dvemT
o g ST W § 7

ﬁmwﬂﬁ(noweu’l-m):
(%) off g

(&) whfr o orrerl &y &
% faeror &9 qew 9T o frgr A
% | [Rfwrd afchrer 3, oyw & to] |
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Tesm of Experts on JTaxes

*395. Shri Shree Naraysn Das:
Will the Minister of Finance be pleased
to state :

(a) whether any team of experts has
been sent to U.S.A. and other countries
to study the system of taxes on wealth,
capitl and gains and other direct taxes
obtaining there ;

(b) if so, the number of experts cons-
tituting the team ; and

(c) the names of other countries be-
sides U.S.A. that they have visited or
propose to visit ?

The Minister of Revenue and
Civil Expenditure (Shri M. C. Shah) :
a) and (c). Certain Officers of the Central

rd of Revenue are being sent to the
U.S.A.. Sweden and Japan to study the
direct Tax systems of those countries,

(b) One officer each will visit the U,S.A.,
Sweden and Japan, while the fourth officer
will follow them later for coordinating and
supervising their work and also for the
study of the broader aspects of adminis-
tration and organisation in those coun-
tries.

Consumer Price Index

*397. Shri T. B, Vittal Rao: Will
the Minister of Finance be pleased to
refer to the reply given to Starred Ques-
tion No. 203 on the 23rd February, 1956
and state :

(a) whether the scheme for the con-
duct of fresh family budget enquiries
and construction of Consumer Price Index
numbers for working classes on an All
India basis has since been finalised in
consultation with the State Governments ;

(b) if so, the nature of the scheme ;
and

(c) when the field enquiry will start ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): (a) Not yet.

(b) and (¢). Do not arise,
Education of the Blind

*401. Shri D. C, Sharma : Will the
Minister of Education be pleased to
state  what provisions have been made
for the education of the blind in India
in the Second Five Year Plan ?

The Deputy Minister of Education
(Dr. M. M. Das) : A statement showing
the provisions in res of central schemes
on the education of the blind islaid on the
Table of the Lok Sabha.[See Appendix III,
Annexure No. 18]. Regquisite information
in respect of statc schemes is being col-
lected and will be laid on the Table of the
Lok Sabha as soon as possible.
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Linguistic Survey of India

* 407. Pandit D. N. Tiwary: Will
the Minister of Bducation be pleased
to state 1

(a) Wfllethcr. it is a fact that a Board or
a_ Committee is proposed to be set up by
?c:;:crnment for the linguistic survey of
ndia ;

(b) if so, the names of the members
thereof; and

. (e) when this body will start func-
tioning ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) No.

(b) and (¢). The qustions do not arise.

Gold Prices

*409. Shri Ram Krishan: Will the
Minister of Finance be pleased to state:

(a) whether the attention of Gov-
ernment has  been drawn to the re-
cent abnormal rise in the price of gold;

(b) if so, the reasons, therefor; and

(c) the measures taken or
to be taken to bring down the prices
to normal ?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Gold prices
had increased during the first four months
of 1956. Since t middle of May,
however, although there have been fluctua-
tions from time to time, the general ten-
gency has been for the price of gold to

(b) The rise in gold prices earlier
this year was partly seaso The price
of gold is also highly sensitive to rumours
about arrival of smu, gold and the pre-
budget rumours about tax-changes and
deficit-financing. Lower indigenous out-
put of gold and enforcement of stricter
checks against smuggling also contributed
to the rise in gold prices,

(c)In view of (a) and (b) above, part
(c) of the question does not arise.
National Advisory Council for the

Education of the Handicapped

*410. Dr. Satyawadi: Will the
Minit:cr of Education be pleased to
state:

(a) the action taken on the recom-
mendation made by the National Ad-
visory Council for the Education of
the Handicapped at its meeting heed
mthc 13th and 14th October, 1953;

(b) whether the State Governmenty
have sent their replies to the question-
naire suggested by the Council on the
educ;ti;nofﬂi » other than deaf and
dum!
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The Dﬁw Minister of Education
(Dr. M. Das): (a) A statement
giving the requisite information is laid
on the Table of the Lok Sabha. [See
Appendix 111, annexure No. 19]..

(b) The questionnaire has not yet been
circulated to State Governments.

Taj Mahal

*413. Shri Anirudha Sinha: Will
the Minister of Education be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
reports that an ancient manuscript in
Persian containing & day-to-day account
of the building of the Taj Mahal is said
to be in the session of one of the 40
hereditary  “‘Khadims’® still working at

(b) if so, whether Government have
got the document examined; and

(c) whether Government propose to
acquire it ?

The Deputy Minister of Education
(Dr. M. Das): (a) to (c). Govern-
ment have seen certain newspaper reports
to this effect, but enquiries made have so
far failed to locate such a manuscript or
determine the person in whose possession
it 18,

Primary School Teachers, U.P.

*414. Shri M. L. Agrawal: Will the
Minittc‘t. of Bducation be pleased to
state:

() whether it is a fact that Govern-
ment have sent a directive to the U.P.
Government to enhance the salaries of
their Primary School teachers; and

(b) if so, whether the U.P. Govern-
ment have reacted to the directive?

The Deputy Minister of Education
(Dr. M. M. Das)t (a) Yes, Sir. A circular
letter was sent to all the State Govern-
ments including the Government of U.P.

(b) Yes, Sir.

Mathematical Congress
*416. Shri Amjad Al : Will the
Minister of Resources and
Scientific Research be pleased t» state:
(a) whether India was  represented
in the Mathematical Congress held in
Moscow on the 23rd June, 1956; and
(b) how many other countries parti-
cipated in the Congress ?
The Minister of Natural Resources
Shri K. D. Malaviya): (a) and (b).
Government of India did mor depute
any representative to attend the Congress.
Information as to whether any Indian
attended the Congress and how many
countries participated in the Congress is
being collected and will be laid on the
Table of the House.
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Floods in Assam and Bihar

*419. Shri Jethalal Joshi: Will the
Minister of Home Affairs be pleased to
state:

(2) the number of persons affected
::!)lrdthc recent floods in Bihar and Assam;

(b) the measures taken by Central
Government so far for the relief of
the distressed in the recent heavy floods
in Bihar and Assam?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)—

Bihar—10,01,397
Assam—1,29,020.

(b) The State  Governments are
eligible to a Central grant of half the total
expenditure on gratuitous relief up to
Rs.2 crores and three-fourths of expenditure
in excess thereof.

22,045 tons of rice and 12,861 tons of
wheat have been supplied to the Bihar
Government for sale at concessional
rates,

Anti-Corruption Measures in
Travancore-Cochin

. *434. Dr. Rama Rso: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether the Special Inspector-
General of Police (Anti-corruption) of
Travancore-Cochin State  has  been
vested with necessary authority to deal
promptly with complaints bribery,
corruption and criminal mis-conduct
against public servants;

(b) if so, the details of the new
powers 8o vested;

(c) what is the progress of the work
since then; and

. (d) the major complaints of corrup-
tion that are now under investigation
and the stage they have reached?

The Minister in the Ministr f
Home Affairs (Shri Datar): (a.) YY:s.

b) The Special Inspector General
of Police (Anti-corruption) has been
vested with powers to investigate
laints of corruption against public servants
without prior reference to the Govern-
ment, and the office of the Deputy Ins-
E::tor General of Police (Anti-corruption)

been notified as a Police Station under
the Cr. P. C. with jurisdiction over the
entire State of Travancore-Cochin, to
enable prompt cognisance of complaints.

(c) and (d). The attention of the
hon. ber is invited to my answer
to-day to Starred question No. 3g9. It
is not in public interest to furnish parti-
culars of the laints and the present
stage of investigation.
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State Bank
* Shri Wodeyar: Will the Minis-
ter cff’,i"hlue be pleased to state:
(a) whether it is fact that the State
Bank of India has decided to close its two
branches in Pakistan;
(b) if so, the reasons for the closure;

(c) the number of branches the
State Bank is having at present in foreign
countries ?

The Minister of Revenue and
Defence Expenditure (Shri A, C.
Guha): (a) The State Bank of India
has closed its branches at the following
laces in Pakistan, as from the close of

usiness on the 3oth June, 1956:

Hyderabad (Sind)
Lyallpur
irpurkhas,
) On the establishment of the State
Bank of India, the State Bank of Pakistan,
restricted the licence in res; of branches
of the State Bank of India located in the
interior of Pakistan for a period of one
Eﬂ from the st July, 1955. The State
nk of Pakistan later on granted an ex-
tension of three years from the 1st July,
1956 in respect of the branches of the State
Bank of India at Lahore and Dacca only
but refused to grant m{l extension in the
case of the branches at Hyderabad (Sind),
Lyallpur and Mirpurkhas. These bran-
ches e accordingly been closed down.
¢) The State Bank of India has now
the following branches in foreign countries,

London) (UK.
Rangoon (Burma)
Colombo (C.cglon)
Karachi (Pakistan)
Lahore

Dacca ~do-
Naningunge =do-
Chittagong -do-

Jama-Masjid, Delhi

b Shri Bhagwat Jha Azed : Will
the mism‘ of BJII';JOD be pleased
to state:

(a) whether Government  propose
::dmowte Jama-Masjid in  Delhi;

(b) if so, the amount proposed to be
Spent)on this Masjid ? d

The Deputy Minister of Education
(Dr. M. M. Das): (a) It is not proposed
to renovate the Jama Masjid, Delhi;
certain special repairs are, however, being
carried out,

(b) Rs. 1,13,800/-.

Leave Rules

*43e. Shri T. B. Vittal Rao: Will
the Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 2645 on the 29th May, 1956 and
siate:
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(a) whether Government have since
arrived at a final decision regarding the
removal of disparities in the leave rules
of various classes of Government em-
ployees; and

(b) if so, the date from which it
will be given effect to?

The Minister of Revenue and Civil
gxpnslgﬂtuu (Shri M. C. Shah): (a)
o, Sir.

(b) Does not arise.

EHastern Command

4 Pandit D. N. Tiwary: Will
the Nila.nilter of Defence be pl?ued to
state:

(*) whether any unit of the Eastern

is stationed at Ranchi;

(b) whether the buildings previous-
ly occupied by Army personnel in
w: are lying vacant at present;

(c) if not, the se for which
they arc used? RS

The Minister of Defence Organisa-
tlon (Shri Tysgi): (a) Certmin Army
units ve been stationed at Ranchi
but no portion of Headquarters, Eastern

, is now located there,

(b) No, Sir.

() As living accommodation for Army
personnel, and as storage and office accom-
modation,

Public Schooals Inspection
Committees

o Dr. Satyawadl: Will the
Mini:te‘l?tf Education be pleased to state:
(a) whether any Committee has
been appointed for inspection of the
working of Public Schools;
(b) whether it has submitted its
report; and
(c) if s0, the main recommendations ?

The uty Min ister of Education
(Dr. M. as): (1) and (b). No Com-
mittee as such as has appointed for
inspection of the Public Schools, But
inspecting teams of three educationists
are appointed on ad hoc basis for indivi-
dual Schools.

(c) Does not arise.
Affiliated Colleges

*437. Dr. Ram Subhag Singh: Will
ﬁz\imr of Education be pleased

statc:

(a) whether it is a fact that Gov-
ernment have decided to give finan-
cial aid to college: affili to recog-

the
to
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nized universities for constructing swim-
ming pools, -air-theatres and for
other recreational facilities;

(b) if so, the number of colleges
th:;jtwillhegivensuchaid during 1956-57;
an

(¢) the extent to which such aid will
be given to each college?

The Minister of Education
(Dr. M.Dﬂ.u%n}: (.n) Y?:s. Sir,

Eb) and (c). It will depend upon the
applications received for a grant, the narure
of project and its estimated cost.

Wind Power

*438. Shrimati Kamlendu Mati
Shab: Will the Minister of Natural
Resources and Scientific Research be

leased to state the result of the scheme
or the devel ent and utilisation of wind
powerin the hilly regions of Uttar Pradesh ?

The Minister of Natural Resoures
(Shri K. D. Malaviya)t The matter
is under investigation by the Council
of Scientific Industrial Research.

World Bank Loan to Tatas

*439. / Shrimati Renu Chakravartty:
{Shrl R. P. Gargt

Will the Minister of Finance be
pleased to state:

(a) the total amount of loan grant-
ed recently to the Tata Iron and Steel
Works by the World Bank;

(b) whether Government has been
asked to underwrite the loan; and

(c) if so, the terms of the agreement?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Rs, 35-71 crores
($75 million).

(b) Yes, Sir,

(¢) Presumably the hon. Member
is referring to the proposed agreement
between the Government of India and the

pany. This agreement has still to be

finalised.
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(&) ¥3 1
Indian Institute of Technology,

Kharagpur

*“44x. Dr. Rama Rao: Will the
Minister of Education be pleased to
state:

(:BI the present strength of students
and the number admitted this year (State-
Wiutzl at the Foundry Training Centre
of the Indian Institute of Technology.
Kharagpur; and

(b) the number of students that
will be admitted when the centre is fully
expanded according to the recent Indo-
U.S.A. agreement?

The Deputy Minister of Education
((Dr. M. M. Das): (a). and (b). A state-
ment giving the required information
is placed on the Table of the House. [See
Appendix III, annexure No. 20].
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Smuggled Gold

*444. [ShriT. B, Vittal Rao
Shri H. N. Mukerjee 1
Will the Minister of Finance be pleased
to state :

(u) whether it is a fact that sm
gold to the value of Rs. 4
was mzod in June, 1956 at Bombay;
# (b) if so, the details of this haul;

(c) whether sensational disclosures of
an international smuggling racket have
been made as a result thereof;

(d) if so, the details thercof? and

The Minister of Rf'ﬁﬂ i lad
Defence Expendit
Guha) : (a) and (b). 3,658 tolas ofgold
valued at approximately Rs. 3,66
was scized at Bombay onthCBPdIllﬂc;
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1956. The seizure was made from the
jrd and ﬁth Engineer of S. S. ‘DARESSA’,
a B.L.S. Liner on Bombay-Persian
Gulfrun. Out of the above mentioned
quantity, 1600 tolas of gold worth Rs.
1,60,000 was recovered on search from the
person of the 3rd Engineer and 1,310 tolas
worth Rs. 1,31, Lé from his cabin. 748
tolas of gold worth Rs. 75,000/- was re-
covered on search from the person of the
4th Engineer.
(c) No, Sir; except that these arrested
rsons are foreigners, there was nothing
ke an international racket.

(d) Does not arjse.

Defence Services Personnel

“445. Sardar Igbal Singh :
b {Slrd.-r l:\lknrpu:':

Will the Minister of Defence be
pleased to state :

(a) the number of Defence Services
personnel sent abroad for special training
during 1956 so far;

(b) when they are likely to return ;

1((:) the expenditure incurred on them
o far ?

The Minister of Defence Organisa-
tion (Shri Tylsi)l (a) 83.

(b) Seven have already returned; 4o will
return during the current year; 34 m 1957;
and 2 in 1958,

¢) The expenditure to be incurred
onti\nm upto 31st July 1956, excludlns
their pay and allowances, (which they
would have drawn anyhow), is approxi-
mately Rs. 6°2 lakhs.

Iron Ore

*446. Shri D, C. Sharma: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether prospecting  conducted
by the Geological Survey of India has
disclosed the existence of iron ore in
Punjab; and

(b) if so, the ghoen, its quality and
estimated quantity '

The Minister of Natural Resources
S?hrl K. D. Mﬂnﬂr} (a) and )
statement givi ¢ required i
mation is laid on the Table of the Houlc
[See Appendix III, annexure No. 21].

Vanaspati

*447. Shrimati Kamlendu Mati
Shah: Will the Minister of Natural
Resources and Scientific Research be
leased to refer to the reply given to
gt-rred Question No. 2660 on the 29th

May, 1956 and state whether a suitable



529 Written Answers

for colouration of Vanaspati has
ce been found?

The Minister of Natural Resources
(Shri K. D. Malviya): No, Sir.

Currency Paper Manufacturing Mill

341. Shri Ram Kishan: Will the
Minister of Finance be pleased to state
the progress made towards the establish-
ment of a currency paper manufacturing
mill at Hosarabad in Madhya Pradesh?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
The question of setting up a Currency
Paper Manufacturing Mill and the site
where it is to be established is still under
consideration.

Basic and Elementary Education

242 {Shrl Ram Krishan:
. Shri Madiah Gowda:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Govern-
ment is considering a proposal to set up
a council for Basic and Elemertary Bducs-

3

(b) if so, when the Council is to be
set up; ’

(c) the names of the members of
the il?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes.
(b) No decision has been taken a3
yet.
(c) Does not arise.

Multi-purpose Schools

243. Shri Ram Krishan: Will the
Minister of Education be pleased
to state the number of multi-purpose
schools to be established during this

r and during the Second Five Year
lan period, State-wisc ?

The uty Minister of Education
. M. Das): The information
being collected from the State Govern-
ments and will be furnished later,

Appointment of Officers in Travancore-
Cochin State

244. Shri A. K. Gopalan : Will the
Minister of Home Affairs be pleased
to state :

(a) the number of officers newly .ﬁ

ted and gropaued to be appointed

Vancore- State since the 24th
March, 1956; and
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(b) their category, service condition
and scale of pay?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (@
902 officers have been appointed since
24th  March, 1956. It is not possible
to state at present how many more officers
would be appointed during the year.

) A statement givi rticulars re-
mrdsti’ns the newly .";’:.fm?a officers is

on the Table of the House. [See
Appendix III, annexure No, 22].

Multi-purpose Schools

245. [Shri D, C. Sharma
Sardar Igbal Singh :

Will the Minister of Education be
pleased to state the amount of t given
and pr to be given to the various
States of India during 1956-57 for convert-
igmmdnry schools into multi-purpose

ls  (State-wise) ?

The Deputy Minister of Education
(Dr. M. M, Das) : No grants have so far
been given.

The amount of grant to be given will
depend on the detailed proposals to be
received from States for implementation

during 1956-57.
Cordite Factory

3246, Shrimatl Renu Chakravartty :
Will the Minister of Defence be pleased
to state |

a) the number of machineries in the
cordite factory at Aravankadu and the num-
ber b:ltl:lf y worked and partly worked
(separately) at present;

(b) what are the items which can be

manufactured in the factory both for De-

fence needs and civilian use; and

(c? the items which were being pro-
d for Defence needs during the war-
time but stopped now ?

The Minister of Defence Organisa-
tlon (Shri Tyagl) : (a) The machinery
at Cordite Factory generally consists of
different chemical process units. There
are in all 10 such chemical units in that
factory. None of these is being worked
to full capacity.

(b) The items manufactured to meet
Defence needs consist of a wide range of
gun and rifle cordites with intermediate
process chemicals. Civil user items which
can be produced are Sulphuric acid, Nitric
acid, acetone and Industrial Nitrocellulose
for artificial leather cloth, grained leather

(c) Activated charcoal used in antigas
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Class I and II Officers in Manipur

248. Shri Rishang Keishing : Will
the Minister of Home Affairs be pleased
to state :

(2) the number of Class I and 1II
~officers now serving under the Govern-
ment of Manipur;

(b) the scales of pay and allowances
including N.E.F.A. J;nm enjoyed by
cach of the class I and II officers;

(c) the number of temporary and per-
manent officers among them; and

(d) the number of officers who have
been appointed by the Government of
ll\-;a;.lgur direct without the approval of the

.C.?
{' The Minister in the Ministry
of Home Affairs( ShriDatar): (a)—

Number of Class I Officers . 11
Number of Class II Officers . .. 30

(b) No N.E.F.A. allowance is drawn.
Statement showing scales of pay and allow-
ances enjoyed by each of the Class I and
I1Officers 1s laid on the Table of the House.
[See Appendix III, annexure No., 23).

() Number of permanen

officers . . . 15

¢ Number of temporary
officers . . . 26

(d) the required information is bein

collected and will be laid on the Table o
the House, when received.

Tobacco Excise Duty

249, Shri Krishnacharys Joshi:
Will the Minister of Finance be pleased
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to state Wthe total revenue collected as
excise [durg 200} Tobacco during 1955-56,
State-wise

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
A statement showing the available infor-
mation is laid on the Table of the House.
[See Appendix ITI, annexure No. 24].

Foreign Banks

Sardar Iqbal Singh :
”"{S-rd.-r !Athpn:l':
Will the Minister of Finance be
pleased to state :

(a) the names of the foreign banks
which have been refused licence to carry
on business in India during the last three
years ; and

(b) the causes thereof ?

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha) :
g.) During the last three years no foreign

ank already operating in India has been

refused licence to carry on business in
India. As regards other foreign banks,
only two applications were received and
these are still under consideration.

(b) Does not arise.

National Sample Survey

Sardar Iqbal Singh
ast. { Sardar ﬂn,uu '
Will the Minister of Finance be
pleased to state :

) the details of the programme
of National Sample Survey in Punjab
and PEPSU in the tenth round ; and

(b) the conclusions derived from the
results of the Sample Surveys in Punjab
and PEPSU in the ninth and tenth rounl:?

of External Affairs and Finance
(Shri Jawaharlal Nehru): (a) The
subject coverage in regard to the tenth
round of the National Sample Survey
included the collection of data relating to
employment and unemployment, small
hand industries, information on e -
diture and income pattern of El::.ﬁ'fen;.
house-hold enterprises and prices of selec-
ted agricultural mmojitiu, besides
the study of land utilisation. The National
le Survey is collecting data throughout
the Indian Union on a sampling basis, and
as such the mt;iect coverage of the survey
in Punjsb and PEPSU was the same a3 in
other parts of the Indian Union. The
tenth round i
was completed in June 1956.
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(b) The data collected in the ninth The Deputy Minister of Education
r of the survey is at various stages of (Dr. M. M. Das):—
scrutiny, tabulation and analysis while the —_
ﬁh:sld unvorl::‘= of the tertlgdmflm‘l‘d ?If éle:e nu:ivb (a) Rs. §5,07,918
just been complet: t ]
to reach conclusions on the relultspg; the (b) Names  of Voluntary Whether
- Ommmwm,fﬂdumioml Central
surveys only after the data has been scru Insti .
tinised, tabulated and analysed. nstitutions recommended assistance
}:ytmak Governuéent was given
or Central Assistance dur- or not,
Mercy Petitions ing 1955-56.
253. Sardar Igbal Singh: Will the Pa—
Ministerl of Home Affairs be pleased i lf:::i" (lgg: T:é‘::;cné’::
to state : sic Training College) . Yes.
(a) the number of mercy petitions 2. Khalsa College for Wo-
against death sentences received from men, Sidhwan Khurcl
different States from convicts or from Ludfnm Yes.
‘:Ig';cer on their behalf since the 1st April, 3. Dev Samaj Basic Trun-
: ing College for women.
(b) the number of convicts among Ferozepur . Yes.
them who were pardoned ; and 4. D. M. College, Mosl Yes.
(c) the number of applications still 5. Andh Vidyalays, Amritsar.  Yes.
pending ? 6. Khalsa High School Kha-
rar . Yes
The Minister in the Ministry of :
Home Affairs (Shri Datar): (a) ;g.’ 7. Janata High and Train-
® N ) 3 " ing School, Bhutana . Yes.
o convict was granted pardon ;
but death sentence was commuted to im- 8. Sahitys Sadan, Abohar Yes.
prisonment for life in the case of 1§ prison- 9 Nl‘%tlul': Sahib E&u:;lon
i ¢
ers.(c) . Collqt,&.ngln . Yes
' 10, lemdil of t}xeBI’;huoml
nstitute o
Multi-purpose Schools ing (Registered),
arpur . . Yes.
253. Sardar Igbal Singh: Will the 11, Montgomery Guru 'Nmu.k
Minister of Education pleased to Basic Training School,
lay hon the Ta?leMal statement ahowl; Jullundur . No,
ing the names o ulti-purpose Schoo 12. G.H. Khalsa Hij hSchool
in Punjab and PEPSU for which Central and Junior Basic Train-
assistance  has rovided during ing . Institute, Hoshiar-
1955-56 or will be prov ded during 1956- pur . s ] No.
ﬁcmogether wlth the amounts for of 13. All India Jat Heroes
Memorial Collese,
Rohtak . . No.
The ty Minister of Education 14. Dev Sn.ma] School Am-
R Th i e T o . Ne
on the Table of t [See 1s. Radha Krinhm Ar
Appendix I1I, annexure No. 25). 5 Basic Training Colleg!:,
Voluntary Educational Organisations C:n;mshdnr S. lu‘ Noy
16. t t ud
384. Sardar Igbal Singh: Will the et ool e
Minister of Educmtion be pleased to Ltd., Sonepat . . No.
e 17. Dayanand Anglo Vedic
(a) the assistance given to wvolun- Society, Jullundur
try organisations doing educational Institute,
work in the Statc of Punjab during Jullundur) . . . No,
1955-56 ; 18. Sm:lla:;hi Dh-lh:lm Pra-
i ab jab).
(b) the names of organisations re- g S .
the Punjab Government g“’“"”“)’“ Batiiuts, N
in this connection and the names of those ) . . T
which have been given assistance bythe @ -
Central Government ; and () The following progrnmmcs for
assistance to  volun mminnom
(c) the programme for the year 1956-577? working in educationa fields have
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so far been approved for the year 1956-57 1=

(1) Grants to Hindi Orgenisations
for development of Hindi.

No definite amount has been ear=-
marked but according to the nceds,
funds will be made available from the
lump provision for Hindi Develop-
ment Schemes.

(2) Grants to o-ganisations working
in the field of Secondary Edu-
cation to strengthen the exist-
ing services and for introduc-
ing new services of special
educational importance in the
following fields 1 —

(1) Improvement of high and
higher secondary educational
institutions ;

(i1) Training of teachers ;
(iii) Vocational Guidence ; and
(iv) Research.

The provision for the purpose for the
year is Rs. 25 lakhs.

(i) Continuance of grants to engi-
necring institutions approved
for the purpose during the
previous year.

(ii) Grants to enginecering inst=
itutdons which may be a

roved for the purpose b
All-India Councilp for Tech{xicnl

Education.

No specific provision has been made for
the volunrary organisations scparately,
Funds will be made available from the
total provision for Technical Education
Schemes.

Delhi Police Force

Sardar Igbal Singh :
55. {Slu-l D. C. Sharma :

Will the Minister of Home Affairs
be pleased to state :

(a) the number of persons in the
Delhi Police Force at present ; and

(b) the incrcase in their number over
last year’s?

The Minister in the Ministry of
Home Affairs (8hri Datar) : (a) 10,055,

(b) s.
Alrcraft-Carrier

2¢6. Dr. Ram Subhag Singh: Will
the ﬁlniner of Defence be pleased to
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state whether it is a fact that Govern-
ment propose to buy an aircraft-car-
rier for the Indian Navy?

The Minister of Defence (Dr. Katju):
The answer is in the affirmative.

Women and Children Welf:
Centres :

. Shrimati Kamlendu Mati
S t Will the Minister of Education
be pleased to state the number of Women
and Children Welfare Centres srarted
in the districts of Tehri Garhwal and
British Garhwal (U.P.) during the yesrs
1954-55 and 1955-56 7

The Deputy Minister of Education
(Dr. M. M. Das) : A statcment giving the
requisite information is laid on the Table
of the House, [See Appendix III, annexure
No. 26.)

Contravention of Passport Rules

as8. Shri D, C, Sharma: Will the
Minister of Home Affairs be pleased
to state the number of Pakistan Nationals
who have been fined and sentenced to
imprisonment during 1956 so far in the
Pulnjn?b State for contravening the passport
rules

The Minister in the Ministry of
Home Affairs (Shri Datar)t 486 upto
June 1956.

Suicides in Part «“C” States

Shri D, C. Sharma :
. ”'{smlulqmsmm

Will the Minister of Home Affairs
be pleased to state the number of suicides
¢ mitted in Part ‘C" States in India,
S1 e-wise from 1st January to 3joth June,

19

The Minister in the Ministry of
Home Affairs (Shri Datar): A state-
ment containing the required information
is laid on the Table of the House.,[See
Appendix III, annexure No. 27].

Pakistani Nationals in India

a6o. [Shri C.D. Sharma:
Shri Krishnacharya Joshi :

Will the Minister of Home Affairs
be pleased to state :

(a) the number of visas granted to

Pakistani Nationals for mencnt stay
in India during 1956 so far ; and

(b) the number of Pakistanis who
were granted Indian citizenship dur-
ing 1955 and 1956 so far?
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The Minister in the of
Home Affairs (Shri Datar): (a) Visas
for permanent stay in India were granted
to 544 Pakistani nationals with their
familics during 1956 upto the 30th June,

(b) Since the Rules laying down the
rocedure etc, for acquisition of Indian
itizenship under the provisions of the

Citizenship Act, 1955, were issued only
on the 7th July, 1956, the question of
granting Indian citizenship to Pakistanis
during 1955 and 1956 does not arise.
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Vigyan Mandirs

261, Shri Debendra Nath Sarma:
Will the Minister of Natural Resources
and Scientific Research be pleasca 10
state whether scme  Vieyan Mandirs will
be started in Assam during the Second
Five Year Plan period ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : Proposals for
the establishment of Vigyen Mandirs in
Assam are still awaited from the State
Government.
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LOK SABHA DEBATES
(Part II—Proceedings other than Questions and Answers)

' 1257

LOK SABHA
Saturday, 28th July 1956

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SeeakEr in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12.04 P.M.

PUBLIC ACCOUNTS COMMITTEE
SEVENTEENTH REPORT

Shri V., B, Gandhi (Bombay City—
North): I beg to present the Seven-
teenth Report of the Public Accounts
Committee (1855-56) on the Appro-
priation Accounts (Railways) 1953-54,
Vol. I—Report.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, with your i
like to announce the Government
business for this House for the week
commencing from the 30th July,
1956.

Consideration of the States Reorga.
nisation Bill will continue during the
week according to the allocation of
time agreed to for the Bill. In case
the consideration and passing of the
Bill are completed earlier than anti-
cipated—which ig not possible—the
Government propose to bring forward
the following two Bills as passed by

369 LSD.

1288

the Rajya Sabha for consideration and
passing by this House:

(1) The River Boards Bill; and

(2) The Inter-State Water Disputes
Bill.

Shri Kamath: (Hoshangabad): Does
that mean that the Constitution
(Ninth Amendment) Bill will not im-
mediately follow the States Reorgani-
sation Bill even if it is completed
later?

Shri Satya Narayan Sinha: After
the Bihar and . West Bengal (Transfer
of Territories) Bill is passed by the
House, the Constitution (Ninth
Amendment) Bill will be taken up.

PAPERS LAID ON THE TABLE

PROCEEDINGS, AND SYNOPSIS THEREOF, OF
Comnuaree ‘B’ oN Seconp Five Yeam
Praw

Shri Venkataramam (Tanjore): I
beg to lay on the Table a copy of the
proceedings together with the synopsis
of proceedings of Committee ‘B’ on
the Second Five Year Plan (Indus-
tries, Minerals, Transport and Com-
munications). [Placed in Library.
See No. S-273/56]

—

STATES REORGANISATION BILL—
contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Pandit
G. B. Pant on the 26th July, 1856:

“That the Bill to provide for the
reorganisation of the States of India
and for matters connected therewith,
as reported by the Joint Committee
be taken into consideration”.
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[Mr. Speaker]

As many as 20 hours were allotted
for general discussion. The time so
far taken is 9 hours and 6 minutes.
The balance available is 10 hours and
54 minutes. A number of hon. Mem-
bers have sent me chits and are anxi-
ous to participate in the general dis-
cussion. Thercfore, I would urge upon
the hon. Members to be as brief as
possible. If whatever hag already
becn said does not require much em-
phasis, they may be omitted and new
points, if any, may be taken up. Shri
G. H. Deshpandc, who was in posses-
sion of the House yesterday, will kind-
ly resume his speech.

Shri G. H, Deshpande (Nasik Cen-
tral): Mr. Speaker, Sir, we have prac-
ticallv entered the last stage of the
States Reorganisation Bill. During the
course of the dcbate of the last two
days. I was surprised to find a few
hon. Members saving that it will be
betier even if, at this stage, the Bill
is postponed for a number of years.
There were others who said that it
would have been far better if this
question had not been undsrtaken at
all. But then, how will the people
agree to wait for a number of years
especially when they wore led to
believe that their wish2s would mat-
erialise in this matter? Formerly, peo-
ple did not raise a cry for this
reorganisation of States more veh-
emently because we had not
achieved Independence then. After
Independence, there werz several
questions which were to be dealt
with. The cry for the reorganisation
of States was an c!d one. When adult
franchise was granted to the people,
the people had a claim for radistribu-
tion of States, because, unless and
until we bring about a redistribution
of States in which by far the majority
of the people will have an opportunity
to run the State administration at least
in their mother-tongue, the common
man will not effectively ass>rt himself
in Indian politics. It is no usc grant-
ing adult franchise and then denying
the right of carrying on even provin-
cial administration in one’s own lan-
. guage.

Even the late Lokamanya Tilak, in
the b century, had talked about
reorganisation. Ever since the 20th
century, this movement hag always
been there. Now, we are considering
the report of the Joint Committee I
am glad to see that by and large we
are going to have States which will be
bascd on language. Of course, the Mem-
bersoi the States Reorganisation Com-
mission have said that language alone
cannot be the consideration and those
who stood for linguistic Stateg never
said that language alone should be
the consideration. We are going to
have State redistributed mostly on
a linguistic basis. Yesterday my
friend, Mr. Saksena, from U, P.
vehemently attacked the idea of uni-
lingual States. He said he was wait-
ing for an opportunity again to carry
on a movement for bilingual States.
He himself beclongs to unilingual
State; but, having got a unilingual
Siate for himsel!, he wants others to
remain in bilingual States. We have
had bilingual and multilingual States
in the past. At page 45 of their re-
port, the S. R. C. have expressed their
opinion about it. They have said that
the experience of the multilingual
States was not a very satisfactory
one; the families i.e. the governments
were not happy there and there was
a cry from the multilingual States
themselves for a redistribution of
States. Now, he who wants to go
bark to bilingual States must realise,
that he is going to make an attempt
to swim against the tide, which is not
possible.

Having said this, [ do say that I
mysell am really glad to see most of
the provisions in the Joint Committee’s
report, beeause that is going to give
us unilingual States. But, when I
come to Bombay, I strongly object to
that provision which prevents the
integration of Bombay with Maha-
rashtra. When I say this, I do not
want to place before this House any
suggestion for a special treatment to
Maharashtrians. I say that Bombay
must be integrated with Maharashtra
because it belongs to Maharashtra.
The S R. C. have themselves admit-
ted in their report that there is a very
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close relaticuship, much more closer
relationship between Bombay and
Maharashtra than between Bombay
and Gujarat. Any fair-minicd gen-
tleman who will read the report of the
S. R. C.-will find that Maharashtra
has better and closer relations with
Bombay. That has been admitted by
the S. R. C. members. Then, why is
it that it is denied to Maharashtra?
We cannot agree with the rcason that
was stated in the S. R. C. report. The
remedy suggested by the S. R. C. was
a bilingual State, but that has been
rejected now. A man like Dr. Kunzru
now says, “if you do not adopt the
bilingual State suggested by us. then
Bombay should be integrated with
Maharashtra, if at all you are going
to have a unilingual State”,

Yesterday my friend, Shri Dabhi,
tried to enlighten the House by saying
“Bombay is an island”. All of us know
that Bombay is an island; the geo-
graphy cannot be altered by Mr.
Dabhi. If anvbody looks at the map
of India, he will find that after all,
Bombay is part and parcel of Marathi-
speaking area. Keep a map of India
befor» vou and if you carve out the
Marathi-speaking area in which all
contiguous Marathi-speaking areas go
ing tc be integrated. you will find that
Bombay is part and parcel of it. No-
body can deny it. We went to the
farthest length of accommodating the
minorilies in Bombay; the minorities
have not come forward yet with any
comp’aint. It is only the Gujarati
people that are vocal. The Gujaratis
from Ahmedabad are more votal {han
the Gujaratis from Bombay, The
Gujarat P. C. C. is carrying on the
agitation for keeping Bombay Cen-
trally administered. The Parsis. the
Southerners ani the northerners in
Bombay area not so vocal as the
Gujaratis.

An bun. Member: You are afraid
of plebiscite.

Shri G. H. Deshpande: I am not
afraid of plebiscite. But, plebiscite
was nct resorted to for the reorgani-
sation of the other States. I have
serious objection to having a plebiscite

in Bombay alone. shoild you
single out the case of Bombay for this”
Bombay is geographically part of
Maharashtra; why should you not
concede Bombay to Maharashtra?
Why should you not have a plebiscite.
in Hyderabad or Bengal? Why should
you deny a plebiscite to other .people
who demand it? I say that if you
decide to have plebiscite, you will en-
danger the Indian gecurity and the
Indian unity. Plebiscite was not re-
sorted to till now and it ought not to
be resarted to in future. One fails to
understand the special position of
Bombay ‘in this regard.

Let us take the case of Calcutta.
How was it developed? The British-
ers went over to Bengal. They were
the first to go there and they built up
that city and it came up as the capital
of India, and as the capital of the
combined States of Bengal, Bihar,
Orissa and Assam. Later on there
was a redistribution of States and
Calcutta became the capital of a unil-
ingual State namely Bengal. Has that
city suffered anything on that account?
Is Calcutta less cosmopolitan than
Bombay? As a matter of fact, Calcutta
is more cosmopolitan than Bombay. It
is a bigger city than Bombay, there
are the Japanese and the Chinese.
There are more Englishmen in Cal-
cutta than in Bombay. If you say today
that Bombay should be Centrally ad-
ministered, tomorrow there will be a
demand from the non-Bengalis that
Calecutta also should be Centrally ad-
ministered. How was Madras brought
up? The Britishers went over there;
the Andhras, the Malayalees and the
Tamilians were there. They all built
up that city and it has now become
the capital of a unilingual State. If
Madras and Calcutta can become capi-
tals of unilingual States, I fail to
understand why Bombay should not
become the capital of a unilingual
State? It shows there are some doubts
about the Maharashtrians and that
is the thing which touches our feel-
ings. Maharashtra is not going to
tolerate these things. We do not
stand here asking for anv special pri-
vileges; but, if we are suspected, if
doubts are entertained against us, we
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[Shri G. E. Deshpande]

will fight to the last drop of blood in
us. We cannot tolerate this situation

against me, I am prepared to submit
myself to those decisions. But, I have

vision by which I can fulfil my dreams,
and I am going to carry on my fight.
We will not rest at peace unless and
until we see that our goal is achieved
regarding Bombay. I am not ashamed
to say that When I gay that, I am
not going to ask for anything special
for me. I cannot understand when
some people talk as if, if Maharashtra
State is under obligation because it is
now one united state. I was told,
“What a wonderful thing has been done
for you; you were given two States
by S. R. C. but now you have got one
State”, as if that is a favour. If the
same deal is given to us as to other
people, is it a special favour? Is it
that vou want Maharashtrians to be
divided? Is it your view that we
should not be brought together?

A great injustice was done to us in
the name of that balanced bilingual
State. My friends Mr, Patil and Mr.
Morarji Desai had the courage to say,
“Bengal and Bihar may have a bilin-
gual State, but not a balanced State.
The Biharis may be greater in num-
ter and the Bengalis less..” etc., but
when it came to Gujarat, they said,

“No; not a bilingual State. If a bilin-

must adjust themselves to the conven-
jence of the Gujaratis.™” This is a
thing to which I ebject. Who reject-
ed a bilingual State? Did Maharash-

a fact that they agreed to a bilin-
gual State? Have the Gujarat P.C. C.
and the Bombay P. C. C. to this day
agreed to a greater bilingual State?
No. They said, never, never. They
said, a balanced bilingual State. All
Maharashtrians must not come under
one administration. That must be the
special priviiege of the Gujaratis in
the balanced bilingual state. Having
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bay will be merged with Mahareshtra.
When I say automatically, I do not
say it should be done now. I say, if
.in the interests of the coumtry, it is
necessary that Bombay should be
centrally administered for 1 or 2
years, at the end of the period, Bom-
bay should be automatically merged
with Maharashtra.

Then one more point. Why should
we not have our seat of Government
in the new Bombay? Why should we
disturb so many people? There are
20,000 government servants. How are
they getting on today? If a man is in
the secretariat, his wife is a teacher
somewhere else. Do you want to dis-
turb all these families in these diffi-
cult days? Why not allow the Maha-
rashtrians to run their Government
from Bombay? What harm is there?
If there are constitutional difficulties,
there are constitutional experts who
will find a way out. We are solving
international questions. Why not
this question? We do not want bitter-
ness. We do not want any fights. We
want to see that the new Maharashtra
State should develop well Unless
you give Bombay to us, how can that
be done? ’

Day - before yesterday, Shrimati
Jayashri said that the district of
Dangs must be given to Gujerat. You
will find according to the census re-
ports of 1951 that Dangs has a popula-
tion of 96 per cent Marathi-speaking
people. It is Government report: not
mine. This small district which has
a Marathi-speaking population of 96
per cent. it is said, should form part
of Gujerat. There is Dharampur
Taluk which is part and parcel of
Gujerat. The percentage of Marathi-
speaking population is 85. There is
the Basda taluk with a large Marathi-
speaking population which is contigu-
ous with Maharashtra. So also Sone-
garh in the Surat district. They should
be integrated with Maharashtra. I
only want to state the facts before the
House.

My hon. friend Seth Govind Das
end Shrimati Jayashri told us, ##
Bombay is centrally administered, it

.

it goes to Maharashtra, to which it
should legitimately go, will it go to
America? It will not. I think the
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to the House. This is a national
question. It is not a question bet-
ween Gujeratis and Maharashtrians.

This is a temporary phase. I know,
Gujeratis and Maharashtrians have
lived together for many years. We
want to remain good friends. We want
to live as goed neighbours. After all,
there are many common problems.

cannot forget them. This is a tempo-
rary phase. We are good friends and
we will be good friends. This is a

ber in this House should take into
consideration that not only the pros-
perity of Maharashtra or the pros-
perity of Gujarat, depends on the
successful solution of this em,

but the prosperity of the whole of
India depends on the successful solu-
tion of this problem. .



smmmm 28 JULY 1938 mmm T

[8hri G, H Deshpande)

grow deeper and deeper. We are, after
all, one-tenth of the population. If a
deliberate injustice is done to us, and
if that is going to b: perpetuated, it
is the tradition of my race that it will
not be taken lying down. Whatever
the length of time, fight will be car-
riel on and it will be carried on
ully until we will achieve our
g01l. When I say this, I want to
m-x: it clcar that we stand by the

5

to the best ‘of our ability. We are
not less patriotic or ultra provincial
In these words, I want to place before
this House our demand for the integ-
ration of Bombay with Maharashtra.

appeal to the entire House through
you. There are about 6 lakhs of Maha-
rashtrians, who are living in the
areas which are being allotted to the
coming Mysore State. Amongst these
six lakhs, 71 per cent are Marathi-
speaking people living contiguously
and only 18 per cent are Kanarese. I
would humbly request the House to
take into consideration this problem
also somewhat seriously. If I have
said anything in the course of my
arguments in the heat, which has in-
jured the feelings of any of my hon.
friends in this House, I apologise.
Because, ] am not interested in hurt-
ing the feelings of anybody. I am
interested in the solution of the prob-
lem. I am not asking for any favour.
I say that it is the legitimate demand
of the Maharashtrians. It cannot be
denied to them. The earlier the solu-
tion is found out, the better it is for
the Maharashtrians, for' the Gujeratis
and for the country as a whole.

able to discharge my responsibility.
This House was good enough and kind
enough to give am

able to the Joint Committee. Nor was
it possible for me to give in the form
of a minute of dissent the points on

mentally it is a question of emotional
adjustment, and we seem to be find-
in(uo“yorwmﬁngthltmqﬁml
adjustment.

Let us loock at what is happening
to the Punjab. 1 know there are
other friends here who know more
about it than I do, but I was one of
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In the Punjab—one more word
about that province, great province
as it is—it is amazing to find that

being in a majority? Somewhere give-
and-take has to come. The country is
made up of diverse groups and
diverse peoples. Every part of our
country must be given an opportunity
may be a majority or it may be

L

emotional relations with both of them

wise solution, as I have said over and
over again whenever 1 got an oppor-

balanced bilingual State
lingual State, permitting all Gujarati-
speaking and Marathi-speaking peo-
ple to come together. It is mot too
late. Sooner or later you will have
to come to that solution

E

Gujarat. I do not know about other
parts of the country, I cannot speak
about them with the same amount of
confidence, but about Western India
I can say with confidence that there
is no lasting, fruitful, wise solution
excep} to bring the two people
together within the framework of a
single State, but that was not done.

If linguistic States are to be creat-
ed, if in Western India, States are to
be created on the basis of language,
by what, logic, on what reasons, by
what arguments has Bombay City
been kept out of the State of Maha-
rashtra? Until now no one has tried
to come forward and give reasons.

We are told that Bombay City is
. I know it is
cosmopolitan city and that is the tra-
gic part of it. The tragedy lies in the
fact that nobody recognises the real
character, the cosmopolitan charadter
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will be. .

Shri Asska Mehta: It must never
be reduced to that position.

Shri V. G. Deshpande: Not reduced.
It will rise to that position.

Shri Asska Mehta: It must remain
a cosmopolitan city. But, at the same
time, do those who want to keep it
centrally administered realise that if
50 per cent of the people of Bombay,
the backbone of Bombay, the Maha-
rashtrians are frustrated and dissatis-
fled, the city will not remain a cosmo-
politan city. The cosmopolitan char-
acter of the city can remain only
when from both sides there is a
willingness of give and take, of
mutual understanding. If Bombay
City is to be the city that we have
known that we have cherished all
these vears, if it is to be the city
of our hopes and our dreams, it can-
not be reduced to the position of a
uni-lingual city. But you cannot also
keep the city out of Maharashtra be-
cause you are virtually reducing it to
an emotional shambles. Therein lies
the need to find a solution. It is a diffi-
cult position, but a position that could
have been reconciled.

I tried to do my bit. I suggested a
formula where I said “Daughter in
mother’s house and mistress in my
own”. The City could have been given
a considerable amount of autonomy
and could have been made a part of
Maharashtra, Both the purposes
would have been served. The people
of Maharashtra would have felt that
no discrimination had been made

against them, and the citizens of

1373

that anguish to you and to the House
It needs a man of & great stature to
do it, but when I heard the discus-
sions going on, when I heard what my
friend from Kolaba had to say, I
could not keep quite. Why did he
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" But, what has happened? My hon.
friend the Member from Kolaba is
not here. He always used to call me
the Member from Bhandara. And this
first time I am getting a chance

&
3

him
. My hon. friend from Kolaba
about the intimate ties that
th
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We have just heard the speech that
hon. friend Shri G. H. Deshpande

profound tensions have been created,
will be resolved through a plebiscite
of the people. It is the sovereign
responsibility of Parliament to decide
it Do not throw away your respon-

this matter is to be decided later on,
that decision must be taken by this
Parliament. Under no circumstances
can it be a question to be decided by
the vote of the people of Bombay. If
you ask for their vote, there will be
no peace in Bombay, there will be no
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[Shri Asoka Mehta}

peace in Maharashtra, and therefore,
there will be no peace in Gujarat, and
the whole of India will be surcharg-
od with upheavals, not with the hopes
and expectations of a new economy
and of a new democratic polity that
we are trying to create in our coun-
try, but with these disturbances, with
these conflicts, with these tensions,
and mutual hatreds and antipathies.

Then, there is the boundary ques-
tion. Everyone who has spoken has
raised this boundary question. Here
again, let us decide what it is that
we are out for. Acharya Vinoba
Bhave said that this picture of India
is like that of a rainbow where one
colour flows into the other and slowly
the other colour comes out; there are
patches where two colours mix and
mingle together, and he would not
want them to be separated Is our
picture of new India like that of a
rainbow? Or, do we want to create
precise linguistic States? If you want
to create precise linguistic States, by
all means do so. Have village-wise
division. But what is it that you
want? Is it purely a matter of ad-
ministrative convenience? Or is it
that cultural articulation can take
place only when every single person
speaking a particular language is in a
particular State? What ultimately
are the basic assumptions on which
you are working? I am surprised
that so philosophical a person, a man
of such profound learning as the
Home Minister has never come for-
ward and told us the basic assump-
tions, the fundamentals on which he
wants to reorganise the States_...

It is not a question of
giving certain rights to linguistic
minorities. That is important, of
course, and I shall come to that in a
minute. But what is needed is that
while you loosen the fabric of India
on the one hand, you have, on the
other hand, to take other measures to
see that the fabric of India is brought
together also? The two things have
to be taken up simultaneously. Then
alone can the forces af devolution on
the one hand, and integration on the
other, be properly balanced.

May I invite your attention to paras
9, 10 and 11 of this note? Para 9 is
entitled ‘Recruitment of at least fifty
per cent. of the new entrants in All-
India Services from outside a State’.
What suggestion has the Home Minis-
try made? We find in ‘the note:

“The question has been discuss-
ed informally with the Chief



1277 States Resrginisation Bill 28 JULY 1956 States Reovganisstien BIll 1278

Maharashtra? Here is a question
which we have to decide. What do
we find in the Punjab? I am told

amount of fear. doubt and suspicion.
The Sikhs have been transferred to
one place, and the Hindus have been
transferred to another. It may be
just an accident. But please refnem-
ber that we are living in a surcharg-
ed atmosphere. We want, in order to
strengthen the unity of India. that at
least fifty per cent. of the ' officers
will be drawn from other language
groups. Here, we are
redraw the map of India on the
that the officers are going to be
ted to different States. Do we not
want to move in that direction?

:

Then, take the next para. There
again, as far as judges are concerned,
it is said:

“There may be difficulties in.
some cases in implementing these
recommendations.”

We find the same thing in regard
to the constitution of Public Service

‘be open to me. Today it is only
be

addition of clewse 36 T welcome that.

. It makes it more flexible and mare

effective. But we cannot leave the

is being moved by my hon. friend,
Shri Frank Anthony, and I hope that
when the time comes for the discus-
sion of that amendment, we shall go
into the details of it

the day when bhalf of India will be
living outside linguistic States, be-
cause that is the meaning of social
mobility, that ix the meaning of
people living everywhere, going for-
ward from one place to another. Why
should I be in one part of the country
alone? Why should I live, marry and
die in the place where I was born?
I am an Indian and all the comers of
India must be open to me, and will
4
crores. Tomorrow, it may 14
crores. (Interruption by
Kripalani). You were born in one
part of the country, you have gone
and married somewhere else. You
are the ideal citizen of tomorrow.

Acharya Kripalani (Bhagalpur-
m?m): Spesking about your-

?
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“The intention is that the ar-
rangements which were generally -

“The attention of the State
Governments is‘being drawn to
the relevant provisions in the
Constitution regarding freedom of

and the right to equality of
opportunity and it is being sug-
gested that the existing restric-.
tions should be reviewed from
this point of view".

Here are my constitutional rights

safeguards, rights that have been
me by the sacred Constitu-
now I have to go on bend-
State Governments

REoE
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should be looked into properly.



piece of our territory has to become a
disputed question between two coun-
tries before we shall be pre-
pared to come forward and
,» ‘You have your difficulties We
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millions of people all over the world
look to India as a land of hope and
expectation. What answer are we

solution is not beyond the wit of
man. Shri Krishna Menon is known
throughout the world for his ability
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(Shri Gadgil]

Report of the Joint Committee, he
appealed that it should be done in a
calm and considerate atmosphere.
That is exactly what is said on every
occasion. On every occasion, most
of us, at any rate, I have tried my
best to respond to that But, I am
today in a position to congratulate
him more than on former occasions
because what happened yesterday
when the satyagrahis demonstrated
shows that the law and order pro-
blem is essentially a problem of
human understanding and can only
be successfully dealt with by tact
(Interruption). If that method,
which is really the Panch Shila
method, had been followed in Bom-
bay during November and January,
the history of this country would
have taken a different colour alto-
= gether.

People have made appeals to us but
nobody has understood the problem
of Bombay and Samyukta Maharash-
tra so well as Shri Asoka Mehta has
done. One might say that it is such
a small piece of land for which we
are fighting. When I heard Bengali
friends waxing eloquent over this
area and that, the same eloquence in-
dulged in by my Bihari friends and
practically everybody except ° the
Prime Minister, everybody who has
anything to say about his State has
been, I do not say, provincial
1 find whatever he has done
or said he has done in exercise
of his own right as he understood it.
We are all called provincial, but, let
me tell you that we have never said
that we are Maharashtrians first. We
have always said that w2 are Indians
first and Maharashtrians next and, in
order to be better Indians.we want to
be better Maharashtrians, It was said
of Mr. Yeatts, the great Irish poet
that the more Irish he became, the
greater and more universal was his
uppeal. Similarly, when the ex-
Chief Minister of UP. says that over
hizs dead body Uttar Pradesh can be
split up, when Dr. B. C. Roy stated

E
E
;

status. to that stage when it can be
said Durlabham Bharate Janma, it is
a great Bhagya that one is born in
India. We want to bring that status
But, how is it possible? It is only
possible when every section and

only in matters of individual citizen-
ship rights but in the matter of what
are called group rights also and it
would be wrong to bestow an inferior
status on any parcticuiar group. That
is what has exactly been done by the

I will not go into the history in de-
tail through the decision that is

corporated in the Bill is taken be-
cause it is alleged that some violence
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Shri Gadgil: To that extent, what-

Shri Dabhi (Kaira North): On a
point of order; you ruled this thing
out yesterday. Is it right and proper
on the part of the hon. Member to
refer to it? We were not allowed to
refer’ -

Shri Gadgil: What I want........

Mr. Speaker: Apart from any parti-
cular order or ruling, I must say
this. The hon. Member started by
saying that he wants to appease feel-
ings here. Shri Asoka Mehta spoke
very feelingly but he created an im-
pression without referring to these
incidents. I think, without referring
to these incidents, Shri Gadgil has
surely got sufficient arguments to
support the case for Samyukta Maha-
rashtra including Bombay. There-
fore, from all points of view both
from the point of view of the ruling
and from the point of view of having
a calm atmosphere in the House, I
.would urge upon the hon. Member
not to refer to these things.

Shri B. D, Misra: Sir, may [ ask
one thing? Will these words which
he has said about yvou and the ruling
go into the record or not?

Mr. Speaker: The hon. Member
has said they may be considered as

withdrawn.

* Shrl Gadgil: The relevancy is just
this and I will state it and go to the
next point. When a certain stalm-
ment has been made that something
isnot_eormt.!ﬂ:.inkithinhir—
ness to have an enquiry and if it is
found correct then it would go to
strengthen the decision which has
been taken.

enough to plead the cause of Maha-
rashtra and it appeared, not to me

alone but to newspapers in Delhi and
elsewhere also, that the House was

more or less substantially in favour
of Bombay being included in Maha-
rashtra. It is because of this the
Gujerati papers wrote that their
Memb:rs in Parliament have not
done their work properly and their
case was being lost (Interruption).
I have cuttings from your papers,
Mr. Shah. And, then they appealed
to their leaders Shri Morarji Desai
and Shri Dhebar that they should in-
tervene and see that there is no
change in the decision taken.

Shri C. C. Shah (Gohilwad-Sorath):
This is entirely a wrong statement
He should not make allegations like
this agginst others.

Shri Gadgil: If you will have a

Shri C. C, Shah: Can he show any-
thing in the papers to the effect that
there was intervention by Morarjl
Desai and............

Shri Gadgil: You will know things
stranger than truth.

Shri C. C. Shah: Can he show any-
thing in the newspapers? It is mud
slinging on the Congress President
and the Chief Minister of Bombay.
Mr. Speaker: If the hon. Member
refers to any statement that appears
in the Press, he is entitled to do it
The other hon. Member may say that
all statements in the papers are not
true.

Shri C. C. Shah: Does it appear in
the paper anywhere?

Shri Gadgil: My hon. friend Shri
though he is a solicitor, has

yet developed the art of listening
tiently before he thinks of answer-

{;

1



with the product. Whether you are
beating me with a bamboo stick or a

prc;duct. the statement

It is just like in the the
father fixing one girl for the boy and
the boy wanting amother, Now it is

diffcult—not for the modemn

even

ings, the members of a particular
party used to meet before and they
were told that this is what their
leader has said. Then I ask; what

|
E

of confidence, would have
voted with the Government. This
is a question of organising free-
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as was stated, institutional and ad-
ministrative considerations ought to
weigh.

What is the decision? In his speech
. the Prime Minister said that there
may be some certainty and that after
a certain period we may consider it
on merits. The States Reorganisation
Commission reported against Bom-
bay City being made a separate
unit, whether Centrally governed
or a State. Dr. Panikkar in his
speech at Calcutta in January
1958 stated—I have given ex-
tracts from his speech on the last oc-
casion from the vernacular Press,
from the Statesman, from the Hindu-
than Standard—that at first they
thought of having two States, Guja-
rat and Maharashtra, with Bombay
going to Maharashtra, but for certain
“special reasons” thex suggested the
present arrangement and that all
along they looked wupon this as a
tentative proposition or as a transi-
tional arrangement.

The same thing was said by Dr.
Kunzru, that he was opposed to
Bombay City being a separate unit
Either it must be in a bilingual State
or, if a bilingual State is not possible,
it must go in the State of Maharash-
tra. He said that immediately after
the 16th January decision was an-

sider whether it is in the highest in-
terests to have Bombay City as a
separate unit—whether it is a State
or whether it is Centrally adminis-
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The point is that we do t
have many mutual contacts. Ji
as Shri Asoka Mehta was educated
Maharashtra, my humble self
partly educated in Gujarat, in
Baroda College, and the
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tion crime has incressed six thmes
during these six yesrs and oaly re-
cently a big factory has besn found
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[Shri Gadgil]
manufacturing 600 gallons of the pro-
hibited masala every day and there
were bottles, labels, legal advisers
and all other accompaniments which a
joint stock limited company usually
possesses.

Taks the unemployment question.
In any city the unemployment prob-
lem is getting more and more fright-
ful and it will naturally envelop the
city. Can the Central Government
cope with this? Consider this prob-
lem dispassionately. Apart from this,
there is the possibility of increase
organised crime. Illicit distillation
an organised crime and there will
more spheres of omnned crimes.
What will be the impact of the pres-
sure of the people who are poor on
the rich classes? [ want that pressure
to go up but in a co-ordinated and
arderly manner. The economic pro-
gress and march of events will be
out of step and that step will alto-

Swy

gerous not merely for us who are
round about but for the country as a

whole.

What is this small piece of land
called Bombay city? People ask.
Till 1948, it was just 21 square miles

States Reorganisation Bill 28 JULY 1856 States Reovganisation Bill 1202

were assured orally. Will you be-
lieve me if I say that? But that
s the fact. Now, anoiner 31 square
realise that Bombay’s life and econo-
mic existence is entirely dependent
upon the hinterland—water electri-
city, this, that and ‘the other. You
cannot separate the head from the
body. That is what is exactly hap-

itself. What happened in 194687 In

most of the cities in undivided India
and in divided India, in Bihar, Cal-
cutta, Bengal, what happened? Did
it occur to anybody or the British
people that because of these happen-
ings India was disqualified to have
political freedom? Did it occur to
our great leadership that Calcutta
was disqualified, that Kanpur was
disqualified, because there were riots?
Assuming that there was some viol-
ence—I cannot refer to it under your
ruling, I accept that—who had done
this? The total arrests in connection
with violence was 1150 in Bombay.
In order to punish these 1150, you
are punishing three million, depriv-
ing them of their democratic right.
I want, in all humility, to understand
whether it is democracy.

It has been argued that there is
great excitement and that excite-
ment must cool down. 1 most humb-
ly request the great Prime Minister
to reconsider the whole thing. Is it
going to be democratically decided by
the Corporation or by a plehiscite?
If it is going te be decided that way,
the whole atmosphere will be that of
election from now till then and at
that eleventh hour riots can be
ordered in Bombay by one who has got
money. That can be done. Every-
body, who is acquainted with public
life in Bombay, knows that Just a
‘urtnight before that date, there will
De a riot and then .we will be told. ..

Bhri Syammandan Sakays (Muszaf-
farpur Central): Another five years.
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Shri Gadgil: ....*Not now"” No

further progress. The Central con-
trol will continue from time to time.

It is said that we have not offered
constructive suggestions. 1 am one
of those who have dealt in a humble
way wiih the integration of so many
States, and may be assumed to have
some little constructive talent. Why
not concede that much? I agreed to
Shri Asoka Mehta's formula of wider
powers for the Bombay . Corporation
in Maharashtra State in my speech
on the 16th of December. He has
now suggested a _bilingual State.
That was suggested by us. It was
turned down. I do not know in what
language to describe that refusal and
I will not say beyond that Now,
between that date and today, matters
have so deteriorated that to bring
back that idea of a bilingual State
is to invite further trouble. At that
time, when we made that suggestion
the Marathwada opinion was: *“We
have been in a trilingual State, why
do you take us back? From
Vidarbha, my great friend, Shri
Khedkar, said: “We have already
enough experience of Hindi people.”
I then said that it would be worked
and I gave my ideas. But that pro-
posal was rejected. Now, it is diffi-
cult to revive it. Even if you want
it, keep it as an ideal and give me
10-15 years' time. But you must in
all equity and fairness say: “Bom-
bay is yours and it will be integrated
here and now.” Leave the job
some of us who have got intimate
contact with Gujarat, who were
educated in Gujarat and Maharashtra,

&

to him although helsnotlun.

Those who say that this movement
is a fight of a few office-seckers—
that was the point made by my
friend, Shri S. K. Patil—are saying
something scandalous. Nothing is
more scandalous than this. Go to any

are offering satyagraha = Here, 1600
people came. Upto now, about eighty
thousand offered satyagraha. There
are no jails to accommodate. The
police sometimes behave well and
sometimes behave very badly. But
this is the position. You have re-
duced Maharashtra to a state in
which the people have felt that this
is an insult to their whole race
If my friend, Shri Deshmukh, has
used some strong phraseclogy, it
gives a correct picture of the present
state of affairs in Maharashtra. Go
anywherc. It is not particularly con-
fined to this class or that class or
this territory or that. No one under-
stands why it is not integrated. 34
MLAs resigned. 32 returned uncon-
tested and two contested. The op-
ponents lost. The Corporation has
recorded its vote. What sort of pub-
lic opinion do you want? Take all
the principal newspapers—the States-
m 1, Pioneer, Amrita Bazar Patrika,
Hindu. Everyone of them says: “We
cannot understand what it is.” All of
them say this, except of course the
Hindustan Times. The Hindustan
Times claims to think for the Gov-
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[Shri Gadgil)

For whose benefit is this decision
taken?  You have suggested safe-
guards for minorities. That is covered
...... (An Hon. Member: Where?)..
In Bombay. If they are good enough
for you, they are good enough for the
minorities in Bombay, Whose interests
are you safeguarding? It is a clear
question. The Prime Minister certain-
ly is not a man who stands for capita-
lists’ interests, unconsciously however
this is the position.

The question before us is whether
Bombay belongs to the people or the
people with property who have made
these properties when the British
Government was there, They are the
people, the merchants, who have sabo-
taged the policy of economic block-
ade of Goa. They are the persons to-
day who are organising under the
pretence of free snterprise in Bom-
bay, When I spoke in the ALCC.
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it goes to Maharashtra, does it go to
a State which is outside India? Shall,
I work out the implications? They

Gujerathi friends; it does not matter
to them if it goes here or there.

ween us. Why do you create this?
1, therefore, appeal to thz Govern-
ment, pause before you proceed, re-
flect before you reject. This is a
most just, fair and equitabl: demand
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This is what dharma teaches us. It
is for you who are leaders of this
great country, the WTSIfANTaT of this
great country to consider whether you
will vote for justice or whether you
will vote otherwise because party
discipline requires it, If it was a
question of confidence in the Govern-
ment then surely I would have voted.
It is not a question of confidence in
the Government, It is a question of
re-arranging things in our own house.
It is not a question of passing the
.ownership or transferring the owner-
ship to anybody else, If over this
disagreement dissociation is inevita-
ble, I assure you, Sir, that it will be
without bitterness. It will be with
due respect. The personal relations of
love, admiration and affaction will
continue. But, all the game, struggle
will be carried till justice and truth

] L
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will happen and ether matters con-
nected with it will also arise I cannot



1299 States Reorganisation Bill 28 JULY 1868 Siates Reovganisstion Biii 1305

[Dr. Jaisoorya]

those divisions were, 1 wish our
SRC had looked at the map as it then
existed With what a lot of common
sense have they madz the linguistic
- divisions in 15268! Then, Elichpur was
one capital. Ahmednagar was the
second capital. Both these were
Marathi areas. The Kannada area was
donarcated separately, with its capital
at Bijapur. It was so accurate right
down to Shimoga. Bidar was a small
area with the city of Bidar as capital

Kannada spoken. The big Kutub
Shshi as it was called then, is the
present Andhra_ Pradesh, without
regional councils, without somsbody
asking for protection, without any
recommendation of the States Reor-
ganisation Commission by way of
instigating or instructing the Telan-
gana people to ask for a  separate
independent Telangana. They got on
very well. If there were quarrels
probably they went to the small cause
court.

Dr. Lanka Sundaram: There was no
small causss court then. It was all
shahi zamana.

Dr. Jaisoorya: They were strong
and stable and is proved by the fact
that they knocked the Vijayanagar
empire to pieces. They were strong
till the Moghuls began to'intervene.
When the Moghuls intervened, the
old combination went to pieces. When
the Moghuls came on the scene, they
realised that the Deccan is the same
which I just explained
all this gadbad
is taking place an
Reorganisation -
not able to solve. The Moghuls,
a paramount power, felt that
Deccan must be controlled.

The British succeeded the Moghuls
and they said that there cannot be
independent Deccan. That is
y they raped on the knuckles of

1
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were willing to take over Marath-
wada. He had mace up his mind to

had some reason for saying so—“in
rashtra becoming anti-Congress, it

draw a line from Bombay city to
Vizagapatam, it would cut off the
whole of South India from the rest
of the country. Very few people
know this fact. At that time, this
Mswmw_m“h
no longer valid,
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we attach a tail to a dog. But here,
they wanted to attach a dog to a tail.
It is not one dog but two dogs to pull
in opposite directions, and that was
the concept of a “balanced State” of
Bombay, a bilingual or dual State of
Bombay—a concept of which my
friend Shri S. K, Patil .is the great
champion. It fell. Once the balance
got unbalanced, the thing goes phut.

The next quastion was: “What shall
we do for Bombay City?” The
Maharashtrians never said that they
did not want a bilingual State. But
they asked, “Why do you want 1w
truncate us?” That truncation was
also a part of the pattern in order to
“balance” these two wrestlers. In a
bilingual State of Bombay, they
wanted to keep little Vidarbha Sepa-
rate. It is syrprising how the States
Reorganisation Commission came to
their conclusion about Vidarbha at
pages 122 to 125 of their report. The
great historians—some of them were—
completely ignored or were innocent
or ignorant ef the fact that there was
the Akola Pact long ago; that there
was the Nagpur Pact in December,
1953, Yet, if we read what the Com-
missign says, we will be surprised.
‘They have said:

“....there hag been understand-
ably a certain degree of suspicion
ever since of persons from out-
side the area”.

That is said in somewhat insinuat-

India? Why should onz put up with
a thesis which has gone wrong? Fine
unifiers of India!

1 shall give another example from
the report, about Telangana. At
page 107 of the report, the Conimis-
sion has stated as follows:

“We have carefully gone intc
the details of the arrangements
which may be made on these lines,
It seems to us, however, that
neither guarantzes on the lines of
the Sri Baug Pact nor cuastitu-
tional devices, such as “Scottish
devolution” in the United King-
dom, will prove workable or meet
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[Dr. Jaisooryal
sanct, why should a change be made?

made for voluntary co-operation?
Take, for instance, our suggestion

about boundary commission. If a

man like Nijalingappa were the Chief

about the implementation and putting
into practice those provisions. 1 say
this is a fundamental blunder; that
is why I am so unhappy about it. This
Bill is not worth discussing My
worry is how are we going to 3ave
ourselves from the wrong thing which
we have committed. I will read out
to you what my former leader—un-
fortunately, he is no longer my
leader—has said:

“It is up to a popular Govern-
ment to abide by the people’s will
and to know what the peopls felt

This is what my former leader
Jawaharlal Nehru has said. It is not
as if this SR.C. Report must be
obeyed; either we should remedy it
or we should scrap it One man at
least had the courage to say it. Shri
Rajagopalachari, whether we agree
with him or not, said, “if you have
not done a thing properly, have the
courage to scrap it and start afresh”.

way. People have
said, “We are not guoing to give way
to vioclénce” Buat, can you give way
to political blackmail? People say
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they are going to resign from their
party; thet is what is happening
Delegations after delegations are
coming some to meet “Chacha”
Nehru and other to meet “Ammi Jan”,
but nothing iy done. There iz no
decision at all. It reminds me of
something. I have a niece—quite a
pretty girl—but she could not get
married. She wag developing tempera-
ture and somebody said she was
suffering from tuberculosis. But
said, “no". The trouble was this in

Hadl
I
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I want to know the terms and
ditions of the regional councils.
I asked them, they said “I will sHow
you tomorrow™; I said “Give that in
writing”. They said, “it is left to the
President”. I cannot understand this.
This House hag the right to know what
the Government is deciding. I have

]

got full faith in Mr. Datar; but, with

all the pressure tactics coming from
the other side, we do not know -who is
governing us—whether it is the Con-
gress Party or the Home Ministry,
That is why I feel so disgusted. If
you give permission, Sir, I will now
sit down and have nothing more to
do with this SR.C. Report.
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W e awiw W fas aw mff
faar 1 ww faw & wifex & ar w7
o Ghew ¢ (WWfee §) 7 oy
fror g ¢ . |
Outline of the regional scheme in
the Punjab State .
woaw §f wma fe fedr
TH 9 WX ¥ 9 Tiedr woen
[T § A IW GHERE K Y A 6
few v ¥ W  wi s B oREde
W Y 7§ A Jwer § w3
WY A gieww (qichre) fow fear
W a7 wreeann faw feqr, @
qifewe Wi ¥@ MIzane (w7 ) -
o $§ oFede oY I w1 ww A
w1t g fs ¥ wiwde Y O =g
ST 4 € awar 1 F A af awwan
fRamIiT@ic T &
1€ g 7 39 @ a% Wi wgw O%
TR W (FEarfasr § arw)
® af@d @ =g oo W § A
& oW T g § R qw A
At widt (aeT sww gfafy) &
% ffer @ oy f o 3w g ey
F wgy wr fs o g Swwr we faar §
W uW oW W N e
(witwer) @ w¥ 1w w9 Wy
¢ s g otk pwrielt v ol At W ot
& wor @i fs wg & duwn at gt
& forar § ot Wiy v o o el
¥ Aifed | o iy W T s T
€ | W W ewifoe ad%
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¥ 1 ¥ o § e dum & g AT
WY T & T g fwwr X g @
r JFHe & faars A€ frwwa @
Fqa g fs oo« Saw fear gud
gart faw Wik ww § I IFA EN
qu fear -9 W AW 9T S
¢ fow oy ¥ e w1 W™
AP AW E | A o
q@RE G Fan F s e
(ver dews) SRy @Y wpEr @
S wa @Rt 1 F ST § iw
qora 7 s 9% fgrg aAniEr 7 &
o el AT § Wi Wt 9
FNTE 7 P 77 § W wF 9T TIEA-
et %1 vt g v qoarg WY & 1A
<13 i wewt T s Wl Y Ao
fedr & § war § i Wi 9§ A
FQmw§1 A g g ww d
& daw & ar qu i wife ¥ @,
forr = wx o, € o€ A @ G
i€ i guke (FaT) oY §E Wi S
W § WEE AT § W § @ s
g W U & quw s § 1 Afe
wh e @ @ Sag g § e
U § A seAeATE § 41 (iwi-
e ke (sufwrmy) wfewrc g | 3
qT fieedt o & oY wrow dad ¥ W
Y wrt wifgd 1 a7 F oy wg @r W«
fe ¥Q fowran ag ¢ s Y adwr
T v W wfemrc fear o
W farg o & @ 7 (weqe) o
T o1 WK faw ag ¥ wrIEAH
W qrifey ST (SR 9-

W) ¥ fXar WT IW T AW W@

OT & | WA gH v e
T fe g vow efeamm  (wed-
) W | T oy § W w
T § fo ag xQwr v W &
T WY dWrlew adwr sw wigd
¢ o qR W ey v owngd g
& & wrc g o 9 aohw Aw v

Wk Jws i w8 frg weg v
& W qW qU W W a7 &Y
T v w1 Hfag | wfer @ T On
frar wigh ¢ s v & oX
ure oy W gy § fe F qad SRRr
T W&

& wi won g § fe ag O
foam Sr{aT W19 AT § oW W
AN awr g ? ¥ @
wo¥ & wft q f e ag wefw
N 5w W @ fgeEt 7 awd
st § wg arfew § ar i 1 F R
w¥ F wer g og g & s wret
fer srfen g ¢ and |
or &Y WA wew durn F W@
AT | % @ AQaE § W WK
e dam & | A Wi wEs F A
¥ o wg gor & feagh & e wme F
fadr § o I Qe (e gv)
w< forar § e 39 oz & qfas
sma g faad afefos sda & szat
wfas 1 & & st aed
ot wff dear | W R ¥ wnr fre
oo v W€ dewr ST O weE W
T ¥T% W @ arg 9 TR g
o 81 I waw fad gaTeRar
dar § W e & @ wen o fe
oo I T & 7 e &
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[dfex srgT Trwr wvia]
¥ fou fawwy & § dwed o sz
§ s arar g dwwd (fog fgea) -
sg ¢ a g aegw fofen (3w
faTe & ar9T) " Are A &
¢ ww W fear 0 feeeht ax
TR et et arge & ww awdc S
A IN AW ¥ A F I @ w°;
fe warer fedfas & arg, Il gt
e, O A @ ver 0 efafew
(dd) %, &e&ft (3um) & fegr
A, wafw (dw) ® g ¥,
e (fewrf) o gfie & i g
AT A AT T A Wy R
(wfor) & 1 v Aa w1 g
oy fear 1@ ¥ e fer sz
¢ frmy  fF F wrr W T wTew
W gAY fe wok fad o
- arfeT (wiw W aer) fe
ghr 1 & «F wew ¥ quT g §
fi& wro & frwraat ®Y g e & fay
T W Tt g ? wx wreer
N faw ¢ W@ wArEr feltas af
w7 qw fafafies et (we-
TeE AT W) a awh § wiffs
wae Wi wrarer § fiw 7 fied
ao arel Y A gEd # e
et ¥ % § WX 3 AT So AT e
wrw gt 1 Foa Y et & o ey
ey Ot arf ¢ Wi foed ww
wrat ¥, ww ¥ s W wa gur &,
W TR I sfr dar e
uwr T & dar fs oF A
(fedar) ow wrrsd (fafr) & @
wrrar § 1 QoY g F F s s
g f& g swre aga wgw § Wi e
aTs oar fear ard 1 WY g g
% Tt wR @ Jorr § Wik wet
o AR g AT | W, W
fufafes weifdly (v dww
wer- ) & ¥mm e (vfonw)

¥ w1 e §, Iy aveeet ¥ F Y
g o ¥ yeh www ¢

o T vt § R} F awd¥
g 1 Wt 3w F X F o A &
T fee wez fel § 1 Wi wOy
urt Ot fafmfies wafcdr ¥ ¢,
weh-firfafies w2 F @ ot €, Wik
fafaw 2zu & @t § Wit ph-fafaw

| Rzw (ag W W T ) F A &

Y R ¢, I8 a1 { W war @y
t? %o o v g s ww Wi
wat ¥ duwy w7 &, At fggearr ot
daar e, dfer wwaw wiv fafe-
few Ay w1 N aare § suwr
T W W oy AW W WY AW
€z (vt 7o) AT wigy &
ot faw e ¥ T AR WA
T Agar Ay A o §, uwy off
AT EwR | qESrEaA sTadwrwr g ?
fer o & ag O wr wwit & 7
I gEd fe F g v T W, g
¥ W9 ETHE, WY TR ¥ ST
fefewt & Tt & AN @ AN et
(wiwd) & T e W g
Tg® ag dwrd ofcar (Fwgr gar @)
gw s W ok ww g fafafes
A g | W F R o
et ¥ % oW & ¥ W &
aiftfe (o) W §f w7 1| ¥
TF e ot s e oy o e §
g F O wfgd + ww & o ford &
FTEY UTTH R AW ST § | S
Fd AN e i T
arw fefem § &1 T § W
fafiret § o F & s e fafe-
¥ ¥ { Wi o s fefewT w1
Yam  wiaelt & efiwe (wow)
ot sdfaw (sfeeg) & dadr
(awmafir) LW & i wreere Fefirr



1313 States Reorpanisstion Bili 28 JULY 1966 States Reorgasission BUS 1314

* ¢ T e & Wk
it & Ay arewe fefm & 8
qa qfeers sfew wiwwr (v &
W% AT wrw) § fiw dar § Wk
o & et ffes § § 1 T
wuifeae afafow fodwes A (vl
I (AT X)) ¥ A7 g § O
AT et Refea & &1 o a@i
w1 1% arfaTicd dRed (T e
& ofex) 2, wg W wreeae fafamw
w1 wehir e ez (T afoeeg)
W qora & wie dva § WY asi & wnl
araa fefea & §

AR AT o ey 1 -
fex oifaw (fawmr ofeg) & werix
(orwgarer) Wi wésae (e &)
Zrq AfeaEe (arfafee) te dead
Y fad I warar ¥ ¢ 1 W waT AT
¢ WY & fas 3 gfaarr w=r WY
frafd 1 w4 A frefey of
f& fawm s (fwwr &ar gro @
w1y afufer & sxew) & o 2% @
Mmdggfasyvagamr § &1
wifefeae sy (aoerd afafast) F
T & ra ATfaee  dw Wit
I F ¥ o€ Wt g oW/ &

wx a0 afafew & g &fed |
‘lll'feﬂ'nmo (Wﬁﬂﬁ":ﬂl’)
i wrfe Qe Qe (ﬂmm
¥aT) ¥ =¥ A 7 § g w6t
W Wi § 1 edw (afw), et
Tichy (Iwfuw) ey, sl
(wax wfww) st wfeedz vl
(ug sfew) o aww tx 8, Wfex
d ¥k i gfarm s AL
e faw s fe fendiige  (fawmit
¥ wow wfwwrdr) & ¥ fad : gfcamw
¢ 1 e wfedd (39 oqw)
Frwamror A @ ¢ v
fedn=zy urs gfaw (Jfaw wftae)
o are e § Wiew 3 §F T ey

w &tk ot wff § 1 wWRw wifewd
¥ TR vs & Wk W F @ fad
Yo wayrerT ¥ § 1

it 4% wfefew (dwr) o
#foerwa (fawr awewr) Wit ifer-
2 (s9z) § waen § ot
(wfafafecy) o1 fs fer & 1 W
% ofiveex (¥fe) wix e
(fawrt) w1 fare wem, &Y Wi o
w® Y | wrew 3 (wiv) e
(sFcirmT) ¥ agd AR qwr § ¥R
e OFF Jerr dare Pt o, (ww F
¥ v o fa% < e ovw Wl
fow (fewrf) @Rt & 1 W
W g ¥ @ S e qw § W
aTE ST & AT § 1 W TR
(sfrrm) & SgF Pt e W
vz wgar (eamdt gfrer) & aer forar
¢ ¥ew & ag w9 wom Wi §
f& wmaw #n g ¥ X g W
¢ AW TFE W W e w6 &
foq qrlt (a8, o fe  wTeeT W
12 e ow i i v & fod
qrT femr @ o St faeer o
v o, Il e et @ geR, wiife

st mwn wu e
¥ wf) frwrar §, fary forere & W
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[fen s o wria]
! fawar § 1 ol oE § ot i
(W) &1 amed agi Sl TR
L AT w7 v §, AT gk ai
qT NTH tov wur fawar & 4
AN & AN §F g 2wk 9T
fafer (st aax) st Wt &
T Wl W e, forew, WA

o O A, rER g AR |

N I (ww (IOhr) s oW
Had | Wt qurw § TR § e
oS F o e aff 8w
wTed 7, A 6 go o ¥ G feAm
¢GRI T wrw fawr g @
JEH WY T FUTT AT TR
¥ rafer g

u oW gy () T g
fuTa F Yoo wWgWO WX (wfew
o g, o & ¥ gard agt W9 t¥eo
¢ ot el & AR Koo §, AW
T T § fa% Qoo § | UM ¥
¥ AT F & fah 0% wrreT F € 0

T A &Y O wiz faeelt @, |

ff e et ¥ T a1

- yfeww dfelwdw  (fafwa
vt gfewTd) & W F ff g
o -wY aow faay aw @ & 1 W w-
T ¢, Juwr A WRT WET A A
wifgh, AT gaa ag § (% FH vooeo
Fa (Al & ford awig) 7 fas 2200
et )

s ¥ 1y wmew fedfaw
(s wiw) ¢, oot & gfearn v
Wt i o T & o

2-15 row.
[Mz. Derury Sezaxes in the Cheir)d

TR agt ste fadw &, far F
I rasiis § 1 ptead
fFoftftewsh 1w aw ™
oo & i & fod ot ¥ a ¢
¥ qeg ¥ W aw awr o wy { )
T #t W %Y g v ¥ fed g
*! §: §TW 9T fear v W e we
AN § At § e fudfowr
¥ fag to wire v fewr wan Com-
municnions (§WIT) & X §F gra
T [T Ay $—ur awie § aw
s e T

oft a% I g Wl &
fow # § s mee ¥ g T
W EYE TaT § | wE F qen e
g f® sivw F gart 1w W a9w feur
21 wivw gr€ wwiw F oy W fod
% §f wreet § i ag e et

. g w1 91 W & 1 Qo uko Wre

dre ¥ (wiawr wfin sive afufy)
¥ t5 vefiee F & gt agt & fad
¥ ¥eme (wfafafw) &

hnait K. C. Sharma: This House:
has no control over the Congress orga-
nization.

IqTTOW WP : AT SR

T XE I WY A ff & A weww §0
swg 7 gfamr § aw wr a9 fem,
W AR 7 qg @a® Wy W ?

dfenr ST T weiw @ W,
Ty 7C T At F fpwme o of §
wrew fafet 3 vk & Qo wike dte
Wre W Wfew ¥ vt wgr 1 Qur Wt
t fr avlic w1 snitw & 9 v

g
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Fandl K C Sharma: That was
wreng.

Pondit Yhakur Bhargava:
Medoutiﬂber!u? ™
Pandit K. C. Sharma: One wrong
mmmmm

dfor sgr  Tw  wriw ¥,
g I W W yew e ¢ fe
wing ff gk # dafer ot —
wfaw (wrew) ol (W) &1 TEwr
& agt s e § 1 F w@rn R § e
AT FATL ATH ¥ |TW AT wepw fear
1 el Tured gwr A anfilw S
it Al oA

Jursqw wHew : e At O I
w T

dfen srey Trw wriw ;T fad
ot & §, & waenie W @ S @
forr §, e fe get 8 T FE &
g ¢, Iu% fed fod e fndeTe
§ S @ o R g

JqTeaw R ¢ R/ F ara §
faredre £ 1

dfen se  Trw wriw : Q9T @
fadere § 1

F wni &7 Wrgan § e qw e
¥ A oft o ¢, foe e oA
W § | W I e frwrae A
oA @ g ag fewraa § e ad
WY orvwy W w0 o o oag
s oy fas o W

wgt < fafafies ey st
fars fiexy v § 1 g W figgen ot
e § 1 ww Iuw ¥ ogw wor
wg@ {? ot fs oot w1 fiez
wrs fetre (Fednfr few) &% wyr
¥ 1 v s § f wiedtegqeer (wfirerr)

Twg ot Qe wrte Wt (Twr
Ty waiwr) fed (wfoRer) F
fowrs <3y ¥ w7 dowrs <
% ¥ §fer §—Froere Mt (-
fos fowrat) v xud o oot
& w€ § 1 vy 7w § Fis e sawTEE
o (fege foser ) s oy

| R W 7 g v e R

(wfew fewrad et & i) s
o, | o7 X Ywar § fir or fawr
F Trer O fas onff & 1 o F gy
At ww w1 e (Iveew) Wit
& wg an wigw § e fafafew
A & w Awmed (vfone)
fex w3 § 1 7 o wg wgyw wow §
fir v fver ¥ fel &Y ge B
i a e § 1 fearr Tud o
¥ AN g Rt & o st 8.
W

a% T 7 = fa=g,
5t W w e qat

& aar § fo fafafies @)
fx ¥ oe fewr frer &1 w9%
& v fawfa® & wa fiwar anar wifigs,
ug ot wew ¥ urer el g F
AT qWRT E | ST § Tw }e

" F amenfeAw WY wet e daqol,

(wwr), fewz (fafy) Wi wewe
(Fesfr) W wd (o) wed
w1 e (wfwwre) fear mar & aad
TRz ¥ a0 ¥ 9 whiede (v
agan) Wt & e g 3 ford g o 0
witdr Wi 9 o W wy femiw war
¢ fs Tt v v o W g fer
fr & W RW T orh st §
fogm & &%, @ R ww § Fr
wg foniv feegw war qix amw § ¢
W & oy ft b we § s 9 dow
ford vpw wiwit ¥ Wt Wt @ wwl
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[4fea srgw e wwia]
2 1 I TR & pRIz ®
IET 1 TW Yo 7§ ¥ (-
qf7) STz wfemc et oz
folt ot &z i feslt dga B -
AT (wrar) & At §F gwr ¢ wwar
2 sfex T :
o ¥ § ar fewee (fafr) = fas &,

I a1 & qurt I arar Wy g,
s dar R am tvHr e d
¥73 W fEa & ot § awdw

T AT Ewr T A g R

|r3v 7 fgdr w7 qgom e fear 8
AR ag o qar & fs v sfear &
oF gAY qA dew & fad gut
2y & dreT wga E fomwy fs F ot
¥ &9 F@T § 1| WT qarar et §
o qa W€ Fawraa ff & 1+ F g
§ s gt o= qardt @€ 1 g e
wrgeow N W 57 @ frmg ¥ dwd
&, o Gy & W€ st W
e ag war fiw ¢ fe & qanlt Wt
w1 qepelt Wy @i | o F few
W oF g A e W sEe
(ewfwrc) s gu &5 €, dfer
e 7 fgrguit ¥ el F qenlt v Juaw
@ v § faerer fis fare & et & o
¥ et wr T (T S W)
g § 1 MR W WIT FEeY AT I
wwoeeft suT Wi o F weet -
faws sér 1 WY wiwe

ey ag & domw

& TW ¢y § WL qET ¥F N
wfem 74 21 wfw & o wenr
s wTawT o aFF wvar gy
aw %27 § & gwfaw -
fwfrdt (wfes wern) 1 3
§77 & fa ww Fifnfafary (Ilfit-
AW qETEY) €& ST AT 7
& W e e & fay aw awy
tﬁwmiﬁwﬁum

FITHEH WITzweq 7 T §T SIEITGTT
¥ agEdr (weAT) wOAaT wed §
a1 teve § At Wiy o fear W
mw:'ﬁmtmwla(i{c
¥ ¢ 1 AT e (wEEyr)
twmefe@or vt W, @
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g9 T & Wt W ¥ v W
T AT AT AR N Sifew &
AR | T T A AT N T
W % e B Aoz A
W& fr et & o S T ey
¥ (fewr faaoer) s & g @
T A @ awdt 1 wafag A 89 s
TR A RS N o ag w
uret & fed WY dwnd (afon)
Nfag | A w7 o qorw F Ay
T & fs wrowr wnfer ag W
g T T ER A
W A1 gReree e (W) &
AT AW | ATET § TR NS
@A earaw (wafawrw) &0 ¥ g
arelt (arnfaw ww ¥) gopbere
(fomr & g §) W gwATRSAT
(wfes gfz &) ager o § 1 T
TS A AT A ¥ I ICA
G AT AR | AT AT W WS W
o TRy § ITET W Tew @
Iq a% AT AR HY AL 9T
AT WAT | W T T HT ¢ AT A% W9
g T ® O oW A% W@ @We 7 ¥few-
SwrT T g W

¥ o W WY 1 T A% W9
% & for wovgT TaATHe O g
AT, TTET TRATIIR ST (wrfaw
fasm) 7 W, Wi agi & AR w7
wafer (W) w7 7 $Q, ax aw
A 9T ¥ § IAX T wrwww Ay
& W

¥ Ge LATIT & oF T WX
G FOTIRNE 1 MR E® @
AFNET & W §2T 9w w1 A
Tarsiart sgae off ®ear | & e &
awg () siehzgwa ¥ iy
(wpwes) WX 3y # AT
fear- 1 wrgar g+ wfeww g  faan
369LSD

¢ s wre Fex A€ erdfeew (Frdar)
T u €z mhiz 39 TRtfRY &7
7 A A I g v S saT
2 fs €z awie (Tow aTwrT) w1
Efarrg (verew) sidizger €t
s (Ivw) & yofes wff v
W § o §2T & v g Ay 22
Tz % ufemTe aww 5T gwar § Wi
AYATER §T FWAT & oY A sy
3% § e o1 aor Ff el aven FzT Ay
Gt gerwiicaN g d
ATt Ewar ¢

urd writaw fear § fs s
afwewe o (e wrafaw & st
& aY T JawT W ST ) § 0
ST w1gat § e wiedeqe dfwr anft
& QT AT 9 ave Wt € fe wE T Ay
RT QT wigy, afeT w A 5
agY TOT 4T | § 5w § W ST Ygar
g % ow w7 S el e
FEAT | WL WY THAT B 3 wieare
& at Juwt AR siediegwe ST
g | T W IEN uw ofew
aifafere (Twifes 1) § &
o ¥g 3 ag ¥ ehwmw ot w7
FRAT | 39 A F T AR ST ®
Wiw fafret g% gaX w1 a@r owd
WX AT ATHAT T A §Y AT
firrex qudt 7 I FodT W W & fw
Q% ¥ AEIT fenr aww, I
fosieaal (fewfal) Tt o
¥ w@gw &, UK I pErRew
(F1) T X 1 ag e R
o § W vEd sEr g, Wi At
AwmE A wgAQ (wwye ) efed
& | T § fadte (foie) oot
fis wff gr § v wmfsde (feene)
aff YT 1 WAT T ST gar Ay
wg W fafreed & forers anenfcie
*Y ficefts 7 fiewar w1 were wlx
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[9fea 3wz ZTE W]

&I W AT A A€ w9 fafreei @
" W T s ()
& 1| WfaT & w2w & u FTET IIgan
g & W ay @ st A w2
et #1 qU qU feirs faw o,
ar arosT Wigq f& wiv @ €2 fum-
AW WX SiERYEA wAzae faw
& W $T & T W Afaw F § | w9
|19 TTET I FTAT WA § 3T IR T
@ awity e Wit ot f6 & 4
qTowY fezma §F T ST A ¢

Shri C. C. Shah: [ wish to congratu-
late the Joint Committee on the very
expeditious and admirable way in
which it has dealt with this very com-
plieated and delicate problem. And no
small measure of that credit goes to
the Chairman of the Committee to
whom both my friend Shri Asoka
Mehta and Shri Anthony paid a de-
servedly high tribute,

This is the fourth oecasion on which
we are discussing this problem of
reorganisation, because the debate on
the President’s Address was also al-
most a debate on reorganisation, and
every argument that can be canvassed
for or against one or the other of the
views on one or the other of the pro-
blems involved in thig complicated
questicn has been canvassed more
than once on the floor of the House.
Therefore. a certain degree of repeti-
tion on this occasion is inevitable,
and in fact. there is not much room
for new arguments. All one can do is
to repeat what one has said bel'ore
or in other contexts.

The Joint Committee went into this
problem as the Home Minister told us
in great detail, from cover to cover,
with the greatest care and with the
greatest anxietv. And as he rightly

change in the Bill that has emerged.

§

The Bill that has emerged is
doubtedly an improvement upon
one that we sent to the Joint
mittee, in several respects. The J
Committee have done their utmost
take into consideration the views
pressed in this House while we
the Bill to them.

Our mind has been so preoccupied
with Part II of the Bill which relates
to territorial reorganisation, that to
the olher provisions in the Bill, equal-
ly impurtant, unfortunately, we have
not been able to give that degree of
attention which they deserve. Con-
sidering the limited time at my dis-
posal. and considering that I have to
deal with the problem of Bombay,
however briefly I may, it will not be
possible for me to deal with the other
matters with which I should have
liked to deal at a little greater length,
but I hope in the course of the debate
I shall have an opportunity to do so.
But in particular, there are one or two
matters to which [ should lke to
refer, before I deal with the problem
of Bombay.

sEEE

¥

The Joint Committee, I am giad,
have retained the provision for a
common High Court for Maharashtra,
Gujarat and Bombay. I know there
is a minute of dissent on that by my
hon. friends Shri Altekar and Shri
Deogirikar. But I hope that while we
have to part company in several other
things. at least this great institution
will survive the ravages of linguistic
furr. and the great traditions which it
has built up will remain at least the
one unifying force between the three
units. I am very glad that the Joint
Committee have very wisely
that provision, and I hope this House
also will retain it.

My hon. friend Shri Frank Anthony
spoke very elogquently and very well
about the protection to

%
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make. and we should make, same
better provision, constitutional prowi-
sion, which can be enforced in a
court of law, in order that the fears
which have been raised in the minds
of linguistic minorities can be set at
rest.

Having said this, I now come to
the problem of Bombay. We are, in
a way, in the last stage of our
journey over this matter- This is &
problem which undoubtedly is difficult,
is complicated and is delicate. And
passions have been roused in both
parts of the country and elsewhere,
and one almost feels as if it has gone
beyond the range of rational dis-
cussion or any reasoned argument,
and only passionate appeals one way
or the other seem to prevail.

And yet, one cannot neglect the
history of this problem, in order to
understand the solution at which we
have arrived. because it is my sub-
mission that the solution which is
now embodied in this Bill is a result
of the history of this problem. and at
present, and under the circumstances
ir. which we are, no other solution
is possible.

Even when the Congress formed its
own con-titution, it -was Mr. N. C.
Kelkar himself, than whom there
few greater Msharashtrians, who pro-
vided a separate provincial Congress
committee for Bombay. and there was
very good reason for that. Then, so
late as 1948. during the days of the
Constituent Assembly, when the Dar
Commission was appointed, or rather,
was about to be appointed, the repre.
sentatives of those States who were
interested in the formation of linguis-
tic unitg met under the chairmanship
of Dr. Rajendra Prasad, at which
meeting Shri Shankar Rao Deg was
also present: and all of them agreed
to a formula: The formula was that
the States should be reorganised on the
lines of the Congress constitution. I
referred to it on the day when 1
spoke on the Report of the States Re-
organisation Commission, and I have
put on record that Shri Shankar Rao

Deo agreed to that as late as 1648
At that time, nobody ever thought that
Bombay should be part of Maharashtra
and that it cannot be anything eise.

It was only for the first time when
the Dar Commission came in, that
that demand wag made. I know that
demand has developed volume, and a
great deal of volume at that, But
after all, in a problem of this nature,
it cannot be that what [ say is the
truth, and the only truth and the
whole truth, and nothing else ig true.
Now, what is it that we appoint in-

totally disinterested in the problem
and who have nothing to do with it?
Yet, they have come to conclusions,—
the Dar Commission, the JVP Com-
mittee, and the States Reorganisation
Commission—I do not want to go into
all that, because the House ig well
aware of that. And there are two
things to which they have agreed. One
of them is that Bombay cannot under
any circumstances be part of a uni-
lingual State. That is the conclusion
arrived at unanimously by every com-
mission, by people who had nothiny
to do with this problem. Today,
passions have run high, demands are
being made, agitation is resorted to,
and all kinds of coercion and inti-
midation are being practised. I shall
deal with them shortly. My hon.
friend Shri Asoka Mehta also agreed
very rightly that Bombay cannot just
be allowed to be reduced to a Maha-
rashtrian citv, He has a formula, and
he has his complaint that it was
summarily rejected. Well, he mav
consider why it was summarily re-
jected. if it had any merit in it, or if
it were workable, But that is a
different proposition. He undoubtedly
agreeg that Bombay city ought not 1o
be allowed to be reduced, and can-
not be reduced to the state of being
merely a Maharashtarisn city. It it
is made part of a unilingual State,
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a Gujarati only. I am not interested
in that. I have lived in Bombay all
the Afty-four years of my life, and i
&m more a Bombay man than a
Gujarati. I have lived in Bombay
since my birth, I was brought up in
Bombay, I was educated in Bombay.
and I have passed my whole life in
Bombay. So, it I speak, I speak out
of love for the city of Bombay, more
than for Gujarat or Saurashtra. No
doubt, ag a representative of Saurash-
tra I am interested in it, hut it Is
because of the love of Bombay that Y
say this.

Even the Working Committee of the
Congress, consisting of people like the
Prime Minister or the Home Minister
or Maulana Azad, who look to noth-
ing but the interests of the countrv,
have come to this conclusion. Finai-
ly, at the Amritsar session of the
Gongress, the Congress unanimously
accepted the resolution of the three-
State formula. But now we are told
today—however strongly it may oe
said, and however passionately and
with threats it may be said—that this
is unjust, that we are doing a grave
injustice, and that we are committing
a grave blunder economically and
politically, if we do not make Bomba:’
part of Maharashtra. Evep the States
-Reorganisation Commission came to
this conclusion that special treatment
should be given and a special case has
been made out for Bombay as for
no other city. They considereq the
case of Calcutta. They considered the
case of Madras, and they considered
the case of every other big city,
Having done that, they have come to
this conclusion. Undoubtedly, it is

ed in 1919. It is consistent with the
finding of every committee and com-
mission which we have appointed,

The ex-Finance Minister tol:l us in
his statement:

‘1 can find no single valid argu-
ment in justification of thig deci-
sion’.

- Mark the words ‘no single walid
argument’. They make it appear as
it all those commissions and com-
mittees were fools, and that in spite
of all that was urged before them,
there was not a single valid argument
to be advanced in favour of keeping
Bombay separate from Maharashtra.
They have all come to this conclusion.
The Congresg came to thig conclusion.
Government have come to that conclu-
sion. The commitiees and commis-
sions have come to that conclusion. 1
can understand a fair-minded man to
say that there are arguments on both
sides. valid forceful arguments on
both sides. Any fairminded man
would have said, ‘I realise the force
of your arguments, but kindly realisc
the force of my argumentg also’. That
is what every commission has done
They have set out the case fairly on
both sides, Having done that, they
have said, ‘Having balanced - all the
factors which can be urged on this,
we have come to the conclusion that
In the national interest, it ig best
that Bombay is not made part of any
unlingual State. I the ex-Finance
Minister, with his great intellectual
eminence, had preserved that degree
of fairness which we have attributed
to him, he would not have made the
statemcnt which undoubtedly betrays
that he is carried away by passion and
prejudice. It is unfertunate that a
man of his intsllectual eminence has
permitted himself expressiong of views
which have done immense harm both
internally and internationally to the
cause of this country. He carries a
certain reputation. ...

Shri 8. 8. More (Sholapur): Certain!



if men like him go and say that the
ruling party has ‘animus against
Maharashtra? Mark these words, He
condemng the whole Congress, not an
individual—either the Prime Minister
or the Home Minister. The ruling
party has animus against Maharashtra,
against the people of Maharashtra!
Well, if Congress is the enemy of
Maharashtra, Congress does not de-
serve ty live for a day, in my opinion,
and it must die its natural death.

He has said that the Prime Minis-
ter and the Home Minister are false
to their principles of protecting civil
iiberties of the people. Well, he may
be a great champion of the civil liber-
ties of the people. But while we have
learnt the value of civil liberty whiie
in jall, he was serving the British.

. Shri 8. 8. More: Why did you
sppoint him Finance Minister?
Shri C. C, Shak: That was an error
‘which was committed.

Shri S. S. More: It suited your
purpose.

Mr. Deputy-Speaker: This need mnot
be made an issue for discussion.

Shri C. C, Shah: He said that this
-country is not civilised becsuse it did

cannot
help it. But I would permit myself
this observation. Whether a judicial
inquiry into the frings in Bombay
should be appointed or not can bg a
matter of honest difference of opinioa.
The Prime Minister has given his
reasons, that in the best interest of
the public it was not wise to
that wound running for g long
come:

My hon, friend, Shri Asoka Mehta,
opposed very strongly on the floor of
this House appointment of » jJudicial
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not happen to Bombay, Bombay may
become part of Maharashira or may
not become part of Maharashtra. But
out of heat and passion, something is
said which no other man would have
dared to say.

To say that the Prime Minister
bears animus is something incompre-
hensible. Not even the worst enemy
of the Prime Minister wou!d say that
be has .:aimus. My hon, friend, Shri
Asoka Mehta, very rightly said that
not even the worst enemy of the
Prime Minister would say that the
Prime Minister ever bore malice
igainst anyone. He may commit an
.error of judgment. That ig a different
thing. Even the leaders of Maha-
rashtra—and very rightly, Shri Gadgi!
also said—have said that they have
full faith in the Prime Minister. Evea
they have said that. Now, Shri C. D.
Deshmukh has no faith in the Prime
Minister—I believe he said that.

But, I come to this question of Bom-
bay. He says that a grave iojustice
is being done. What is justice? Is it
justice what you say?

Shri §. 8. More: No, what Shri
C. C. Shah says!

Shri C. C. Shah: No. I say, what an

voice in their future? Are they chat-
tels who can be transferred at the
and whim of anybody? It is said
the people of Bombay are the
democratically minded and the
_politically-advanced people. And
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policy, which has been the of
Congress since 19207 All that has
happend is sgitation, all that has hap-
pened is riots, all that has happened

agree to what you say? Undoubtedly,
passions have been roused: I know

“Reiv v g wifig?, @ @ wifigd 1"
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EBverything belongs to Maharashtra
(Interruptions).

Shri Raghunath Singh (Banaras
Distt.—Central): He also belongs to
Maharashtra. Why Maharashtra only?

Shri C. C. Shah: I therefore submit
that people who reject arbitration,
people who reject the democratic pro-
cess of ascertaining the wishes of these
people have no right to complain of
injustice,

All these arguments have been ad-
vanced now- It was said both by
Shri Gadgil and the ex-Finance Min-
ister—and it is a serious charge—that
the announcement made by the Prime
Minister at the AICC gravely pre-
judiced the deliberationg of the Joint
Committee and of this House. I say
this is less than just. It is an insult
to the intelligence of the Members of
the Joint Committee and of this
House to say that because the Prime
Minister makes an announcement,
therefore the whole case is lost.

What did the Prime Minister say?
We have now the authoritative text
of what he said. He has only said
that the provisions embodied in the
States Reorganisation Bill are the
Government policy, which, of course,
the Home Mipister had said in the
House when the matter was referred
to the Joint Committee. Of course,
you can say this, that his followers
accepted his advice. But what are
we here as followers for if not to

advice. What is he a leader for? He
is a leader becausc he has a vision of
things which you and I do
He is a leader because he
ahead. because he looks

of India; he iz a leader beca
looks 10 the world; be knows many
things. understands many things which
youandldonot Is it a novel thing

his views and having expressed them,
when he comes and makes a speech,
we accept his advice? Undoubtedly, i
say, we have a right to throw him off
he forfeits
!endenhiplndt:uedmmm
in this that a leader is entitled to say,
‘These are my views; if you do not
accept them, you have a right to
reject me and throw me off- I hold
this view; but you do not expect me

morally right, in this matter

Mr. Deputy-Speaker: The hon.
Member must conclude.

Shri C. C. Shah: Therefore I submit
that the Prime Minislier was right.
Shri Deshmukh said that he was
not consulted. I do not know whether
he wasg consulted or not, The Prime
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Mr. Deputy-Speaker: He has been
telling us.... (Interruptiom).

Shri C, C, Shah: The Prime Minister
eonsulted many. In fact, it is his
weakness that there have been so
many consultations. It ig this weak-
ness which is the greatest quality in
him; it is precisely this which makes
him the greatest living democrat. He
consulted everybody, Anybody may
feel that because of his status or posi-
tion he was entitled to be consulted
more deeply and more adequately.
Probably, he may attach to himself so
much importance that he says he has
notbeenconnutedadoqunmb,mdﬂ
he had been adequately consulted
things would have been different. 1
do not know how he is entitled to
say that he was not consulted and
therefore it is unconstitutional, it is
cavalier-like. This is something, wn-
fortunately, which we cannot under-
stand. I am not raising constitutional
issues. This is not the occasion to go
imto constitutional pendantries. This
is a very serious occasion, The cen-
sultations have been endless and it is
after these consultations that thig de-
cision has been arrived at

It will be futile for me to go into the
arguments which are advanced again
and again to say that Bombay should
become part of Maharashtra. Each
one has been answered on the floor of
this House, before Committees and
Commissions. Yet, I will very briefly
deal with one or two.

The geographical argument ig the
foremost argument put forward for

Maharashtra that it is being brought
into Madhya Pradesh? Is that
Kutch is a part of Gujerat geographi-
cally? It is an entirely different unit,
The argument of geography is only
one factor., The Prime Minister in

Nagpur is geographically part of
it

remain a Centrally administered area,
matiswhylnyithiﬂehm!:.

i

It is also dangerous. It
the theory of inviolability of terri-
es: “This is my land; you shall not
y foot here; if you come here
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That is the theory on which the whole
idea of ‘my ]
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everyoné a citizen of India. Bombay
is the one place in this country where
every man feels that it is his home.
I do not feel that I am a Gujerati
therenor does a Maharashtrian feel
that way.

Then the next argument is the eco-
nomic argument; that economically
they are a deficit area.  Therefore,
unless Bombay is granted to them,
theirs will be a deficit State. 'Who asked
for a unilingual and separate State?
‘The composite State was there, In our
memorandum to the States Reorgani-
sation Commission, Gujerat said that
we are willing to continue this com-
posite State. But the Maharashtrians
said: ‘We want a separate State’. Al-
ready having asked for a separate
State, they now say, ‘Provide us with
the resources for the separate State.
We are poor and we want assistance
and therefore give us something which
does not belong to us and which be-
longs to the nation’. Every State
which we are forming is, in a
way, a deficit State and that is the
greatest argument against linguistic
States. Gujerat is a deficit State and

for anything else, that they would not
like to separate Gujerat and Maha-
rashtra as both areas depend upon
Bombay. But the argument is that
thig joint property, and the resources
built by the endeavours of all com-
munities are wanted by the Maha-
rashtrians for themselves because they
have no resources, They want to
deny to everybody else the economic
resources which belong to the whole
nation. The economic argument has
no validity in that sense.

The last argument is, ‘we are frust-
Tated'.

Mr. Deputy-Speaker: This last argu-
ment should not take long.

Shri C, C, Shah: I will try my very
best to be brief. '

Mr, Deputy-Speaker: It is no more
trying his best He should conclude
within a minute. It is the maximum
amount of time that could be given.

sh'lc._l:.lhi:hkmﬂnt

but on its merits. It is the onmly
decision that can be come to. The
riots have confirmed that it is a right
decision and the Prime Minister said
that if prior to the riots there were

They talk of peace and goodwill
and my friend, Shri Asoka Mehta ap-
pealed to us. I entirely agree. After
all, we are part and parcel of the
same country. I have already said
that all my life I bhave lived in
Bombay and that 50 per cent, of my
staff is Maharashtrian for more than
30 years. I am on the best of terms
with them. Now, there is a poisoned
atmosphere in Bombay. If you want
peace, if you want a calm atmos-
phere to be ereated in order tha
we may consider this problem, agita-
tion is not the way. To talk of peace
mnﬂnmﬁmehhﬂpmmﬁ-
are two contradictory

mmummmm
that we cannot talk of peace interma-
tionally and prepare for war.
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The Prime Minister has said that
after five years we will reconsider it
What is going to bhappen? As my
hon, friend, Shri Asoka Mehta very
rightly said, Kutch is more dependent
on Bombay than even Kolaba is
dependent on Bombay. Same is the
case with Saurashtra and Gujerat. I
have also a constituency from which
about 50,000 people are in Bombay

pitiable conditions and whose income
is even less than that of a mill em-
ployee. These are the people who
depend upon Bombay, whose
depends on Bombay, Others,
Maharashtrians also, depend
Bombay. My  constituency also
depends upon Bombay for its' exist-
ence. It does not behove anyone i
say “My constituency wants a parti-
cular thing and so I shall have it or
otherwise I shall fight it out.”

Therefore, I would appeal to my
Maharashtrian friends that ucitlﬁm

E
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might be a grievance for us that in
a decision which was certain, an un-
certainty is introduced by the pro-
nouncement of the Prime Minister. If

134¢

have been aroused, it is the duty of
the leaders of Maharashtra to tell
their people that in the national
interest, the decision arrived at by the
Government, by the Congress, should
be considered as just and reasonable.
We are all entangled in this problem.
Whether we like it or not, we are in-
volved in this problem, and it i im-
possible to find a solution which will
satisfy everybody. We can try to go
to the utmost length to satisfy every-
body, but ultimately we must rest
somewhere, and that place is thig Bill
Kumari Annie Mascareme (Trivan-
drum): I am very grateful for the
chance given for me to speak on this
subject,

This subject of reorganising the
Stateg has been discussed in this House
many times, and I regret to say that
this is the first time that I got an
opportunity. The reorganisation of
State is not a new idea, nor a recent
one. It is as old as the world and
moulding of political ideas. India

W

not the first country, nor is it the
first time that a scheme like this has
been envisaged. It is the outcome of

the re-

the urge of the people. It is
sult of the exigencies of the time
administration. It is a suitable
venience for future progress.
If I remember correct, the
linguistic division of India,
given birth to by the Congress,
been in the minds of the
long. As early as 1948, I
a representative of

Congress, presented a
to the Cabinet Delegation and to

Prime Minister Aitlee, who visited
India in March 1946. ‘Their one
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result of the urge of the people from
time to time.

To do homeur to my own State, the
ninguistic idea was pushed to the fore-
Iront, to the forum like the Tamil Nad
Congress there. 1 heard the hon.
Member from Kolaba referring to the
‘shooting to kill' ideology. I must
admit that it was in operation in the
Tamil Nad area in South Travancore
iong before Bombay could dream of
it Not once or twice, but many
times they had to stand shooting and
many died as a result of this agitation.

If you start reorganising India from
South onwards, the first reorganisa-

part of my constituency is going to
Madras. On the whole, it is a wel-
come scheme, well thought out, and
it has been agreed to in several cases,
t that is not all. The leaders of the
ing party have tried their best to

the people and in doing so,
y have committed grave blunders,
by any amount of telling, wiil
ter their heads. It is not very
please 37 crores of people
organise a scheme which

es vitally their politics, their
economics, their social problem, their
boundaries; in fact, every activity in
life is covered by this scheme. There-
fore, it has to be handled very cau-
tiously and in consonance with the
will of the people. and that is where
the leader of the party opposite has
blundered.

g=
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democracy, no leadership, no will of
the people.

Aa Hon, Member: What about the
SRC.?

number of States, but I must say they

"bave done injustice to Bombay, I

cﬂlnumbnymhmheceundurin[_

respect on the part of the Member
from Kolaba in expressing his griev-
ance. Wher one is shot to death and
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h_nhymh{hmmut's
point of view and the Congress
agreed to it"”

I cannot see how the Congress
Members opposite can attack it
“That shows that they are mnot in
agreement with it. I could not under-
stand how the Member from Kolaba
attacked it because it was the Gov-
ernment’s point of view, Then, it
was clear that this was said before
this attack and the attack came after
he said it

With regard to the linguistic
minorities, Government should con-
sider the position of the linguistic
minorities In the States to be form-
-ed under the new scheme. In Tamil
Nad, this will bring in a twenty per
-cent. minority of Malayalees. The
-Commission recognised that facilities
should be given to such minorities for
education and even official recogni-
tion and patronage. It is a necessary
provision, The Constitution does not
provide for a twenty per cent. mino-
rity. It provides for a thirty per cent.
minerity in a unilingual State with a
seventy per cent. majority. Here you
have got only twenty per cent. It is
.in a taluk, not in the State. As such,
it is necessary that some provisin
should be made for the education of
their children in the primary schools,
so that there may not be difficulty in
the new scheme. Such provisions will
be necessary in all the States that are
going to be formed. In every State,
there is going ™ be a linguistic
minority. India is a vast sub-
continent with many languages and it
is very difficult to form a State with-
out a linguistic minority. Though
she Constitution has made a provision.
I do not see any proﬂ.lion in this
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So, if justice has to be done wi
much expenditure, it is necessary
benches should be established in every
district.

The new scheme for Kerala is not
very agreeable because Kerala stands
to lose rather than gain by the new
scheme. We are the Tamil
taluks in which we have

large sums of money, where we have
got the longest concre the
whole of India. They are taluks with
major schemes of construction. They
are all going to Madras,. We are
ting, in return, the district of Malabar
which will not be in any way an asset
to us. We have to start from the very
beginning to construct Malabar. Yet,
we have no complaints. If the Tami-
lians who are going away from the

i

E

3



1345 States Reorgaenisstion Bill 28 JULY 1956 States Reorpanisation Bil: 1346

people, Anyway, I wish them all
good-luck and when they go to
Madras, I hope they will be happier

Mr, Depyty-Speaker: Hon. Members
will perhaps observe that almost all
the arguments have been advanced
There is more or less a repetition. If
they confine themselves to the remarks
which they want to convey, and that
too very briefly, we may be able to
accommodate more hon Members.
There is a large number anxious to
speak. Therefore, | would request the
hon. Members to be very brief in giv-
ing their points.

Shri 8. S. More: Mr. Deputy-
Speaker, Sir, I quite accept what you
have stated and will try my level best
to abide by your direction.

Sir, unfortunately, this country, im-
mediately after we achieved our poli-
tical independence, is passing through
a phaie of emotional upheaval and
the immediate objective before us, and
particularly this House, is the emo-
tional rehabilitation of the country.
Political problems may invite some
suggestions, informations and some
easy solutions. Economic problems
also may yield to some treatment here
and there. But when people are emo-
tionally agitated, when the whole race
is shaken to its roots and takes up a
particular attitude, a different treat-
ment is necessary if we are out to pre-
vent that emotional upsurge errupt-
ing itself into something which may
be treated as a violent thing.

round and have begun to attack him.
Some Hon. Members: Politically,
not financially.

Shri S. 8. More: That shows, Sir,

moment  he departed, people
said: “Well, he established a per-
sonality cult and we want to de-

The ex-Finance Minister, with
whom I have always the misfortune
to disagree and exchange hard blows,
what did they say? He said that
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to excel in violence met their superi-
-ors and were defeated, but if Maha-
rashtrians take to non-violence—they
have tried to cultivate it—they will
make it a finished product and it will
be hardly difficult to find anyone who

|
thought that here is the flower of
Maharashtra going on the right road.
Because, if democracy has to be pre-
served, what have we to do? Are we
to fall ourselves prostrate at the feet
of some mighty leader and offer him
nothing but flattery as mnaivedya?
What are we to do? Democracy, if
it has to be secured, has to be secured

soul of democratic struggle.

Therefore, I do say that we have a
Tight to fight, if we have a grievance,
if we feel that we are discriminated
against and if we feel that somebody
is doing injustice to us. It is our soul
which is in revolt against the wrong-
doers. What is the soul of a man?
Why was it given to him by God?
It is to rise on occasion in revoit
against tyranny, against injustice
and the Maharashtrian soul is trying
to rise, to do its proper function.

We do feel that we are discriminat-
ed against. Do we really believe that
there is animus on the part of the
ruling party against Maharashtra?
We do feel. I request the non-
Maharashtrian and non-Gujerathi
‘friends not to look at it from a party
point of view, because revolutions do
not run on party lines. Revolutions
run on something more higher. There-
-fore, I would request them not to
treat this issue in a cavalier fashion—
if I have to borrow the word from
‘the ex-Finance Minister.

We do feel all that, Sir, I am going
10 give you one or two instances
“Take Punjab and take Maharashtra,
‘Mr. Deputy-Speaker, you have the

fortune to belong to a party

non-Congressmen? Dr.
Jayakar, Dr. Paranjape, Dr. Am-
bedkar and a host of others are
there. The stars on the sky will be
smaller in number if I go on to enu-
merate the eminent persons in Maha-
rashtra. None of them was consulted.
Why not? All the Congress people
were supposed to represent the will,
ambition, honesty and integrity of
Maharashtra and Panditji, I am
to say, was not prepared to look be-
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Maharashtra, that the Government
-sitting there is out to keep down the
soul of Maharashtra which has fought
all tyrannies and all dictators who
have come to this country. That is
our feeling. It may be right, it
may be wrong: I am prepared to con-
cede it. But you have to take note
of my feeling. We are human beings
and are a citizen of this country.
You are governing not only with the
-consent of the Congress people but
you are supposed to govern with our
-consent. Are you caring to see whe-
ther our willing consent is there or
not?

Again, I come to Punjab. The
Government wanted to appease the
Sikhs, Shri Bhimsen Sachar was the
Chief Minister.r He was made to
resign and Kairon was appointed as
Chief Minister. Why? Because, the
Sikhs had to be appeased. But in
Maharashtra, no appeasement is re-
‘quired. For Maharashtra, only bullets
are required! For Maharashtra,
something more strong, for killing
‘men, women and children, is requir-
‘ed, because the soul of Maharashtra,
if pampered, may become a menace to
the whole country! My submission is
that these are some of the reasons
why we feel that there is an animus,
a positive animus, against Maharash-
‘trians.

Take the seats in the Cabinet. Take
the Congress Working Committee.
Who has the greatest domination?
"The Gujeratis have the greatest domi-
nation, not only in the Working Com-
mittee but even in the Cabinet. The
big businesg is there. Panditji is
‘talking about the sacialist pattern of
society. but his lieutenants come from
a particular community which is sup-
‘posed to be reputed for amassing
capital. My friend Shri Asoka Mehta
‘said, “The Maharashtrians and the
‘Gujeratis are complementary to each
other.” In what sense wasg it said?
It was in the sense in which the Brit-
ish and the Indian people were com-
plementary. The Britishers were in-
dustrialists, manufacturers of goods.
Great Britain, the imperial country,
and India the colony, were comple-
mentary to each other. Similarly

" that. I never

Maharashtrians and Gujeratis are
complementary to each other. The
Gujeratis are financiers and money-
lenders; the Maharashtrians are toil-
ers and debtors. The exploiters and
the exploited are indeed complement.-
ary to each other!

My friend Shri Asoka Mehta said,
“Bombay is a cosmopolitan city” and
that it need not remain purt ot
Maharashtra.

Shri Asoka Mehta: ] never said
said that Bombay
should not become part of Maharash-
tra,

Shri 8. S. Mere: You were profuse-
ly quoted by Shri C. C. Shah in this

context.

Shri Asoka Mehta: Also by Shri
Gadgil in this respect.

Shri S. S. More: My submission is
that in an industrially developing
country, the urban areas will be
developing. Where the wurban areas
are developing from the point of view
of industry, when machines arc com-
ing to the cities, when people are
coming from different communities
and from different parts of the coun-
try for earming their bread, to the
cities. when all sorts of machines are
springing up in cities, naturally capi-
tal is also attracted to that area. So,
every big city which has industries
will march and progress in a coun-
try and it becomes cosmopolitan. It
is only agricultural economy which
prevents a city or a place from be-
coming cosmopolitan. But in an in-
dustrially developing country—which
is the modern trend of development
in a country-—an industrial town or
a metropolitan city is the order of
the day, and it is not given to any
community, Maharashtrians, Gujaratis
or any other community, to stop this
rising tide of grewing industrialisa-
tion. Therefore, even if Bombay
is given to Maharashtrians, the fears
of those who feel that Bombay will
cease to be a cosmopolitan city are
unscientific fears and those fears are
not based on proper data or proper
theory. Nobody can stop an industri-
alised city from developing its cos-
mopolitan character, just as nobody



can stop the sun rising in the
east every morning. I need not take
a brief for the ex-Finance Minister,
because, he came from the tradition
of the civil service and I came from
the opposite direction. I have been
one of the fighters for the national
cause and that fight was to some ex-
tent against the members of the Bri-
tish bureaugracy.

Mr, Deputy-Speaker: They are
meeting today!

Shri S. 8. More: The east and west
do occasioaally meet. My submis-
sion is this is our feeling. What are
they going to do to allay this feeling?
This Government is becoming a Gov-
ernment of concessions and repres-
sions—concessions for the capitalists
and repression for the poor. For the
expansion of this country and for the
economic development of the coun-
try, one requires capital. As far as
labour is concerned, the biological
process is there at the disposal of
the Government and they can get it
in any number. Therefore, they are
out to appease capital What hap-
pens? History repeats itself.

Take, for instance, the partition of
Bengal. In 1902, when Lord Curzon
took up the partition of Bengal, what
was the reason for his doing so? The
Mussalmans were a growing com-
munity and they were of some use to
the Government and they felt that
in the whole of Bengal they were a
minority. They wanted some place
where they could say that they were
masters of the situation. In order to
appease that particular section, flout-
ing the ambitions, flouting the cries,
flouting the protests of the Benpali
brothers, Bengal was partitioned.
But people went on agitating. Why,
because it went against the very soul
of their nature. They went on agi-
tating and the Britisher in 1911, in
the despatch to the Delhi Durbar, ad-
mitted that the Bengalis were fight-
ing for annulling the partition out of
sentiment. That sentiment has to be
taken note of. The Britishers fur-
ther admitted that sentiment was a
subxtantial ground for annulling the
partition.

gence. His arguments were very ori-
ginal and entertaining. He said:
“The Prime Minister might have said
that Bombay forms, physically or
geographically, a part of Maharash-
tra, but that is wrong”. Then, how
are we to judge the issue? Nature
has made it so. In courts, we find
many witnesses giving false testi-
mony. But the documents do not lie.
If we have to decide the boundaries
of territories, provinces, States, coun-
tries, etc., the physical boundaries
created by Nature are taken into ac-
count and they stand as guiding
forces or stars till eternity. A man-
mdethingm undergo a change;

may undergo a change; but the things
made by God himself do not and
cannot change and they have to be
accepted. Possibly Shri C. C. Shah
might sav that the Himalayas are not
Himalayas, geographically, and so he
might say that Maharashtra is not
Maharashtra, geographically. He is
a clever and resourceful lawyer. My
submission is, that the greatest argu-
ment that stands in favour of Bom-
bay becoming part of Maharashtra is
that Bombay is geographically a part
Maharashtra
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course, to go away. I now quote from
the despatch of 1911, when Bengal,

what has been stated in the Coronation
Durbar of 1911:

“These people™—
that is, Biharis—

“have hitherto been unequally
yoked with Bengal and have never
therefore had a fair opportunity
for development. The cry of
“Bihar for the Biharis” has fre-
quently been raised in connection
with the confirmation of appoint-

the same description can apply to the
Maharaghtrians—

“anq it s a matter of common
knowledge that although they have
‘long desired separation from Ben-
gal, they refrained at the time of
partition from asking for it be-
cavee they did not wish to join the
Bangalis in opposition to Govern-
ment. ‘* There has, however, heen a
very marked awakening in Bihar
now and a strong belief has
grown up among Biharis that.
Bihar will never develop until it
is dissociated from Bengal”.

there if they still play a complemen-
tary role to each other?”. Rightly or
wrongly, the Maharashtrians feel that
they belong to the exploited classes;
they feel that the yoking of Maha-
rashtra with Gujarat will no!

their advantage. They feel that they
will be made a colonial

E
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sentiment; it may
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experience, but that sentiment
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has developed into a sturdy shrub. You
have to deal with it; you cannot go
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that if the Five Year Plan has to be
unfolded, if some prosperity has to be
taken to the door of the poorest pea™
sant in Maharaghtra, then we must
build up a fellow feeling
among the Maharashtrians and
the trust of Maharaghtrians in the
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[Shri Biren Dutt}

ties and other bodies being set up.
But, we have not got these institu-
tions. When we ask for these
things, we are told that the Chief
Commissioner is formulating laws,
these will be brought before this
House and we will get all these
things. We have not got anything
during the last 44 years. Tripura

Plan period, in respect of the develop-

about 71 per cent has been under the
head ‘pay and allowances’, etc.
A big sum was stolen. The Engineer
has been punished of

expenditure is Rs. 25,000. The sum
allotted is about Rs. 7 lakhs. THat
amount is not spent there. No
development activity is carried on
there.

In a Delhi paper, Hindustan Stan-
dard, of the 20th of July, there is a
report which says:

“It is gathered that during the
month ending July 18 last, eight
bodies were sent to the local hos-
pital for post-mortem examina-
tion. All of these were cases of

were refugees.”

in these sress. Representatives from
Manipur and Tripurs have always
been .crying for some change, for
some form of responsible Government.
For a very long time we have been

introduce this Bill, the Home Minister
told us that he will himself bring a
Bill and give us some form of demo-
cracy. Only the report of the S.R.C.
is awaited. When the Manipur people
began their struggle for responsible

ter said that Tripura has got one re-
presentative in the Council of States.
This is the contribution of the S.R.C.
in relation to Tripura and Manipur.
We do not know whether the House
will understand our position. I re-
quest the Members of this House to

that some form of democratic set-up
be given to us. If anyone has experi-
ence of the Part C States of Manipur
and Tripura administered by the
Chief Commissioner, if anybody has
gone there, he must have felt how
badly the people are treated there.
As I said at the beginning, this Bill
represents the victory of the people’s
movement. | was expecting that the

ESE
®as
1
gt
1]
g R
sgds
553F¥
gifges

i
il
i
g

1

i
i



g

3
:
;

A
FEFpx*:

g*gﬁ"iiﬁ
£ Eﬁé
EE E.EE
Hi
Fof B
iigsciisy

‘We should not trust only those

3
¢
g
1
i
g
h

g
)
|
£

361 States Reorganisation Bill 28 JULY J956. States Reorganisation Bill 1362

every authority, and what do we get?
From the Central Government we get
a reply conveying their sympathics,
and they say that something will be
done. When we write to them, they
say: “You go to the local authorities.
We have written to them.” When we
go to them they do not even see ur.
neither the Chief Commissioner, nor
even the advisers. You have ap-
pointed Congressmen as advisers.
They are also not giving thought to
the problem of our State

Yesterday I had a report that at
Kamalpur, an area where the tribal
people live, rice is selling at Rs. 60
and so hundreds of people are pour-
ing into Agartala town. The policy
will be there to beat them and send
them into the jungle. In Amarpur-
rice is selling at Rs. 50. When we ask
a question they say rice is selling
there at Rs. 16 but the people are nct
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[Shri Biren Dutt]
Bill there is no such provision. So, 1
hope before passing this Bill some
provision will be made for a Legisla-
tive Assembly for all the territories
that you are now going to create by
this Bill.

wtwtes (&) : I Ry,
T A YW AT 7 e fear s
frg & wrowt gaa & wrard §
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q It &g A ¥ wT gwar afer
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407 P. M. .
[Pandit Thakur Das Bhargava in
the Chair]
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on
a cuiltural and educational level will be
extended to the representation of the
minorities in the Legisiature and the
services. The cry, though it may be
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struggle against a foreign power

question of the forma Iinguistic
Stateg 1 most untimely and inoppor-
tune. It hasg already diverted the

the result that a Dew problem i con-
fronting us and we have to guestion
seriously, ‘Are we really a nation?’.

Home ANairs that the lntegration of
Ajmer with Rajasthan has to be made
only if the interests and the imper-
tance of the State of Ajmer are safe-
guarded in future set-up of
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empire 1n preference to Delhi, and
thereafter during the Moghul, the
Mahratta and the British period,
comiont pesion tud ot
eminent and ang
mpm&emdm all
the neighbouring and surrowmsding
areas of Rajasthan. It ig not because
of any favouritism to Ajmer but
because of its natural, elevated posi-
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[Pandit M. B. Bhargava)

the decisive role it has played through-
out Its history. During the pencd
1948-49, the union of Rajasthan was
in the process of formation and then
we, the people of Ajmer, from the top
of our voice raised this cry, namely
tnat the integration of Ajmer with
Rajasthan should be simuitaneous
‘with the other States of Hajasthan and
it should be made, on account of its
central and elevated position, the capi-
tal of the new Rajasthan. That was
not the cry of Ajmer only. Tha view
of the people of Rajasthan was ex-
pressed in the then Rajasthan Pro-
vincial Congress Committee that there
might be a simultaneous Integration of
Ajmer, with Ajmer as the capital of
the new Rajasthan. At that time,
the hon. Home Minister and the Gov-
ernment of India on grounds of poli-
tical expediency turned down this
request, with the result that the State
of Rajasthan was formed leaving
Ajmer as an enclave of bureaucratic
Tegime. Thereafter we fought for the
democratisation of its set-up and got
it after struggle, but now has come
question of merger.

At this stage we are asked to
approach the Rajasthan leaders in res-
pect of the location of the capital.
The Rajasthan leaders have shown
their adamant and unsympathetic
attitude. At the last conference which
the representatives of Ajmer had with
the leaders of Rajasthan, those leaders

even for the appointment of an impar-
tlal commission to examine the ques-
tion of capital. Our claim t if

w
g

even that request has fallen on deaf
ears. [ can only press upon the hon,
Minister to do justice to Ajmer, because
it was on accounit of the attitude eof
the Central Government that it was not
integrated in 1948-49, with the resul
that it was deprived of itg rightful and
honoured place. If that was so, at
least , while determining the question
of the location of the seat of the
judiciary or the High Court, Ajmer
hnaclalmuadthptclalmhuto be

sympathetically considered and steps
be taken to implement it

Shri Sarangdhar Dag (Dhenkanal—
: I am very much sur-
prised and even pained to hear so much
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Shah assure me that he will talk to
his friend in English or will be say—
Kemchhn Muljeebbai ghane
barasche?
I do not blame the Gujaratis for this.
It so happens that with our 14 official
languages it is a fact that in a cos-
mopolitan assembly, when we find
another man speaking our language,

we revert to our mother-tcngue. That |

ix where the two hearts commune with
each other. A time will come when
Hindi will become popular all over
India and we may forget to speak In
our own mother-tongue when we are
in a cosmopolitan company. That is
the custom in polished Euro-American
socities.

So, it is futile for anyone to say that
there is language fanaticism or langu.
age fury. If this linguistic business
has come, we must see how it came,
There was a time somewhere about
1949-50 when everyone thought that
perhaps for ten to fifteen years this
linguistic redistribution of provinces
will not come, that the Prime Minister
himselt wag adamant and was not
going to yield to the linguistic de-
mands. But something happened
in Andhra. One of their leaders
fasted upto death. Even the day
before his death, the Prime Min-
ister did not want to yield But,
after his death and after some civil
commotion, the Prime Minister himself
surrendered to linguistic demands and
created the Andhra State and appointed
the S.RC. It is natural that those.
who had been thinking of linguistic
pravinces speaking the same language,
for the last 30-35 vears, should take
this up. The Congress Party itself
created linguistic units even in ome
administrative province and there were

States have been carved oul with one
language as far ag possible. To jgo
back and say that bilingual and tri.
lingual States are necessary s sbso-
lutely going backwards. I want to
remind the House that in the 19th cen-
tury there was such a province—
Bengal, Bihar, Assam and Orissa and
parts of Bhonsle’s Nagpur. It was
one but their hearts did not become
one. Then, they were bifurcated once
in the 19th century, again in the second
decade of this century and again in the
third decade of this century. Four
different States came out of that area.
It is wrong to think that we stand
for unlingual States simply because of
language. It so happens that of people

done in Bihar and not in Orissa. 'l"hue
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division is ‘given to Orissa, then,
Dhalbhum will become separated and
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(c) making recommendations
upon any such subject and, in
particular, recoinmendations for
the better coordination of policy
and action with respect to that
subject, it shall be lawful for the
President by order to establish
such a Council, and to define the
nature of the duties to be per-
formed by it and its organisation
and procedure”.

So, I respectfully say that we have
already got a provision in the Consti-
tution. As regards the co-ordination
of the States with regard te certain
policies, economic or industrial we
have got provision for a council in the
Constitution. But yet I find that de-
tailed provisions have been put in this
Bill. Certain procedures have also
been prescribed and they have to be
followed at the time of arriving at a
decision. I would submit that in view
of a separate provision in article 263
of the Constitution, there is no need
to have a separate chapter such as
Part ITI, in this Bill. It may be that

not think of the existing provision in
the Constitution. I would say that he
never, for a moment, would have
thought of article 263 of the Consti-
tution. I find from the Bill that Part
III provides for zonal councils, the
procedure for the meetings of the
zonal councils, the advisers, and above
all, for inter-State zonals also. In
view of the provision which already
exists in article 283 of the Constitu-
tion, Part III could be eliminated from
this Bill. When a council is appoint-
ed by the President, under the provi-
sions of article 263 of the Constitution,
further procedure could be prescribed
and orders issued in due course
Therefore, Part I1I may be eliminated
from the Bill

Regarding Part II, I find that clause
14 enumerates the number of States
in the new set-up. The clause says:
“As from the appointed day, in
the First Schedule to the Constitu-
tion, for Part A, Part B and Part
C, the following Parts shall be
substituted, namely:"—
369 L.S.D.

-
&

HHHT
il
Hi o
JH IR

tgaf]
Itk

i
E
:
E

Pradesh, Manipur, Tripura and the
Laccadive, Minicoy and Amindivi
Islands. I do not find Andaman and
Nicobar Islands in Part C. Evidently
there is an error or probably
will be a seventh or eighth Part C
State.

]

Constitution (Ninth Amendment) Bill,
which we will be discussing in this
House later, Part D State has been
mentioned. So, I want to know the

congruity. That is what I wanted to
say.

As regards Pondicherry, there is no
mention at all about it in this Bill, I
am speaking subject to correction.
What is the future of Pondicherry?
Is it to go to Madras or is it to have
a separate status? I do not find any
provision in this Bill or in the Consti-
tution (Ninth Amendment) Bill

Shri Venkataraman: I do not want
to interrupt but I may point out that
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With respect to the States reorgani-
sation itself, my reaction
rather varried I do not
with the Bill as it is; but, the Bill has

i -of our

this Bill was on the anvil, we dis-
covered ourselves and we saw our-
selveg in true perspective. Have we
been thinking unitedly as one nation
and as inheriters of one culture?
What has happened? Our actions
have belied our professions. Whether
it is Punjab or Bombay, fissiparous
tendencies have painfully manifested
themselves everywhere. It appears
that our attachment is either to the
race, or to the community, or to the
small territory or to the linguistic
group. Our attachment may be for
Punjab, Maharastra or Bengal; but, it
seems to exclude loyalty to the na-
tion and loyalty to the country. (An
Hon. Member: Question). We have
developed and we have displayed
centrifugal tendencies; we are inclin-
ed to be centrifugal. Instead of unit-
ing India, knitting India, into an in-
tegrated whole, we want to carve out
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It is a curse where a person speaking
Jne language treats another person
speaking a different language as if he
were a foreigner, an alien. That being
so, one principle that should have
been borne in mind was that there
should have been no State created in
India which was not at least bilinguasl.
If it were possible to have multilingu-
al units, that would have gone a long
way to weld the different language-
speaking groups. I would have wel-
comed this measure a Jot more if,
instead of having sc many States,
India were divided into five States—
North, East, West, South and Central.

that this nation, in order to stand
together, must be completely and
absolutely unitary and not divided
into federal units. In arder to keep
us together, a time may come

we may have to abolish all the



satisfled.
I am very happy indeed that the Sikhs
feel that their grievances have come

to an end. They feel that their just
claims have been conceded. I congra-
tulate them on that. There is, on the
‘other hand, the majority community

that appears to be dissatisfled accord-
ig to the expressions of particular

It is a great satisfaction, whether a
person’s grievance is redressed or rot
redressed, if he has a feeling that his
point of view has been heard with
patience, has been examined and con-
sidered though the result turns out to
be against him. It is a matter of
great satisfaction if a persom is per-

pent up emotion, pent up feeling that
he has ndt Been permitted to have his
say. Perhaps it may not be too late
even now and perhaps the little gulf,
that there is, may still be bridged if

trivial concession there that may
cement the relationship between the
two communities for all time to com-.

I come from Punjab. Though I
come from the Hindi-speaking zoge, I
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mukhi script, my suggestion
Govermmext is that it may be provided

ing to what is described as the Sachar
formula, for the first filve years, edu-
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" the Rashtrabhasha for the whale
country.

/ Shri Syamnandan Sshaya: Will that
.belninbthﬂum!

Shri Tek Chand: Hindi must be all
over. The question of region does not
arise.

There is one matter. So far as the
regional formula is concerned, it 1is
today couched in a language that is
nebulous. It would be better if the re-
gional formula of Pumjab were modéi-
led on the formula for Maharashtra.
That is to say, the new article 371 of
our Constitution should pot have
ciause (1); but, for the purposes of
Punjab and Andhra Pradesh, it should
be modelled on clause (2), whereby
the procedure, rights, powers and ob-
ligations should be defined in a picce
of legislation and should not be left
to imagination or left to rules which
are necessarily flexible, which are

necessarily elastic.

With respect fo Himachal Pradesh,
I wish to say one word. This region's
importance from a strategic point of
view is bourd to increase. It forms
an international boundary and, unfor-
tunately, an internatioral boundary
which is not clearly demarcated. That
being the position of Himachal Pradesh.
we feel that it should form part of
a higger unit whereby the interna-
tional bourdary can be watchéd care-
fully and ' projects regarding roads,
dak bungalows and other measures of
development may be taken in hand.
iIf, in the wisdom of our statesmen, it
is corsidered that, for some time,
Himachal Pradesh should stay away—
I wish they could be persuaded not to
do that—at least the period may be
made known now. My feelings are
that for parochial reasons, leaders of
Himachal Pradesh will all the time be
fanning the flame of dissatisfaction
to avold joining with the contiguous
region of Punjab. That being so, the
period should be mentioned now so
that Himachal Pradesh. by a certain
appointed date may form part of Pun-

jab,

One word more and I have done. I

Now there happen to be three Judicial
Commissioners’ courts, one for Hima-
chal Pradesh, one for Tripura and an-
other for Manipur. The Judicial Com-
missioners’ courts for Tripura arnd
Manipur can be brought under the
furisdiction of the Assam High Court,
and so far as the Himachal Pradesh
Judicial Commissioners’ court is con-
cerned, that should immediately be
brought under the jurisdictior: of the
Punjab. That will be in the interests
of the people of Himachal Pradesh
themselves,

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Castes): 1 had the
privilege of serving on the Joint Com-
mittee, but I regret that, at the time
the report was beffig fizmlised, I had to
go to my constituency with the result
that I could not submit my Minute of
Dissent. Had I done that it would not
have been so necessary for me to par-
ticipate in this debate at this stage.

As you know, I have already stated
more than ocre on the floor of ‘the
House that I am totally opposed—I
have been always, it is nothing new
in my life—to the re-distribution or
reorganisation of States on a purely
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[(Shri Jaipal Singh)
where you are. You do not solve any
problem.

I may just indicate the problem from

the tribal point of view. I know there
are only 14 languages that have been
officially recognised in the Constitu-
tion. There are many more languages,
some of them much better developed
than some of the 14 lanuages that are
in the Inventory of the Coastitution.
Take my own language. Mundari, There
is not one single Member here who
‘knows it. Not one of them knaow: that
my language has a 14 volumc diction-
ary. I do not think Dr. Katju who was
Governor of Orissa has ever heard of
that. (Interruption) If you like, I
can speak it for the edification of my
friend Shri Feroz Gandhi. I hope he
will come every mornicg and take
lessons from me and improve his own
language in consequence,

The point is this and it is a fact
that there are more people who speak
the Mundari language than Kashmiri
or even Oriya or some of the other
languages. Supposing that had been
one of the recognised languages. how
are you going to solve this problem of
the reorganisation of States on a lin-
guistic basis for the Mundari-speaking
people? You just cagnot do it. You
will have to disrupt several States all
over the place. Therefore I

should have been done under one Bill
only. The other day I raised a point

;
4
;
¥

sation Bill. In other words, my friends
from Orissa wanfed certain churks

were out of order. Similarly, I wag also
ruled out of court, and we were given
the hope that at a later stage we
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Lo way now of airing their grievances,
whether they are right or wrong, but
1 think they should have bad that
opportunity. I think Parliament
should have given them an opportunity
to say what they had to say in regard
to their claims, whether they are
claims on Bengal, Bihar, Madhya
Pradesh or may be Uttar Pradesn.
That is a very serious poict, because,

been done out of it Very unfair.
Ha

ving said that, I think I better go
the other point, the point that

Eighteen monthg it
took them. Simiarly, take the annual
debates we have on the report of the
Commissioner for Scheduled Castes
and Scheduled Tribes and other back-
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hon. Home Minister? I feel we must
have it in the Constitution itself. Let
the States defy it We
this maotter to their good
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solution, not on the so-called balanced
bilingual State basis, but on the basis
of the Maha-maha-Masharashtra, the
Maha-maha-Gujarat and the Maha-
Bombay put together. It ig impossible
to fird a line of demarcation beyond
which there is no (Maharashtra, or
beyond which there is no Gujarat and
on? To my mind, that seems to be -
the best solution.

We have the same problem in the
eastern sector, in the dispute we have,
a very unfortunate one, between Ben-
gal and Bihar. We shall be discussing
it later on. There, we have exactly
the same problem.
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Mr. Chairman: I think the hon.
Member is likely to take some more
time?

Lala Achint Bam: Yes.

Mr. CChairman: The hon, Member
may speak on the next day.

6 r.a

The Lok Sabha then adjourned till

Eleven of the Clock on Monday,
the 30th July, 1086.

mmp——



the Second Five Year Plan
(Indusiries, ADnerals, Tone-
port snd Communications)
was laid on the Table.
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